Friday, April 24, 1970

Fourth Series Vol. XL - No. 44 Vaisakha 4, 1892 (Saka)

LOK SABHA
DEBATES

(Tenth Session)

(Vol. XL contains Nos. 41 - 50)

LOK SABHA SECRETARIAT
NEW DELHI

Price . Rs. 1.00



CONTENTS

No. 44—Friday, April 24, 1970/Vaisakha 4, 1892 (Saka)

Orals Answers to Questions—
*Starred Questions Nos. 1201 to 1205 and 1209
Short Notice Question No. 23 ...
Written Answers to Questions—
Starred Questions Nos. 1206 to 1208 and 1210 to 1230 ...

Unstarred Questions Nos., 7365 to 7388, 7391 to 7394, 7396 to
7404, 7406 to 7473 and 7488 to

7517 s
Calling Attention to Matter of Urgent Public Importance—
Elections to the Bibar Legislative Council ...
Question of Privilege Against the Editor ‘Aryavrata’
Papers Laid on the Table
Committee on Public Undertakings—
(i) Minutes f— e
(ii) Sixty-seveath Report ... ase
Estimates Committea—
Hundred and nineteenth Report

Matter Under Rules 377 .,
Appointment of Third Pay Commission -

Demands for Grants 1970-71 —
Ministry of Labour, Employment and Rehabilitation

Shri S. Kundu

Dr. Melkote
Dr. Maitreyee Basu
Shri B. K. Daschowdhury
Bills Introduced—
(1) Constitution (Amendment) Bill (Amendment of articles
16. 19. erc.) by Shri Madbu Limaye ...

(2) Companies (Amendment) Bill (Insertion of mew sections
2244, 224B and 224C by Shri Chintamani Panigrahi

(3) Prevention of Food Adulteration (Amendment) Bill
(Amendment of sections 2, 3, etc.) by Shri Tenneti Viswa-
natham

Colomaos

1—29
29-39

39—38

58—178

20423

22339

wee 22935
23538

239

239—43

243

*The sigh + mazrked above the name of a Member indica'es that the queston v

rgt ally asked on 'he foor of the House by that Memb.r

ri-



Cii )

Constitutional (Ameadment) Bill—(Debate aa'jau.r_utd')—
(Omission of arricle 314) by Shri Madbu Limaye

Motion to consider
Shri Raghuvir Siogh Shastri ... -
Shri Shiva Chandra Jha - o
Shri Bakar Ali Mirza

Constitution (Amendment) Bill (4mendment of article 164)
P. K. Deo e

Motion to Consider e
Shri P, K. Deo ...
Shri Randhir Singh
Shri Rabi Ray e
Shri R. D, Bhandare
Shri Mrityunjay Prasad e =
Shri N. K. P. Salve - ves
Shri Sharda Nand
Shri S. Kandappan
Shri K, Narayana Rao
Shri J. Mohamed Imam

Half-an-Hour Discussion—
U.5.A.'s National Arms Policy towards Pakistan
Shri N. K. P. Salve
Shri Surendra Pal Singh

by Shri

Columns

244—58
244—46
246—50
250—53

258
258—98
258—66
26713
27317
277—81
281—86
286—90
290—93
293—96

298
298—312

298—300
306—12



LOK SABHA DEBATES

LOK SABHA

M,
Friday, April 24, 1970/ Va sakha 4.
1892 {Saka)

The Lok Sabka m-r at Fleven of the Clock
[Mr. Speaker in the Chalr)

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Question No. 1201,
Shri MNaidu.

SHRI SRADHAKAR SUPAKAR : Sir.
Question No. 1209 is an identical one. It
may aise be taken up along with this.

MR. SPEAKER : All right.

Tecrease in Salaries of High Court and
Supreme Court Judges
.|.

SHRI MAYAVAN :
SHRI CHENGALRAYA

NAIDU :
SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRI ATAM DAS :

Will the Mioister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Governmeit
are consicering to raise the salarics of the
High Court and Supreme Court Judges by
Rs. 500 per month ;

(b) whether the judges have opposed this
move ;

(c) if so, what are the main reasons for
their opposition ;

(d) whether they have suggested that
Government  should  give certain other
am; nities rather than this increase ; and

(e) if so, how far Government have
agreed to their request ?

*1201.

2

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) A proposal to
raise the salaries of Judges by Rs. 500/- was
considered. As it involved a constitotional
amendment, the leaders of Opposition parties
in Parliament were recently consulted. The
consensus of opinion was not in favour of
the proposal.

(b) to (d). No suggestions or represen-
tations against the proposal were any of the
Judges.

(e) Does not arise.

Increase in Salaries of Judges of Supreme
Coart spd High Courts and Reaction of
State Government

*1209. SHRI SRADHAKAR SUPAKAR:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the reaction of the State
Govetnmenls to the proposed increase in the
salaries of Judges of the Supreme Court and
the High Courts by rupees five hundred has
been sought ; and

(b) if so, the outcome thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) Does not arise.

SHRI MAYAVAN: May [ koow
whether the gevernment consider the question
of raising the income tax exemption, so far
as this salary is concerned 7

MR. SPEAKER : It does not arise.

SHRI Y. B. CHAVAN : As I said, the
general opinion did not approve of evea this
increase of Ra. 500. There was no question
of any income-tax exemption, because, the
original proposal was not for income-tax

excmption.
SHRI MAYAVAN : "May 1 know
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whether the State Government would be
consulted in the matter ?

SHRI Y. B. CHAVAN : We have not
reached that stage. As a matter of fact,
when we are not undertaking to amend the
Constitution, it does not seem necessary to
consult the State Governments. If we have
any intention of doing so, we will certainly
consult them.

SHRI SRADHAKAR SUPAKAR : May
I know if this proposal was mooted in the
first instance by the Central Government and
since the reaction of the political parties does
pot have a consensus do Government
propose to increase the emoluments and
other amenities so far as Judges are
concerned probably because the Central
Government is convinced that having regard
to the value of money today the salary is
not adequate ?

SHRI Y.B. CHAVAN: If it is a
question of a general raising of the pay
scales of Central Government employees
because of the increase in prices, it isa
different matter altogether, We were ¢ nsi-
dering the question of service conditions of
High Court and Supreme Court Judges
because we wanted to have the best available
talent for this work. There was a feeling
among the judiciary also that some steps
were riecessary for that purpose  There was
in the last two years and particularlv in the
recent few months a tendency on the part of
some High Court Judges to resisn early so
that they could practise in some other High
Courts  So, it was a problem which had to
be met  Therefore we were considering the
proposal of raising the retircement age of
High Ccust Judges from 62 to 65 and of
Supreme Court Judges from 65 to 65. Even
such a thing involved amendment of the
Constitution ; so. we thought it necesssary
to consult the leaders of the Opposition,
Sometime in May last year we had such
discussions. Thev also came with the
conclusion that we should not vodertake
these charges and that if any other alter-
natives could be found, that should be tried.
So, this alernative was throught of /1.e.
whether we could give a rise of Rs. 500 in
their salaries.

SHRI PILOO MODY : Does it requiie
parliamentry approval ?
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SHRI Y.B. CHAVAN: Even that
required a Constitutional amendment, I am
giving the full background so that I could
avoid further supplementaries. The other
proposal was that we could extend the
family pension and gratuity scheme to those
Judges who are recruited from the bar. For
those Judges who belong to the ICB or are
recruited from the Judicial Service, that
scheme is already applicable. But the
question is of attracting good talent from the
bar and for those Judges this schems is not
applizable. S0, we are considering the
proposal to make this scheme applicable to
them. Some Members bad wvery rightly
raised the gquestion that even the pr.sent
scheme which is applicable to the Judges
other then thosc recruited from the bar is
rather Insufficient and, therefore, we should
think in liberal terma about this particular
scheme. That slso we are cosidering.

SHRI SRADHAKAR SUPAKAR :
Have there been cases in recent years of
Government trying to secure the services of
lawyers with extensive practice and their
refusing the appointment as a Judge either
of the High Court or of the Supreme
Court ?

SHR1 Y. B. CHAVAN : Different pro-
posals come from the State Governments
with the recommendations of the Chief
Justice about some good lawyers. They are
considered on merits and some of them are
refused.

SHRT SRADHAK AR SUPAKAR : The
hon. Minister did not follow my point. Have
there been any cases of refusal of appoint-
ment to the post of Judges 7

SHRI Y.B. CHAVAN: 1 do not
remember any particular case just now but
I know of instances—in the course of the
last 10 o 15 years as the Home Minister
and even in my capacity as Chief Minister. --
wh.re we made offers to many good lawyers
even for the post of Supreme Court Judgss
and they rejected the offer. It has happencd
many times.

SHRI SONAVANE : When the Govern-
ment is very reluctant to ruise the ray-scales
of labourers, particularly, in ths LD.P.L.
when their reasonable demand is not being
met by the Ministry of Petroleum and
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Chemicals, T would like to know what are
the compelling reasons to consider the rise
of Rs. 500 for these High Court =nd
Supreme Court judges. T fail to understand
why we are so anxious to raise the salaries
of high-salaried people under the guise of
attracting belter talent. T want to koow
when will this consideration of raising pay
of high-salaried people com: to an end.

SHRI Y. B. CHAVAN : 1 gave a very
detaild history of the proposals made for
attracting better talent to the judiciary which
is a wery important part of our entire
system. This was one of the proposals We
cannot refuse to think abuut it.

SHRI RANGA: Is the Government
uware of the fact that sometime ago a former
Chief Jus'ice and several High Court Judges
also were suggesting that housiog accom-
modation might be made available 10 them
in the State headquarters 7 I do not know
whether that is being made available to all
the Supreme Court judges !'<re or not in
the same way in which it is made available
to all the Government servants even ai the
top level. Have the Government considered
that or would they consider that because that
is also, in @ way, an improvement in regard
to their emoluments, amenities and other
things ? They find it wery difficult to get &
decent enough accommodation

SHRI V. KRISHNAMOORTHI : So far
as the salmy as well as the tenure of the
judiziasy as compared to other countries,
specially, the Unpited States of America, is
concernied, they have the life tenure for the
Suprome Court judges and the salary is not
only attractive but very high as compared
to oiher officers there. Here, in India, the
fixation of the salary of judges was done
long ago. The price have now gone wp. So,
there is an imperative noed to increase the
salary of jadges. | would like to tell the
hon. Home Minister, if he thimks that an
increase of Rs. 500 or Rs. 1000 in the salary
of judges is justified, then he can come
forward with a Bill. Wh;, should be have
a consensus of all :Le parties for ‘pcieasing
the saluries of judpes 7 That shows he is
co. al all willing 10 incieass 1hc sularies of
judges. Why should he have a discussion
arranged and a consensus evolved by various
parties for raising the salary of judges 7

VAISAKHA 4, 1892 (SAKA)
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SHRI Y, B, CHAVAN : I think, it is a
good democratic practice to cvolve a
consconsus on matters which are likely io be
controversial, There is npothing wrong
about it.

SHRI PILOO MODY : I would like to
know whether the Home Minister is aware
of the fact that any goocd lawyer practising
at the Bar makes anywhere from Rs, 25,000
to Rs. 50,000 a month, It will be very
desirable for the State to hav: their services
in the form of judges. May I know wheiher,
even if he finds it difficult to geta Bill for
an increase in salary of the judges passed
through Parliament, the suggestion that was
made earlier of exemhting their salaries from
income-tax and other taxes that do not
require any amendment of the Constitution
will be seriously considered by the hom.
Minister for the purpose of seeing that the
qQuality of justice in our country is
maintained at a very high standard ?

SHRI Y. B. CHAVAN : 1 understand
the feelings and the sentiments expressed by
the hcn. Member. But we have to find
some practical solution. It is quite possible
that there are lawyers and advocates who
have got very high practices—in terms of
money. But I do not know for certain ;
I have not seen their income-tax returns...

SHR! PILOO MODY : You won't find
them either.

SHRI Y. B. CHAVAN : There are good
lawyers earning quite a lot of money these
days. It is quite true. Therefore, there is
lesser and losser tendency among the best
lawyers to come and join the judiciary. That
is the problem that we have really to face,
That is why we are considering different
proposals,

Wt suw =T amf : geme wEnw,
"o & A T are § fafeer faamoamd
Frmmmmgro ag OF dwer g fw
ot wR tdE F e @ oguEe
W o Tl § T oM N §w
FO AR G K o TR O IW W
T & A ff wE I s A
g dR I oW TR WA ¥ e
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imi wifs N aqee 500 wown wfa
qTE Fgrll T H FAr ag oY /9 A@
t ¥ 9t 39 ¥ @ avg ¥ of wiee
wife & T # aEers, AW WK
qfards & AW #K w9 a3Ee
AFAT] F1 ATEATE GG FT 91 UF g8
@ ww q@t § wafe o farda gw
dad § f Tha sefral € wig 9N
e 7% 7 WG #7 qears g @ G
& AR Ao agdt gE wewk foawr
& wuT 97 9w 9 999X Fy ufew
9% W ¥ IAH uwr wEarg oW
1 @ @ ¢ g ¥ fag R
fast f 5w #t TEQTD N ww N
¥ gEaTE oY

4

Tg TEETEl ¥ Y WA gy afes A
T O forad s SN ¥ 0w ey
W fada At WA dar a @ ?

SHR] SONAVANE : Instead of narrow-
ing, he is widening the gulf,

SHRI Y. B. CHAVAN: | entirely
endorse the principle that he has enunciated.
But, at the same time, we have to see that
we have good people in the judiciary. We
have to bear in mind certain practical
considerations in this matter,

As far as the pay scales and service
conditions of the lower categories of
goveroment employees are also concerned,
Government is not only very much aware
of it but also is quite sympathetic about it.
Even with regard to the problem of
Himachal Pradesh non-gazetted employees,
vlich the hon. Member has raised, we are
1ryiog to deal with it very sympathetically, -
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SHRI H. N. MUKERIJEE : In view of
the Minister’s answer particularl; to my
friend, Mr. Piloo Mody's question, may 1
know if he is unaware that moaetary com-
pensation for legal talent is not considered
by all the talented people in the Bar or
elsewhere to bz the maio criterion and that
for the purposes we have in view in regard
to social advance, it is necessary to recruit
people who combine a certain sense of social
values as well as a practical worldly idea 7
In view of that, may I know why this
insistence continues to be made by the
Minister on the idea that we should be able
to recruit people from Rs. 50,000 a month
income bracket and that sort of thing 7 Why
cannot we look elsewhere because there is
plenty of talent elsewhere to be recruited ?

SHRI Y, B, CHAVAN : I scc what you
say. Such talents are available elsewhere.
I was also a person belonging to this
profession. We have got that idealism in
our mind. But when we descend down to
carth, our experiences are quite different.

SHRI H. N. MUKERJEE : All your
talk about socialism is rot—abracadabra,

wawHT ¥ AT AR aar @wmId qra
arfaaf ast A w1 Qe

1202, st wgrew fag WAt
w1 g ey afeagw Wt ag T A
U wa fF :

(%) st aig Hqu §§ I w
Farar ¥ fFa-fem g # arfd
T AT FY AT AL q9T G ©-
70 ¥ FomEr STEw ;@R

(&) mams fquata wre?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The scheme
for running river services on the Ganga via
the Bhagirathi from Calcutta after the
completion of the Farakka Barrage is yet to
be finalised on the basis of the traffic study
which is in progress to assess the inland
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navigation potential in this sector. Ttis,
ther:fore, mot possible at this stage to give
the names of the stations to which goods
will be carried by motar boats and small
steamers from Calcutta.

It may, however, be mentioned that the
IW.T. Committee in i's in‘erim report
submitted in December. 1969, has recom-
mended the running of a service on the
Ganga b:tween Buxar and Farakka, This
recommendation of the Committee is unaer
examipation in consultation with the State
Government of Bihar,

st wgrorw fag wreat ;WA AERE
¥ wor fe ag 2few Y are &3 )
A few wm fAw@ A
TR ww s ? aaw g ¥ #
gerT w27, fagre e 3@ Tome & foaer
W AT Wi ST ¥ FEEeT AT
forererr g & wrar § ag forewr s=an awT
% ofd win vaa wen W & AfE
AEY o7 wEAT | HIEHT IAT F AL

W WEAE AT S FHAg |

Rt wgrew fag weat o F e
g T @ E | FEHN dq9 A A
at ag warw @1 G A g ) & o §
fif GCEET AT AN AT qog § 1 «W-
AT qrt savae g, (oA awg &
i afga I g% §, a9 3@ g
@ are &1 sae wad fF afes dRT
H qUHTT 31 aTF T FAdAT § qH FH
¥ F9 FAQR A IAREEE T [ET
e afqm, N qgw @ @, 49
o< ¥ S g, st W ?

st gwarw fwg : @ aw 2
gfqq T FT AT £ AL AW A T
Tz e afem wen s o, St
7z gausafas @ T AR IqH AT
= A Ak | wE T A W FA
31 o weer dTw @ AR e

VAISAKHA 4, 1892 (SAK A

Oral Anweri 13

FwarE grt A7 g faa d i e &
FOAFAT HIC FATT F w0 gfewar aw
IR F@IET A | AfEA IAAT AT AT
w4t ¥ foedfe foar & fr 4 woet @
T % W9TS AW | 5E% few ard
=@ § W § fr A Ifew owde
grm, fae sifcfoafen ifes g, @
1 WR @z R | @ 8 aial 9%
ferame &) w1 @ AT R iz ¥ TR
wEam MA@

At mgrew fag wreat © @ oy
agt T wt A a7 a7 @@y @ fr qrfee-
wmw a W oA @ g g ok
T aet Fw fawar ar el @
Tz g€ &t | oW wawT Ag @ w fr
a7 @ § o fadm @@ arow &
Saf w1 @Ed § | av feT @R
ifre Y arrg o A 01 FAT U@t & 7
wit & SEer feaw e W A
qoet wgt fe fea 2w oX gEw
A+ Fife 9 avefen o Yoet g,
wes it et @it W swit e
T T | FH T g fer
Wi e g # 7

st ywarw fag ;o fe qgy T
ot ff 78 # I s & A5 TR
T S R § ) 9gw dww afadw
ST w6 A | fagw diwee sigge
W F T IATHEQ A, AEW F A
W W & @l o9 IER weEwer ¥
AT G A WX FARAT & qgi v
Wt ot | T f A< N ¥ Aw g
afq¥w gaustes g 1€ wir a=
WA i mgmmuaa R
G1¥T ag 9%, w9 wE 9T waé Wy
N g Y TETACTRSET W W7 A
L4
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TR § TATEIA WORTT A W7 Gy

«1203. =it T Tag s :

T FeEg™
»t aW T ;AT :

T JEATE WA AE qaTy ®F
war e

(%) war fg¥ mmwi aar g5 fadad
Q=1 FY JiS-E AW A qew =-
¥ W@ T & qEGA w7 940 q
&

(@) afx g, @ @ ewdx ¥ afx
wYE 21, sufe wrgar qaefas o, wifas
g, @ ga% A oA § A

() s°% faeg wv FEEET W
my ?

U w1 Wt (st gqweww T
wgr) - (%) & (7). o famaw aaT &
g qT @ wmar g |

e

feR armat  aur fadet wE-Tis ¥
qraTH ¥ UF EeT AR aA ¥
Fmarer gl wt s fafeew doer ®
art & o gu 4 31 awrfa A
¥ <7 oot oifee #1 wf9 wAfsfa
t 1 1966-67 ¥ femmrr o & wg
g ¥ W ¥ gy I ar=m-
A ATE® ¥ |TY-HTY HIOT T q9T-
wfga @rdeaT & fag amm fafeg o
gizats & U% dieEr av e & fog Q@
¥ oo & waEr wmar g F seed,
1967 # wreg safeaal & Avmee ¥ apm
& fafax ¥ sfoww o8 fFar a1 ag
firdig sram & fomare foor § fega
af ~fegr gar TEETC WY AT &
g4 T R 9T G, a9 7w, 1967
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¥ am-HT F & sroawl & fam gee-
Tt qr, =, 1968 § wremw gfew 3
T AAAT & a5 ¥ 21 aafw g
for | gfew ¥ oF afvges ¥ o famm
97 cATfee® @ At aTwe fwar o fag
T §9% g6 HUL & T W 17 AT,
1970 #Y 9% srw % yiva @ |

ot vqute fay el ;o wrdlg WY
M & N R ver § AN IEA
womar § f& 1966-67 # =g du%
T ATH T OF safew w1 Qa1 9 0
FqR A @A qTr A gy av
et ac s Ef 4y W @
T THE 4g AT 74w fw g
frgame fdar war @1 a1 Adi sl am
freardr & SO o A1 WYY W9 s
g | gl ATy ag ag ¥yt § fe g
s, 1970 % frxeme frgr mar 4
o 7 ant # gawy af=fafagt @ @
A ag FYT FLAT @ ? FAT AHIC AT
T FT @, A FO oAy gy
afafafeai o § ?

SHRI Y B. CHAVAN :
that he was arrested ; when he feared that
he was likely to be arrested he went under-

ground. He was arrested somelime in
February or March in Gaubati.

Naturally, after arrest, they are interro-
galing some people.

siegeite fag  smest 0 s Ay
wgET A 7 awtw w1 sww vy ¥
T & o WA st Mg Sed gro
UF o GFYY TEE ¥ g 0 ofEn
T F) 2ar g, foadt s sw g 5
TH ¥ T Q@ W I gl &
T TG TFA MR L AT § W
qEQ I oy ok ¢ Fornii ag fore @
frag g ged g g€ @ w® g
Fiadt g § AR T oW AATEE

It is not true
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u @ & ? o wgar g fF o
W FriaTedt #t O & o s
T feram @ §?

SHRI Y. B. CHAVAN : Wz had nearly
one hour discussion on this, and questions
and answers were also there T also answered
a Calliog Attention Notice here on the same
question of the statement made by Shri
Choudhury in the Assam Assembly. He did
mention certain incidents that were taking
place there. He had himsell said that he
was taking pecessary steps in the matter,
Also I had assured the Assam Government
of whatever help they needed OfF course
I cannot guarantee financial help. But if
any police help ete. is needed that can
always be given.

SHRI RANGA : Is it being given ?

SHRI Y. B. CHAVAN: The State
police is investigating that matter. We have
also assured them that if they need any
technical assistance in the matter, that
would also be given.

oY gRagT g : wEA ¥ A F
qiffe aaq arel & W afesE
aTH & AT agl H GPAA] T AWy H-
fafer &1 s wopre & ot wwm #
qiffear %t ®fg & = R g
9 I9Y g MiFwW & @ agl
A T§ AT FIAW AW I q@l au
Y T4r ST W7 [T W | 97 IH
%7 farg fegr mar @ S619 39 "W &Y
ZFa fear | gE W9 T 98 ST
far & ot amm A gt A feam &
Fgan SAwr e § omy g, gEer
s ¥ vax gu i 9§ TEAT g §
fF 97 qifseam & @ gt &1 FT HOAT
geqi @81 @ § A qifwTE et W
agrar @ @ &, foms avag § s e
F gg atzar aArg o 5 afvmm @i
fgmgrar = A1 ¥ qArtw A9 A AR
THET A9, FqT ACHTL I AT 9 HAH
F4fr w17 g A fw waw F ofeeama

VAISAKHA 4, 1892 (SAKA

Oral Answers "

o v & gl &1 gem Gely gwre d
T T I AT A} 9 g AT &
F¢ sfaaeq wardr o ?

SHRI Y. B. CHAVAN : I do not think
that the hon. Member knows what exectly
the scheme of Shri Nanda was. Shri Nanda's
scheme was that after appointing the Tri-
bunals it was their duty to find infiltrators
from amongst refugees. That waa the scheme.
They did function for a long time and they
had swcceeded in  sending back some people.
At the same time we also had the border
security-border checkposts—in this matter.
The border checkposts are working reason-
ably effectively.

st graaTe X : TEE AR ¥ o
@t Faarey fr gv-uF AW as e A
gt aTH TR

S qErE W 4y gwE
Fefer FHE ¥ areaT WA w@re
@ A F oaga T w=i Ay
i

SHRI R. BARUA : Apart from the
conspiracy of Shah Syed Hussain, is the
Government aware that in NEFA area and
in the whole of Assam the Pakistani agents
are very active particularly in the Northern
part of Assam ? In view pf that, I want to
know whether the Government is taking
some positive steps to check these things. [
want a categorical answer to this, in order
to mest this problem. It is not just the
monopoly of the Marxists. There the ques-
tion of other people also comes in, In view
of this, the Centre seems to  be reluctant to
go ahead with the dynamic proposal for de-
velopment of those areas. I want a categori-
cal answer for this.

SHRI Y. B. CHAVAN : 1 can under-
stand the hon. member pressing for further
building up of the infra-structure in Aszam.
I have every sympathy with that and would
support him. There are something which
will have 1o be taken note of. Both the
Assan Government and Ceatral Government
are aware of this. At the same time, it wil]
be wrong to create a panicky feeliog that
though the prublems are there, nothing is
being done. That itself can generate pesi.
mistic feeling.
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SHRI R. BARUA : There is simmering
discontent of a political nature in NEFA
and some other border areas.

SHRI Y. B. CHAVAN : I do not think
he is right about NEFA. There is some dis-
content and ceriain feeling on the question
of certain socio-economic problems in Assam.
T am quite aware of it

SHRI HEM BARUA : In view of the
socio-economic distress of the people of
Assam, it is oot a fact that a separatist
psychology is growing there as a result of
which some of the supporters of ‘Sovereign
Assam’ met some Naga hostile leaders in a
tea garden at Jorhat a couple of years ago
for an undersianding ? Did the arrest of
Syed Hussain, Naxalite leader, and also
Shri Suren Hazarika, CPM leader, who had
been absconding for a long time, yield any
clue to this movement for “Sovereign Assam’
ornot 7 And what do Government propose
to o tv remove the socio-economic causes
of the distress of the people ?

SHRI Y. B, CHAVAN : I think the
Government of India in the different Minis-
tries are certainly taking this question of
socio-economic  problems of the Assam
region into account, Naturally they wil! have
to be considered from time to time About
the other thing, it is very difficult to give
any information.

SHRI HEM BARUA : It should find
out. | mentioned this here long back that
some of these people met some Naga
leaders—the Naga hostiles were represented
by Mr. Rameo—in a tea garden at Jorhat
for an understanding.

SHRI Y. B, CHAVAN :
try to get some information.

I will certainly

SHRI JYOTIRMOY BASU : You ruled
yesterday that names of persons not here to
defend themselves should not be mentioned.
But this has been done just now. This is
pot fair ; this is applying double stan-
dards.

MR. SPEAKER : These are not al-
Jegations. 1f a person has committed mur-
der, does it mean that his name cannot be
mertiosed on the ground that he is not here
to defend himself ?
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ot of ™ wEw oF wEd
trwnag A P ® o et
fred & o &= Foafral & mfas §
1 & wEe F wee AUy a@t #°
AT @ & 7 WO R AEEE WA
WERT F QM & AT ¥ STl &
R g s §?

SHRI Y, B, CHAVAN : As far as mis-
sionaries are concerned, we consider each
individual case whenever necessary. Some of
them have left Assam. But we support those
who have been working thete for a long
time and are working genuinely for relief
causes, medical causes etc. It is a very deli-
cate matter in which streamrolling cannot be
done. One has to be very careful and under-
standing in this matter.

wit <fr Tra ;. = weafaal & arfas
HqSET agEi F1 qgEr ¥ @ E IuS AT
o ot &Y Fad

it gerEer T e o IaET gfoEr
T a9 AL I qAEN

SHRI BEDABRATA BARUA : It is
nigh time we became more aware of the
Chinese ability to foment insurrectionary
activities not only in other places but in
these places also where they may succeed.
Has enough awareness been shown about all
these foreign arms, money and other things
that have become available 10 Nagaland and
has sufficient action been taken not only at
the lower level bot at all levels 7 Also, are
Government aware that the growth rate and
economic development in Assam is the
lowest in India ? Is any integrated approach
to the problem being thought of to tackle
this, instead of considering the police or law
and orde aspect of it only.

Communication problem is the root cause
of Assam’s non-development.

SHRI Y. B. CHAVAN: The socio-
economic problems of Assam, its rate of
growth, etc. - these are maiters of develop-
ment which have been taken up and dealt
with by the Government of Assam and the
Government of India from time to timeg.
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Whatever action we have taken is only proof
of our awareness. As for the communication
problem, a lot of things have to be done but
1 must say that many things have been done
during the last two or three years which I
know,

SHRI BEDABRATA BARUA :
the metre-gauge railway.

Only

SHRI Y. B. CHAVAN : There was the
road that was taken up.

it Ao wiwT AE ;. wew W@,
& madry @ ot ¥ wAAr wmea g
26 wadr, 1968 oY Mg T 91 gz
gt of | SAw 1966-67 W wmg
dg7 g7 ¥ Age # FwwW F 99 F@
F N § B wET qvar g ?
ud Mgt 9T IAF WrEw Iq e
9 39T g7 7 I WA F9 & fayg
& &7 Ffaga frge frar mar a1 1 38
wfoa 7 o0 gy § w1 §g 6T &,
Wh ar ¥ ff @i Ageg Far
STETY & 7

SHRI Y. B. CHAVAN : 1 had given
information about the terms of the commis-
sion bere because ‘it was appointed after
some of us went from here, At the present
moment [ have no detailed information about
its recommendations.

SHRI HEM BARUA : You said you
would lay the report of the commission on
the Table of the House.

SHRI Y. B. CHAVAN : [ have not
said that. That commission was appoimted
by the Assam Government and it is for the
Assam Government to take a decision. I
remember | said so here.

st 30t siwT Tt &9 wfamw A
fete g, 1969 # s gprx M &
g ) FEA wd aw W g
Ay @ wmEr o <@ & 7 € o
fom ¥ §7 sfg CAE FW A
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wTaET §F T, WAX IJEHT GHrEfew &y
FoR AT A AT g ?

MR. SPEAKER : You are taking
it too far ; 1 have allowed it thouogh it did
not arise out of this question.

SHRI SAMAR GUHA : Is it a fact
that in 1967 the Hindusran Standard of Cal-
cutta published a facsimile of a letter written
by pro-Peking clements in which the whole
plan for setting up an independent State
comprising West Bengal, BEast Pakistan,
Assam and other parts was given and funds
were sought from Chou En-Lai. In relation
to that 13 ita fact that the pro Peking
faction. National Awami Party led by
Maulana Bhashani is constantly propagatiog
the same idea and to execute and implement
that plan in Jaidevpur in Dacca and
Sushin in Mymonsingh District and also
Sylhet and Hill Chittagong area a number
of training camps for Nagas and Mizos
have been set up and run by Mr. Fang,
Chinese guerilla expert ?

SHR1 Y. B. CHAVAN : T have not got
detailed information on what he says and I
cannot answer this question offhand.

SHRI SAMAR GUHA: Would you
get that information later and let me have
that information ?

SHRI Y. B. CHAVAN : [ cannot pro-
mise. You send whatever information
you have and I shall try to see what I
can do.

=t auife ag & gem w1 WS
+

#1204, =it awrew fag goay ¢
&t dramro WA
st @o Wio AW :
it FATAT AN
w7 g i oAt ag @R F g
2 fie 31 w7, 1970 %Y ofe=w 0=
yorh so-ger Wi A g FA A
gara T Aty anr safest #r qar
am ¥ ferg e @ T W
Fawt wan afcr frar § 7
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The case regis-
tered in connection with the incident is being
investigated by the Bihar State C. [. D.
So far five persons bave beea arrested on
suspicion.

st amaew fog goEmg : & qEAT
qrgar g fr g@ o F ww A Ao o
arfo w1 W wgaw fam o wry?
T qg WL A e Rww ¥ @TRN
qr€ € o, et faceare v fear mar
2 ? = Mz ¥ wifew §7 qar g waw
¢ o gawt freware w< faar mar &7
forer &R0} &Y gvEr waT @ AT SR Ard
¥ wrgw fear mar # fF s & afwrs
Hforr T 7 wifr @y avgw & av IAwr
wf Tofar ST @ W ogA ¥
o i

SHRI Y. B. CHAVAN : I can only say
that the investigation is in charge of th:
Bihar CID and they have been given from
the Central police as well, whatever assis-
tance they need. We have also made it possi-
ble for them to have the facility of the
advice of and consultations with the experts
of the Finger Print Bureau and other science
laboratories in this maiter. This i< all that
I can say Tt is very difficult for me 1o give
any details about the investigation. It is
peither in the interssts of the investigation

itself nor in the interests of any other
thing.

=t e fag o : s wfa
g F gwaEt 7 37 A0 o § e e
&9 FT agEr T ¥ A o o safa
Tg A gz w2 5 g ofiesly Fmwr
# SWAr FY @A FT AW FA A
qfewft @ &7 AT F @E-E T
s 92 AT ot s ag s
"o qefad @, 3w Efe ¥ wmma ¥
T FT & sTaEAr A f 7

.7 MT. SPEAKER : That is cot a ques-
tion.
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ot flarow ¥ TR wERg Y
sy A afaagH gar =
YATE FIA ¥ 627 ¥ o gy frewn
ferm &\ Fag o g g s d
s 5w qw & ww=fa §)
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SHRI Y. B. CHAVAN : 1 have no in.
formation about the political inclinations or
the political ideologics of these persons,

SHRI S. M. BANERJEE : If the hon.
Minister his no information about the
political ideologies of those persons in this
case, I want to know whether it is a fact
that one or two of them belong to an or-
ganisation called Anand Marg and, if so,
whether these people were interrogated by
the police and, if so, what wis the outcome
of that interrogation, I would like to koow
the names of those persons.

SHRI Y. B. CHAVAN : I cannot give
the names here ; nor, as [ said, am T aware
of anv Po'itical parties or idcologies to
which they belong. And when the investi-
gation is going on, it is very difficult for me
to say anything about the case and ahou’
what the names are. Ewven those names are
not with me here,

it ST AT : HAT AT H HH
FOr aTA  TqOAAE  qA FT HEL
sam @ wyfa W@ ag A @ a
f6x 37 =il o e A Qe 7 s
T awg fa@1 %1 @gra & T ARAAH
R OATE fEar wmEem P a3
Torfer wA N g ¥ fao A
F warw Ag w7 awAr g ! gW o
wor fady ¥ 42 g vw o F g AR
aaET & v ¢ fr W wgE ardew qw
wgF warT 0T 3500 AT A @ faar
T, @ g Fed w1 faar qr |

L : AR AT Y O
art ¥ 4R fom T T &1 WA IEA
g A F N gy faar g
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SHRI Y. B. CHAVAN : As far as
this method of assassinating political
leaders apd political opponents is con-
cerned, it is something which is wvery
condemnable It should be condemned by all
persony; and there is ro question of having
any support to this idea.

As far the leade:s who are threatened
by some people, naturally, if we get infor-
mation, we give them all possible protection,
In this matter I bore the kon. Member has
also written ‘o the State Government, and
if it 15 given to me, we shall try to help in
the matter,

MR. SPEAKER : | have sent a leiter to
you.

SHRI SHASHI RANJAN : May I know
if the attention of the Government has been
drawa 1o the reasonableness of the conclu-
sions arrived at as a result of the investi-
gation so far done that actually the whole
affair was arrapged by the CPM people
themselves to get some political gain in
Bihar where they are in a very insignificant
pusition, and the killing of Mr. Ali Imam
was just an accident ?

SHRI Y. B. CHAVAN : The investi-
gation is on ard no conclusion has yet been
reached.

SHRI J. M. BISWAS : After the attem-
pted attack on Shri Jyoti Basu, it is
understood that the Government has
arrarged for security guard for Shri Jyoti
Basu. Government is also aware of the fact
that attacks were also made on an ex-U F,
Minister, the Speaker of the Wesi Beogal
Assembly and also on the Deputy-Speaker,
Mr. Mazumdar, [ want to know what steps
Government is going to take to provide
security guard 1o all these people. Secondly,
what is the expenditure of the Government
to provide security guard for Mr. Jyoti
Basu.

SHRI Y. B. CHAVAN : Whatever the
cost, 1he security guard has to be pro-
vided. You cannot think in terms of cost
in t'is maticr. In the case of others alse,
il it is necessa'y o give proection to them,
we will certainly consider t'at also.

SHRI J. M. BISWAS : Therc was an
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attack on the house of the Deputy-Speaker
also.
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MR. SPFAKER : The question relates
only to Mr. Jyoti Basu.

SHRI P. G. SEN : May [ know whether
any identification parade has been held for
identifying the culprit ?

SHRI Y. B. CHAVAN : [ think io the
process of investigation, they h.ve already
had an identification parade. Possibly they
may have more such parades also,

MR. SPEAKER : Next question.

SHRI JYOTIRMOY BASU : This is an
question on the attempt on the life of a
CPM leader and you do not allow me to put
supplementary,

MR. SPEAKER : Your people have

been allowed.

SHRI JYOTIRMOY BASU : I had sub-
mitted a short notice question but it was
not allowed,

SHRI HEM BARUA : May I know whet-
her the attempt was made on Mr. Jyoti Baso
or on Ali Imam ? That has not been disclosed.
‘Who was the target 7 1 was told the revolver
was fired from a distance of 10 feet. It is
difficult to miss the target in that case,

SHRI Y. B, CHAVAN : Hon. members
are putting questions like arguing a case
before the court. I cannot answer all these
questions. The whole matter is under in-
vestigation,

SHRI JYOTIRMOY BASU : Will the
mipister tell us why the court of part of the
business is being dooe jw comera in Patna
in the Bandhipor jail and not puoblicly ?
Why are the alleged assailants of Mr.
Jyoti Basu being tried {n camera@ and not
in public ?

SHRI Y. B. CHAVAN : If the hon.
member gives me notice, I will certainly find
out,

MR. SPEAKER : Next question.

ot TrraTT e : WS AT,
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qarar @Y amen 3 R R aEw
g7 1 Wi fear o

SHRI J. M. BISWAS: You should
allow him because he comes from Patna.

MR. SPEAKER ; I am not going to be
cowed down by shouting. Next question.

Foreign Collaboration In Hotel Industry

*1205, SHRI JYOTIRMOY BASU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whetber it is a fact that Goverament
are allowing foreign collaboration in the
botel industry ;

(b) if so, the number of such collabo-

ratioos allowed in 1968, 1969 and first two
months of 1970 ;

(c) the particulars of the parties, both
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Indian and foreign, separately, involved in
each case and the total capital involved in
each of the collaboration ; and

(d) the share of the foreign collaborators
in each venture and the reasons as to why
foreign collaboration is being allowed in
the hotel industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) to (d). Foreign collaboration is being
allowed in the hotel industry in view of the
acute shortage of suitable accommodation
for foreign tourists and the fact that inter-
pationally recognised hotel chains make a
valuable contribution to the development of
foreign tourlsm,

A statement is laid on the Table of the
House giving particulars of the hotel collabo-
rations approved from 1968 to 1970 with
requisite details,

Statement
Estimated Cost Foreign
Year Indian Party Forelgn Party Collaborator's
of Project Investment
(Rs. in lakhs)
1968 East Iodia Sheraton Inter- 652.5 52,5
Hotels Lid. national, USA (in foreign exchange)
(Oberois)
New Delhi
1969 Metropolitan Hilton Hotels 500.0 30.0
Hotels Ltd, International, (in forelgn exchange)
(Shiv Sagar USA.
Estates),
Bombay.
1970 Nil

SHRI JYOTIRMOY BASU : While the
Government are talking about the curtailment
of poly they are opening the floodgates
to the foreigners 1o come and monopolise
the hotel industry. They are not doiog any-
thiog to develop the local taleot. The target
that they bave got for 1973 is 10,290 hotel
rcoms for which they require Rs. 69.87
crotes. The plan allocation is a fraction of
that amount. May I know how they are
going to get the balance of the money ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
The hon Member has prefaced the question
with a remark to which I must give a reply.
There is no question at all of foreign mono-
poly. In fact, whatever collaboretions are
taking place, they are lodian !ctels with
foreign collaboration ; pot fereign Fotels.
Secondly, even these hotels will constitute
only a very small fr:ction of ibe hotel beds
in this country. The hcn. Member is right
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when he says that we have a leeway to make
to have 10,000 beds by 1973, The projecis
at present approved by us in the private
secior wi'l cover about 5,000 beds and in the
public sector will cover about 2,000 beds.
Thus, there wili bhe a gap of abour 3,000
beds. Therefore, we are enc..uraging people
to come forward. We are encouraging them
with finances, fiscal concessions and also by
extending our Hotel Loan Development Fund
money to the various other types of hotel
indusitries, extending them to the private
trusts ; charitable trusts and so on. We,
therefore, waot to allow as widespread pub
lic participation as possible to make up
the gap which the hon. Member men-
tioned,

Oral Answers

SHRI JY U TIRMOY BASU : According
to a report government have accepted an-
other suggestion of the Committee to have
foreign involvement in the hotel industry
and free foreign collaboration have been
approved i.volving an invesiment of Rs. 15
crores, I would like to kmow what is the
source of that fund. 1 would also like t0
know whether the foreign investors in the
hotel industry--1 mean the foreign mono-
polists - will be given any exemption or tax
holiday facilities like these given to Indian
citizens in the hotel industry.

DR. KARAN SINGH : So far, only one
foreign collaboration is functioning in India
and that is Inter-Continental in New Dehli.
Before 1 answer this question T would like to
take this opportunity to point out that this
single hotel is earning about Rs. 18 crores
in foreign exchange every year. So, the
experience of this ope hotel has shown that
there is & tremendous inflow of foreign ex-
change when we have an ioternationally re-
cognised Lotel because booking is done on an
international basis.

SHRI JYOTIRMOY BASU: And
thereby wreck your public sector.

DR. KARAN SINGH : No, pot at all.
On the contrary, as | was going 10 say, the
presence of a foreign collaboration hotel in
any city automatically forces the olher hotels
also to raise their standards. But for Inter-
Continental perhaps there would not have
been any incentive to improve the public
sector hotels. We have (0 compete with
them and, therefore. it has a very salutary
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cffect. Whenever any foreign collaboration
facility is offzred to a hotel it has the effect
of raising the standards of other hotels be-
cause they have to compete with each other,
As far as A:oka is concerned, which is in
my particular charge, I con claim today that
it is as good as, il not better than, com-
parative hotels in the private sector.

Oral Amswer s

SHRI JYOTIRMOY BASU: It is a
deserted place, Ask any frequeoter,
I'R. KARAN SINGH : As far as the

other point is concerned, as I said, these are
Indian companies and not foreign companies.
My understanding is that these Indian com-
panies will be entitled to the same fiscal
and financial concessions as any other hotel
project.

SHRI M. N. NAGHNOOR : The bon.
Minister was p'eased to -1y that there would
be need for about 10,000 beds. Has the
hon. Ministér taken inio consideration the
jumbo jets that are going to bring about
increased traffic to InJia ; secondly, what
is the number of additional proposals
pending before Government, apart from the
one mentioned in the st tement, for further
collaboration for estublishing hotels in
different parts of the couutry ; and, thirdly,
are there any proposals (or collaboration by
Red countries, like Russia and the East
European countries ?

DR. KARAN SINGH : It is true that
the jumbo jets are likely to bring in more
tourists ; in fact, I am taking this opportanity
of giving some good news to the House,
pamely, that our tourists showed a very
marked increase in the last year. 1 pever
get an opportunity to speak ; I am invariably
guillotived. So, I must tnke this opportunity
today to say that we had a34 per cent
increase in the number of foreign tourists In
year 1969 over the year 1968. It iz a very
encr uraging figure.

As to the points the hon. Member has
raised, the only foreign collaborations so far
under consideration are those that I have
mentioned. Some other general proposals
have come but we have not vet reached the
stage in which they can be given any final
consideration. So far as the Soviet Union
and other countries of Eastern Europe are
concerned, there is no proposs: ::' for
collaboration but if any proposal i: r:weived,
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it will receive wvery careful and fair firm, called Steipenberger, which has well
consideration. known hotel chains in Europe. We are

SHRI N. K. P. SALVE: While we do
like the Minister to speak, ] think when he
says that the Ashoka is now comibog up and
is comperitive with the Intercontinental, he
is utterly incorrect  Ashoka is & dead place.
I do not get complimentary meals ; I pay
for them. The hon. Minister has said that
these collaborations arc being permitted
because, fnter alia, it esiablishes an associa-
tion with or access to a chain of hotels. If
this relatiorskip with a hotel which has a
chain of hotels all around the wosld helps
occupancy, would the Minister consider for
the sake of improving the Ashoka—I] am all
out for the public sector—which is suffering
and suffering very badly, having collabora-
tion or suitable assistance or proper
arrangements with some foreign chain of
hotels so that the Ashoka also comes up as
a good hotel in competition with the
Intercontinental ?

DR, KARAN SINGH : Before 1 answer
the hon. Membcr®s question I must protest
against his remark that the Ashoka is dead ;
on the contrary, I think, anybody who has
visited it recently will realise...(fmrerruption)

SHRI N. K. P- SALVE : If he comes
with me incognitc—he is too haodsome ..
(Interruption)

SHRI HEM BARUA : He is so
handsome that he will not be able to hide
himseif.

SHRI PILOO MODY : He can always
borrow Shri Nanda's moustache

MR. SPEAKER : You
accompany him some time.

may kindly

DR. KARAN SINGH : I will be very
happy if the hon. Member comes with me
to the Ashoka and hes his meal,

SHRI N, K. P, SALVE : TIncognito.

DR. KARAN SINGH : We have now
redone the whole entrance to the Ashoka. It
is much brighier than it was before. I am
su'e, you will see that in the course of the
r.:t few months it will realy brighten up
uuch more. We are in touch with a German

working out 2n arrangement under German
aid whereby this firme of Steiperberger will
give us technical aid—it is mot collebora-
tion—and personnel I can assure the House
that the Ashoka has improved tremendously
and will continue to improve,

SHRI R. K. BIRLA: May I ask the
hon. Minister whether he knows that in any
industry forcign collaboration is required for
two purposes—either it i~ technical know-
how or it is fnancial assistance 7 How many
of. the foreign collaborations which are
existing in the country are for technical

know-how and how mapy for financial
assistance ?

DR, KARAN SINGH : About the
foreign collaboration, there are three
aspects, ..

SHRI S. M. BANERJEE: There are

four aspects ; the fourth aspect is to serve
foreign exchange for their personal u<e.

DR. KARAN SINGH : Firstly, there is
the chain booking ; secondly there is the
technical expertise wherever necessary and
there is also a component of foreign exchange
in order to bring in the needed foreign
exchange required. These are the three
aspects.

SHRI H. N. MUKERIJEE : Is it the
contention of the hon. Minister that without
the impetus and the g from his
point of view, of the foreign collaboration
given 1o the hotel industry, we cannot bring
hotel industry to an adequate position and,
if that is not so, why don’t we insist that we
should not have foreign collaboration but
that we should have assistance in technical
matters in a way as we think fit 7 Why
should we depend so much upon foreign
collaboration agreements rather than our
own know-how ?

DR. KARAN SINGH : It is not my
argument to say that il is not possible to
improve our hotels without foreign collabo-
ration. What I said was that this element
of foreign collaboration is helpful to us.
This has been the pattern and this has been
adopted in dcveloping countries, like,
U.A.R.,, Imn and even Yugoslavia and
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Bulgaria are getting iowvolved in foreign
collaborations becaute that brings the chain
booking thar is extremely valvable and it
also injects an element of expertise and
technical assistance which is valuable. I look
upon foreign collaboration as a small but a
valuable component in our fast developing
hotel industry.

MR. SPEAKER : We now take up the
Short Notice Question. Shri Prakash Vir
Shastri.

»t WiAE WAIT : WEAS WEEd, WqO
SqEEqT FT I & | AYF G941 & HHAreA
graeet fagw wo 41, 30-fagw 2 § ez
7 1 aT6 T 1T FT A @FAT AqTZAT
g 1 a7 fomar gam §—"ag 99 faumw @
gafad Al gar A gegadr W@
T F1 fawm 7 gr 1" & s Agarg
fe g oergaT s A W g W,
aaadl gt & ar vew Y g A—few
g Hograr @ ? AT a8 mar &
frw fraw & sigvta e & fear
T ?

wree cag NI A mmET

It is a matter of gre-t importance to the
country as a whole.

st Wy e Wy, few ¥ wmar
8 ? wnadl gt ¥ grar @, wSw A7 g
§ AT 8, ¥ &7 gur A wyrav @, A
Gyfemagir T ogmrd ?

stas WEET : "9 FEr § W § 7
Wiil you please mind addressing the Chair
properly ? 1 have given my ruling. This is

perfectly relevant  You are unnecessarily
disturbing the proceedings of the House,

SHORT NOTICE QUESTION

fafae Tt §  atfes oot &
Fm gt g fafaest ot

SLATAHT T ATEHTT
+

SNQ. 23, st swTETC STt :
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i Ty fag wrest
=t afeer wamR :
st §w @
=t Tro T[T ¢
sr faen @@ gEw dwr A O
TAT F FIT A 5

(%) "oz = g fx g9 ot #
TOATHT § AFA FTX JC LA 7Y OHEA
o T F W ¥ I Owy qv Fafaey
AR FEATOHT 0T gL AR AT 9% ¥ a7
fFrar®&;

(m) afe &, & s g N a=w g
fr = g fafarel sl semras #t
ggarf atd;

(m) afe g, a7 #7 TEFT qFaH &
fau wvafra wog a@wrd & §9 oW
foar war & ; o

(%) afz &f, @ @@ Tw ¥ FEER
%t wqr wfafear 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V. K. R. V.
RAO) : (a) to (d). A statemsnt is laid on
the Table of the Lok Sabha.

Sratemnent

There have been press reports of
students copying in the examination and
attacking teachers and principals with knives
and even firing at them. These reports have
also stated that some Principals and teachers
have died as a result thereof. Two serious
incidents referred to were the death of Shri
S P. Upadhyaya, Vice-Principal of the
Ikrasanand Iptermediate College, Mainpuri
after being attacked with lathies and kinves
and the other of injury by shooting of a
Iuiuurh Chemistry in Moradabad. The
other serious incident reported was studsnt
violenc: in Stapa town in Madhya Pradesh
in protest against official hinderance to mass
copying.

From enquiries made with the State
Government, it appears that the death nf
Shri Upadhyaya was not directly conmec =
with examinations. The Uttar Psadesh
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Government are stated to be takiong special
measures to prevent such incidenis in
examination halls, while the Madhya Pradesh
Goveroment have announced a policy
decision that the authorities in charge ol
law and order will offer a'l help and coopera-
tion for conduct of the examinations and
ensure normal and peaceful conditions.

Information received so far is fragmen-
tary and we are trying to get fuller
information. Meanwhile, I am sure the
House will agree with me in deploring the
resort to malpractices in examination halls
end in condeming these assaults on
academic personnel engaged in the perfor-
mance of their academic duties,

Oral Answers

I propose writing to the Chief Ministers
of the States in which such incidents have
occured so far roquesting them to extend all
possible protection to academic persons
engaged in academic duties. The matter
will also be taken up at the ensuring meeting
of the Central Advisory Board of Education
and the Mational Board of School Textbooks,
where most of the State Ministers of
Education are likely to be present.

st qETTATT WIES ¢ WeA WErEd,
Wit wEem & 9 I faar @, @ FEW
& gt FT Ieww fwmr @ IWT WA
witT wen w2, wx (o feafq ag & f%
wit 39 fa agar swrar oA ® s
o s fagre &+t 39 @ SR A
woard wdr § gl qOuTsl F WY
wearqst w1 fafaast 97 g fqd g
g1 39 faT ogw Fma T A @ owwR
%t feafr & ararg & =i wnd v | wew
i, ¥ "z gEr av % T g 5
& Teat ¥ o faardt o odmr B F
fog &=3 § Y wor A wX s,
R, Mg, T AT A3 F | wW AW A
fafrei sk seamsl X wEEET @
QR Y, Afer v ITF of@rd o
WTEHT ST 3 T E

# urg & uregw @ foer A= S Y
ST wgaT § W 7@ feafa sl @
oy ¥ @ a¥ T WY &7 FY T
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T @ oderd qE @ wEd, e T
TeTF Wi ¥ @ F1 & W
AT § & awmw qfdfeafaai 9 w0
¥ fawr waem gy aeiRar ¥
faa #T wr & W WA A
weamasi AT fafael @ wreA w1
#t w3fa & Qv A w1 ", gfaw @Y
#graar & oft IuW awd TEgs &, a
T qOET Sarret # w1 qfaew  fear
ama forad® a9 w9 ¥ F9 5@ THT
FY fgar Y w@AE 7 @ qdww 6K
fafrrae & s wwgrT frafe § & o

§ & ¥ ¥ %9 g@ gAY wwgra feafy
gagas ?

DR. V. K. R. V. RAO : 1 entirely share
the concern of the hon. Member and 1 am
sure the hon. House also shares the concern
of the hon. Member. Things bave becn
happening in recent months with regard to
examination halls and connected matiers.
Auacks on invigilators and teachers are
reaching a stage when the teaching commu-
pity in the country is getting deeply disturbed
with the whole position, I think this House
will exercise its moral influence op the
student community in the country
to iadicate to them the necessity for
leaving academic people free to perform
their academic duties, without any threat to
their lives or limbs.

As far as the question is concerned, it
has raised the most recent incidents in UP
and Madhya Pradesh. To the best of my
knowledge there are no incidents in Bengal
regarding examinations, We are in touch
with the State Governments. 1 also propose
to discuss this question with the State
Ministers for Education when we sssemble
in the first week of May and we shall all do
our best and try to see what we can do.

Madhya Pradesh has already stated that
as a matter of policy police protection as
necessary would be given to invigilators and
so on. UP Government also told me that
all protection would be available to the
invigilators.  Ultimately this is a matter
where the moral Influence of the House will
have a great deal more to solve the problem
‘kan any measures we may take by the
process of law,
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DR. V. K. R. V. RAO : Regarding the
first question we immediately took up the
matter on our own initiative. The ony
teacher who was killed in this coonection
was a teacher who was attacked by lathis
and knives and he succumbed to the injuries.
Even in that case we understand that it was
not connected with the examination but it
was due to some old rivalry. In any case,
we immedivtely took up the question. We
recommended that a suitable grant be
made to the Teachers' Welfare Fund
and a grant was made to the Teachers'
Welfare Fund. But, we, in the
Education Ministry, are not satisfied with
this ad hoc grant, We want to tell
all the State Governments that whenever

VAISAKHA 4, 1892 (SAKA)

Oral Anawers u

such instances take place, teachers if they
are attacked and they suffer injury or loss
of life in the performance of their academic
duties, they should in effect be treated like
Government Servants who suffer injuries or-
die while performing their duties and
adequate compensation should be made
available either to them or to their families.
We have taken up this question,

=t swreriT et  dfed, § od
&) sgfesdl 1 &Y AT g— 0% dAgd ¥
faframe & Wi gt guene & § R
%1 gear g€ & foos qQamel & a4 w)
AFT FIT §Y THEA 9T W AT 7% I
& of@rd ®1 &1 agroar g & T ¢
g o ¥ fasgw  wg foafy & §
m o g & % fafe & oy g
weqawt F1 wgraar 3 & fag and @,
gay @grmar € AT TS AXER H
o $7—F7 ¥ F7 ITH T AT IFTC
TaA

DR. V. K. R. V. RAO ¢ In the case of
Maiopuri the State Government has made a
grant of Rs. 1000/- from the Teachers'
Welfare Fund. In the case of Moradabad
the teacher who was shot at was not shot at
because the student was caught while
cheating. He was trying to protect a student
who was being attacked by a rival mob and

the shot which was fired at the student hit
the teacher and injured him.

=} tgeix fag oot s, W
wEE ¥ woA FEwed & grearaw faar @
fr wanfaagm grew & ¥ wearal A
gaTrgfa &1 AFT F A 3w UE w
® & ¥er ¥ wgm g
qEET TANF! & dEw Ft g
grew ¥ we ff 7§ afew a0
WiET ¥ OF AAGE KT HAH FT L AT
F¥ w1 fear mam, swder § oF qaemdt
FIX TG FOT A A WX IR TG
g fear afs A€ odes a| &
AU A% WK AR # OF wEw w1
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fafeear o & € 1 57 grema ¥ § qu
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DR. V. K. R. V. RAO : I do not think
it will be quite fair on my part to suggest
that if a job involves risks then it must be
transferred from the teaching profession to
another section of Goveroment servants,
But I would like to assure hon. Members
that this particular question has reached such
dimensions that it is not only in examination
hall but aleo in other places that such
incidents are tak ng place. This point was
made by Shri Prakash Vir Shastri. 1 think
I might call a meeting of the leaders of the
various parties in this House and have an
informal discussion. We will place before
them all the various facts we have, the
seriousness of the situation and take advice
from them as to what we can do to mobilise
public opinion and 1o see that this kind of
thing is stopped.

SHRI HEM BARUA : Things at the
examination halls have deteriorated to an
unimaginable depth. In U.P. the Vice-
Chancellor of acollege was killed. A boy
took a~ alsatian dog to the examination hall
and he started copying. When he was detec ed
by the invigilator the dog pounced upon th:
inivigilator and the iovigilator had to run
away for his life. These things are happening
not only in the examination hall but elsewhere
also, There were suggestions made that
police should not go there because police is
an anachronism in demiz life. May I
know, in the context of all these thiogs, to
check this vandalism, whether Government
propoces to take wp a scheme as an
experimental measure to have ‘no invigilator
in the exam nation hall 7 If Goveromezt
succeeds in an examibation ball withoat
invy-lator tis scheme may be extended to

¢'er examipation halls. A teacher was -
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killed yesterday because he took objection
to boys teasing girls. In this morning’s
paper, we hear of a teacher who took
objection to certain boys teasing girls having
been killed. You may say teasing giils by
boys is a normal matter, but is it a matter
for a teacher to lose his life ? This thiog
has happedied in Assam, Sir.

DR. V.K.R. Y. RAO : We shall
consider the various constructive suggestions
made by the Hon. Member.

SHRI R. BARUA : May | know whether
vandalism of this type is confined mostly in
arts colleges and it is not found in the
science departments ? If that is so, is it ot
a fact that a qualitative rearrangement of the
students for higher education shall have to
be tackled properly 7 Otherwise it is not
possible to create a climate to avoid this kind
of violence.

DR.V.K.R. V. RAO: It is true that
arts students are moie involved in (this
violence thau other faculties, We are trying
to give them mure coostructive outlets for
their energies and the National Service
Corps and the National Sports Organisations,
the NCC as well as other student welfare
activities will help to meet the situation.

DR. SUSHILA NAYAR : Sir, the hon.
Minister just pow said that if it was a
dangerous kind o: activity, it should be
taken away from the teachers. Sir, the
academic functions are those of the teacher.
Is there anvthing academic in watching over
the examinations ? Can't the police or
somebody whom the boys will fear be there
to watch over these things instead of
exposiog the teachers to these dangers ?

Further, may I koow from the hon.
Minister, along with the police can they not
keep the parents of the boys for the
purpose ?

SHRI S. M BANERJEE : The police
may take bribe.

DR. SUSHILA NAYAR : Where is the
que tion of bribery ? After all, the police is
not poing 'o examine the boys. Further, may
T also know from the hon. Minister, when
a teacher is injured while protecting a boy,
is he oot iojured on duty; is it Dot the
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duty of government to help him 7 More:
over, the minister said a teacher’s family is
being paid Rs. 1,000/- as compensation. Is it
an adequate compensation 7 This is a serious
matter. So, instead of calling the Members
of vari-us political parties in this House to
discuss the matter, will the Minister call the
state ministers and political parties in the
States to deal with t is matter ?

DR. V.K.R.V. RAO: The hon.
Member asked a number of guestions. It
was not my intention to sugges' that the
teachers should be specifically and especially
exposed to dangerous cuties. I would like
to inform the hon. Member that invigilation
is not so far considered a police task. The
whole idea of invigilating is that the teachers
would command respect from the students,
would create a kind of atmosphere, thereby
the temptation to copy will be resisted.

I shall have to consider the whole
question of how th: examinations should be
invigilated as also the sogeestions made by
the bon. Member 0 as to come toa
conclusion whether we can try the experi
ments of invigilation in examinations. This
can be decided on the basis of the iesults
obtained.

As repards the compensation of Rs.
1,000/- T certainly do not think that this is
adequate T would like to see whether any-
thing could be done As I told the House,
I want to consider the whole gquestion If a
tea. her is either injured or is killed while on
duty, what should be the amount of com-
pensation that should be peid is a matter
which | oropose to take up with the
Education Ministers of States.

DR. SUSHILA NAYAR : Sir, the other
part of my question has not bcen answered.

MR SPEAKER : Now, Shri Ranjeet
Singh,

SHRI RANJEET SINGH : Is it a fact
that the reason for this very unheaithy sign
is because of a much deeper insecurity with
which the student is being left on the strests’
after his education ?

Therefme would the hon. Minister agree
to an immediate Conference of l-aders of
all parties with his own ministry and other
ministries also to o1t out the problems and
to invite suggestions and find out the ways
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and means to correct the basic causes for ail
these things 7

DR V.K.R V.RAO: The problem
is not so simple as the hon. Member has
described. I shall certainly comsider this.

SHRI J. B KRIPALANI: Whenever
we write anything, we do not write without
consulting books and authorities. When we
make a speech here, it is not only to make
noises, we come prepared with references.
Why not allow the students to do what they
will in after-life ? We do not carry all
knowledge in our memory; we have
constantly to refer to books. Why not leave
the students in the library and let them write
referring 10 books 7 Then the examiner will
also be able to know which student is
better and who is worse 7 This isa very
plain remedy. This is the proper way of
doing things. Abolish the present exami-
nation system, open the library to the
students and Jet them write without
invigilation ; only see to it that they do not
take away the books with them Allow
them to do what they will do in after-life.
Otherwise, they will be fools ; they will not
be writing apything, or making speeches to
no purpose as many of us do here.

MR. SPEAKER : Itis ooly a suggestion
which I think +ill be welcomed by the
students.

SHRI J. B. KRIPALANI : Does the
Minister himself write without consulting
books ?

DR. V. K. R. V. RAQ : The very impor-
tant suggestion made by such a venerable
teacher and colleague as the Acharya will
receive our most respectful considerstion.

SHRIMATI SUSHILA ROHATGI : Is
not what is happening in the student world
today a reflection of the soclety as a whole
and the disintegration of family lifu as well 7
Is it Dot better to have better communion
between teachers and guardians and will it
not lead to better results in mouldiog the
character of the students ?

MR. SPEAKER : It is a suggestien.

SHRIMATI SUSHILA ROHATGI: 1
am asking a specific question whether bettes
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communij:ations between the teachers and
teachers will not lead to the desired result
of moulding the character of the students in
the manner we want,

DR. V.K.R. V. RAO: There area
number of parent-teacher associations in the
country, Iam sure they will accept the
suggestion.

SHRI S. KANDAPPAN : The Minister
has given up the impression that he has not
taken this problem seriously. What we see
is not a new phenomenon. Except expressing
his pious wish that MPs would exert their
influence, nothing has been said. I do not
know what sort of moral influence we would
have. Apart from the suggestion he has
already accepted and in addition to the
examination reform proposed by Acharya
Kripalani, and the views expressed by
eminent pundits in the field, would he
consider setting up a parent association
attached to all iostitutions in the country
which will bave a healthy impact ? In my
State recently, when there was a strike and
disturbance in an institution, the parents in
a body went there sume with even sticks and
made the students enter the institution and
listen quietly to the lectures. That had a
very good impact.

DR. V.K. R. V. RAO: Iam sorry the
hon, Member has gathered a wrong impres-
sion about my concern over this problem. I
can assure him in most categorical terms
that as a teacher myself, apart from anything
else, I am extremely concerned with what
bas happened in the last two years. I
requesied the moral support of the House.
While doing 80, 1 did not suggest that that
alone would achieve results, Certainly we
bave got to study examination reforms and
mobilise the support of parents and
guardians also and think of other methods.
But I also thought that if this sugust House
had expressed its opinion unanimously that
when a teacher performed his academic
functions he should be safe, that would have
some cffect on the studeot community. ..
(Interruptions.)

WRITTEN ANSWERS TO QUESTIONS

Statement mede by Union Deputy Minister
of Shipping and Transport in Mangalore
regarding National Highway

*12¢6. SHR] BABURAO PATEL : Will
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the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the Union
Deputy Minister for Shipping and Transport
stated in Mangalore on the 17th February,
1970, that only 32 miles had been added to
the pre-Independence 15,000 miles of National
Highways s‘ince the Indepandence ;

(b) if sc¢;, the reasons why and where
these 32 miles were added : and

(c) what is the further mileage proposed
to be added to our highway pool during the
Fourth Five Year Plan and in which
parts ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No, Sir.

(b: Does not arise.

(c) The question of expanding the exist-
ing National Highway System is still under
consideration in the light of the availability
of funds and the criteria for selection of
roads for inclusion in the National Highway
System.

Unemployed Engineers seeking Employment
in Foreign Countries

*J207. SHRI R.K. BIRLA:
SHRI J. B, SINGH :
SHRIMATI SUDHA

V. REDDY :

Will the Minister of HUME AFFAIRS
be pleased to state :

(a) whether it is a fact that his Ministry
maintains panels of experts in the fields of
teaching, medicine, eogineering, statistics,
economics and public administration and, if
so, the details thereof ;

(b) whether it is also a fact that un-
employed engi and hnicians are éfi-
couraged by the Central Government to
seek employment in foreign countries in &
big way ;

(c) if so, the details of the policy pur-
sued by Government in the matter ;

(d) whether it is further a fact that the
Indian engineers are in much demand in
foreign countries ; and

() if 8o, the names of countries where
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our engineers have been sent during the last
two years, vear-wise and country-wise ?

THE MINISTER OF STATE IN THE
MiNISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):@ (a) Yes,
Sir. The panels are maintained to make
nominations of suitabl®* officers for vacancies
reported by the developing countries as
also by the UN Agencies. The strength of
the panels is of the order of 5,000,

(b) and (c. Special efforis are made
through our Missions abrnad to seod out
technical experts to friendly countries 1o
assist in  their dJevelopment programrmes
For this purpose the ficlds in which Indian
engincers have done uxcellent work have
been brought to the potice of our Missions
abroad.

(d) Yes, Sir. The demand is greater in
Aftican countries.

(e) 1968-69 :
Iraq and Abu Dhabi,
1969-70 ©

Tanzania, Ghana, Upper Volta, Fiji
and Nigeria.

Conference of Dircctors Incharge of
Tour ist Promotion

SHRI VALMIKI
CHOUDHARY :

SHRI MANIBHAI
J. PATEL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased Lo state ©

(a: whether the Directors locharge of
Tourism Promotion posted in Canada,
U.S.A , Mexico. Europe, Australia and Japan
held 2 Conference in the second week of
March, 1970 and discussed the problem of
tourist traflic prospecis and the need ‘or
change in tourism programme ;

(b) if so, what are the main recommen-
dutions of this Conference ; and

(c) the number of tourists visited India
during the last two years by air, sea and
road from various countries ?

*1208.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. A meeting of officers of the
Department of Tourism posted in New York,
San Francisco, Toronto, Tokyo, Sydney,
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London, Geneva, Paris, Frankfurt, Brussels,
Stockholm and Milan was held in New
Delhi during the <econd and third weeks of
March, 1970 to discuss organisatianal matters
and to lay down guidelires tor improving
tourist traffic to Iadia. The officer posted in
Mexico did not altend the meeting.

(b} The main recommendations of the
meeting covered the development of the
tousist imfrasiructure, espcially accommo-
dation and transport faciities in India ;
encouragement of group travel through
promotional fares and chariers ; and effective
promotion abroad through a more dynamic
market-oriented approach.

(c) A statement is placed on the Table
of the House. (Placed in Library. See No.
LT-3300/70.]

Demand for Eoquiry into the Affairs of
Shiromanl Guradwar: Prabandbak
Committee

*1210. SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any demand has been made by
Shri Bhupendra Singh, a newly elected Member
of Rajya Sabha, to institute an enquiry into
the affairs of the Shiromani Gurudwara
Prabandhak Committee in:luding corruption
cic. in the running of Guindwaras ; and

(b) if so, the Government's reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Government have seen a press report accord-
ing to which Shri Bhupendra Singh intended
to lead a deputation to mee! the President to
demand the setting up a Commission to
enquire into the affairs of the S. G. P. C.
No r:r.lch delegation has met the President
so far.

Demand for Deferring Transfer of Fi

Districts from the Jorisdiction .:'f

Panjab University, Chandigarh to the

Jurisdiction of :.:lru Nanak University,
Amritsar

*1211. SHRI SHRI CHAND GOYAL :
Will th= Minister of EDUCATION AND
YOUTH SERVICES be pleased to state -

(2) whether Government bave rec.; ! a
demand that the implementation of the uoti-
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fication of the Punjab Governmient, taking
out four districts fiom the jurisdiction of the
Punjab University at Chandigarh and trans-
ferring the same to the jurisdiction of the
Guru Nanak University, Amritsar be deferred
for some time till the University develops ;
and

(b) if so. the reaction of Guvernment to
the demand 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K, R. YV,
RAO) : (a) and (b). In ¢ memorandum sub-
mitted to the President of India and a copy
given to me, it has been stated that “*it will
be retrogressive to take away a large number
of well-established old colleges which are
imparting sound education of a high standard
and affiliate them to an absolutely mew uni-
versity without any organisation, without a
constitution, without a building and a cam-
pus of its own." The Punjab University
Senate bas also adopted a resolution seeking
the advice of the Chancellor and the Cential
Government in the light of the legal and
constitutional issues raised by the notification
of Punjab Goveromeot and the financial
and administrative problems likely to arise
before the University.

The macter is under consideration.

Alternative to Preventive Detention Act in
West Hengal

*1212. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HOME
AFFAIRS be pleased to state :

1

(a) whether the West Bengal Government
have appioached the Ceotral Government
with the request to find an altermative to
the Preventive Detention Act in' order to
deal with the anti-social clements in the
State ;

{b) whether Government have since con-
sidered the request ; and

(c) if so, the pature of decision taken in
this regard 7 .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKELA): (a) Yes,
Sir.

' and (c). The matler is under con-
sideLation. ’ '
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Preservation and Conservation of Arts by
Ford Foundation

#1212, SHRI LAKHAN LAL KAPOOR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Ford Foundation has
sought the permission of Government to
operate an exploratory culiural programme,
particularly“in the field of preservation and
conservi tiom of arts ;

(b) whether it is a fact that Government
have not given approval to this project ;
and

(c) if so, on what grounds ?

THE MINISTER OF EDUCATIOM
AND YOUTH SERVICES (DR. V. K.R. V.
RAO) : (a) Yes, Sir.

ib) and (c).
sideiation,

The matier is under con-

Bill on Student’s Particlpation in Policy
making Bodies of Central Uriversities

*1214, SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleated to state :

(a) whether Goveromert propose to
bring a comprebensive Bill on students’
par:icipation in policy making bodies of the
Central Universities ; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO) : (a) and (b). A Private Member's
Bill on the subject is already pending con-
sideration in this House. There is no other
proposal under consideration of the Govern-
ment.

Increase in Resérvation Quota for
Backward Classes

*1215. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to'state : o

(a) whether it is a fact that reservation
of quotas for backward classes in Govern-
ment Service has been increased further ;

(b) if so, the increase effected ; and

(c) the reasons thercfor 7

THE DFPUTY MINISTER TN THE

MINISTRY OF HOME AFFAIRS (SHRI
K. 8. RAMASW:\MYJ : \a; to (c). The per-
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centages of reservation for Scheduled Castes/
Scheduled Tribes in recruitment tv posts and
services under the Government of [ndia
have been enhanced with effect from 25th
March, 1970, taking into account the popu-
Jation of these communities as shown in the
1961-Census. A statement indicating the
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previous and revised percénlages of reser-
vation is laid on the Table of the House.
There is Do reservation io  services/posts
under the Central Goveroment for any
Backward Classes other than Scheduled
Castes and Scheduled Tribes :

Statement

Sceduled Castes

Scheduled Tribes

Previous Revised Previous
percent-

Revised
percent-
uge

percent-
age

percent-
age

(iy Direct recru’tment on all

India basis : )

(a) by open competition
‘i e. through UPSC
or by means of open
competitive test by any
other authority).

(bi otherwisethan at (a)
above.

(ii’ Posts filled by promotion

(a) Through limited de-
partmental competitive
examination within or
to Class 1L, 111 and IV
posts/G 1de/services in
which  element  of
direet recruitment, if
any, does not exceed

50%.

(b) By Seleetion in or to
class ITI and TV posts
in grades or services
in which the element
of direct recruitment,
if any, does not ex-
ceed 50%.

12§%

124%

124%

168%

15% 5% %

1689% 5% %%

15% 59, 4%

159 5% 4%

[oternational Airport at Abmedabad

*1:16. SHRIR K. AMIN : Will tbe
Minist:r  of TOURISM AND CIVIL
AVIATION be pleased to state :

(a! whether the Ahmedabad airport has
been declared as an International alternate
airport :

(b) if so, whether the requisile facilities
commensurate with the status assigoned to it
have been provided ; and

fc) if not, when Government propose to
provide these facilities including a modern
terminal building at Ahmedabad ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. Ahmedabad airport has been

designated as an international alternste to the
Bombay airport.

(b) and (c). Customs, immigratior. :nd
health facilities are avallable during hoars
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when regular iaternationa! flights operate as
also on previous request.

Government appreciate the need to im-
prove the terminal building. Due to con-
striction on funds this project will have to
be completed in a phased manner.

Shipping Services between Mainland and
Andaman and Nicobar Islands

*1217. SHRI BEDABRATA BARUA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Shipping
Corporation is running ships between the
mainland and the Andaman and Nicobar
Islands at a wvery great loss to the Corpo-
ration ;

(b) whether it is also a fact that the
duty to serve has been imposed om the
Corporation by Government without ade-
quately compensating the losses ;

(c) whether it is fu:ther a fact that the
Shipping Corporation has taken up the matter
with the Home Ministry ; and

(¢} if so, the results thereof 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
{a) Yes, Sir. The aonual loss is estimated
at about Rs. &6 lakhs.

(b) to (d). The question of reimburse-
ment of losses to the Corporation has been
engaging the attention of the Government of
India for some time past. It has now been
decided that she losses incurred by the Cor-
poration for the yecar 1969-70 may be reim-
bursed to them. As regards the losses for
the current year and subsequent years and
for the years 1967-68 and 1968-69, the issues
involved are under further examination of
Government,

Plebiscite Front Plan for 8 New Constitution
for J. and K.

*;218, SHRI JAI SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government are aware of
the indication that the Plebiscite Front Plans
to work for a nca  Cunstitution lor Jammu
and Kashmir, if it is retuned to power in
the State in the next elections ;
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(b)Y whether the above indication was
made abundantly clear by the Vice-President
of the Front, Sufi Mohammed Akbar, 0 a
public speech recently, while answering the
criticism of the Front decision to take part
in elections to the State Assembly under the
Indian Constitution ; '

(c) whetber Government’s attention has
also been invited to Shri Akbar’s statement
to the effect that “We will change the
Constitution with another Constitution.
We will demand a new Constitution which
will protect our rights’' ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,

(b) and (c). According to information re-
ceived from the State Government, Sufi
Mohammed Akbar in a speech on 13th
January, 1970, explained that the Plebiscite
Front had decided to take part in elections
as circun had changed and that the
Constitution of the State was not a ‘divine
document' and could be changed by the
people to suit their welfare,

(d) The views expressed by the l|caders
of the Plebiscite Front are misconceived
and unrelated to facts and realities.

Republic Day Awards
#1219, SHRI RAM SWARUP
VIDYARTHI :
SHRI KANWAR LAL
GUPTA :
SHRI RAM SINGH
AYARWAL :

Will the Minister of HOME AFFAIRS
be pleased to state .

(a) whether it is a fact that some of the
awards are given by Government on the
Republic Day to some undesirable people ;

(b) whether it is also a fact that these

awards and titles are sometimes given on
political considerations ;

(c) whether Government have received
any representation regarding these awards
during the last three years ; and

(d) the pames of the persons who have
declined to accept these awards ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) The awards are made in recognition
of distinguished service in the field of acti-
vity of the individuals concerned and not
on polilical considerations No titles are
conferred by Government.

(c) Yes, Sir.” The representations were
examined and it was found that they did not
call for any action.

(d' It will not be in public interest to
disclose the information aske=d for.

Enguiries Pending before C.B.1.

*1220. SHRI SHARDA NAND :
SHRI SURAJ BHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of inquiries pending
before the C. B. 1. as on the 15th March,
1970 :

(b) the number of inquiries pending for
the last six months, one year, two years and
three years and more, seoarately ;

(c) the details of inquiries pending for
more than two years and the raasons for
the delay in completing the inquiries ;

(d) whetber it is a fact that some Officials
of Departnient have been delaying the com-
pletion of inguiries iotentionally ; and

(e) if so, the steps Government propose
to take 10 expedite the completion of these
ingniries ?

THE "1INISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b). As
on the 15th M:rch, 1970, 1191 inquiries
were pending with the C. B, I, Age-wise
break-up of this number is given below :

Perind Number
e ——— | WL 5 s W
(i) Less than 6 months 848

(ii) Between 6 and 12 months 268

(iii} Between 1 and 2 years 74

(iv) B='ween 2 and 3 years 1

(v) More than 3 vears Nil
ic) One case in which inquiry is pendine
for more than two vears relates to alleged
embezzlement of large amounts and falsifi-
cation of accounts. Investigation in this case
favolves examination of voluminons records
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and account books written in a special
script, and verification of suspected trans-
actions had to made by contacting indivi-
dual parties named in the accounts, at
varfous places in the country. Due to lifi-
gation C. B. [. were prevented from having
access to certain documents for asbout a
year. The investigation is continuing.

(d) No, Sir.
(¢) Does not arise.

Aragw sut & fadsht again &
wfersrerar

#1221, st ¥ ¥ @ W A

aar qfcagn Wt a7 TR N g S
& :
(%) v 7g @« § fs =roifs d-
g wiefram, 1958 & wwaiq Atagy
gam ¥ 25 wfrwa fadsft agarr &
AT § TTg WA w9 & FI
1963 % stfaeraar agre< 40 #37 & wf
Y 51w a% Taw § wgeaw e ar
we; W

(w) afz g, & T Ty A
aYE a7 AragA IOm gro @ M fawr-
foft & Ay TR *1 fa=re O
sfrwaar o fadsitegain s@ #@ W@
® & woar w7 I wiat@w & IwaE
& wgA T FH s 25 wfowa W
@wae?

sag-wTg WX Atagw awr afcg
wei (s Ty ) : (F) 9 g
gt ¥ fadelt ggam w1 wfasaw =3-
wey wfamaar 1963 ¥ 25 sfosa &
TareT 40 wfama v & #f 4t 1 77
T w9 F wT Y fear man wfg
T & wErAl & wow ¥ fog gEwEs
faraft gz #Y wrd AT & FO@ @
forar )

(&) @ swa wga wfawaa @
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25 gfagaar & gw @ as &9 FE &
T TE I § ifE fadeh g
gerwar it 9T § ) feet ot grem ®
W fawfor 7 @ asdw daafe
& A1E AT 7 raafagT @ ¥ ww
g

Measure; to Attract Indlan Scientists
Abroad

*1222. SHRI1 VIRENDRAKUMAR
SHAH : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

fa) whether a scheme of creating super-
numerary posts in approved scientific insti-
tutions was drawn some years ago as ane of
the steps to attract the Indian scientists
abroad to return home ;

(b) whether several Central Gevernment
Ministrics have not implemented the above
scheme on one or the other pretext ;

(c) whether some of the Ministries have
given non-availability of suitable scientists as a
reason for not creating supernumerary posts,
though a ‘‘register of scientists abroad"
maintained by the Council of Scientific and
Industrial Research contains 8000 names of
whom 1000 return to India every year;
and

(d) if the replies to parts (a) to (c) above
be in the affirmative, the details o the steps
proposed to be taken by his Ministry to
make the above scheme a success ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. k.R. ¥
RAO) : (a) Yes, Sir. The scheme was pre-
pared in 19 5

(b} to (di. Reasons [or non-implemen-
tation of the scheme given by various Central
Government Ministries, Depariments and the
steps proposed to be taken for better utili-
sation o the scheme are given in the
statement laid on the Table of the House.
[Placed in Library. See No. LT 330[!?0 1

Appalling Conditions of Roads in Calcutta

1222
SHARMA :
PING
state ©

\a) whether Government’s atteation has

SHRI BENI SHANKER
Wil" the Minister of SHIP-
AND TRANSPORT be pleased to
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been drawn to the appalling condition of
roads in Calcutta, which are full of pot holes
and badly need thorough repairs ;

(b) whether Government are aware that
the Calcutta Corporation is unable to take
up this gigantic task on account of lack of
funds ; and * .

(c) whether the Central Government
would take upon themselves the full res-
ponsibility of repairiog at least the main
roads, considering that Culcutta is a cos-
mopolitan city and belongs for the whole
of India ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMATAH):
(a) to fc). The information is being collected
from the State Government and a report
will be laid on the Table of the Sabha as
soon as possible,

Child Lifting Menace in Delhi

*1224. SHRI HIMATSINGKA : Will
the Minister of HOME AFFAIRS be pleased
to stafe :

(a) whether the child lifting menace has
grown alarmingly in Dethi in recent
months ;

(b) if so, the number of child.lifting cases
reported Juring the current year so far and
how many of the children have since been
recovered tcgether with comparative figures
for the first 4 months of 1949 ; and

(c) the detniled resuits of investigations
made so far in the matter

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A statement is laid on the Table of the

House, [Placed in Library. See No. LT-
3302/70.]

TS (mARd) et w1 |
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Retirement of Government Employees before
the Age of Superampuation

*1226, SHRI YASHWPAL SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a number
of Government Officers have been retired
from serv.ce before the age of superannuation
under the provisions of Fundamental Rule
56(j) withomt givi:g the Officers concerned
an opportunity to defend themselves ;

(b) whether it is zl:0 a fact that some
of the affected oflficcrs huve filed Writ Peti-
tions in the Delhi High Court ;

(c) whether it is further a fact that some
of the Writ Petitions bave been allowed by
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the High Couit end retirement orders have
been set aside ; and

(d) if so, whether Government will
examnine the desirability of applying Funda-
mental Rule 55(j) in accordance with the
principles of equity and natural justice or of
withdrawing this provision from the Funda-
mental Rules altogether ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
F. R. 56(j) is a statutory rule which provides
that the appropriate authority shall, if it is
of the opinion that it is in the public interest
to do so, have the absolute right to retire
any Government servant by giving him
notice of not lest than thiee months in
writing or three months' pay and allowances
in liew of such notice :

(i) if he is in Class 1 or Class II
Service or post and had entered
Goveroment Service before attain-
ing the age of 35 years, afjer he
has attained the age of fifty
Years,

(ii) in any other case after he has
attained the age of fifty-five years.

A reciprocal right to retire from Govern-
ment service by giving three months’ notice
in the above circumstances is vested in the
Govsroment servaot also under F.R. 56(k).
The retirement of a Governme t servant
under rules mentioned above is not a2 measure
of punishment. It is a condition of service
prescribed by the President urder Article 309
of ths Constitution.  There is. therzfore, no
question of initiating any proceedings in
which the Government servant is to be given
an opportunity to defend himself.

2. lnso far as the Ministry of Home
Affairs are aware, a fe~ officers had filed
Writ Petitions in the High Court of Delhi
against their relirement under F. R. 560j).
One case has been decided so far by the
Delhi High Court in which the Writ Petition
has been allowed. Some of the High Courts
fe g. the Punjab High Court) have upheld
the action taken under F. R 5/(j). Even the
Delhi High Court has not held the Rule to
be invalid. It only held that 2 notice should
precede the service of notice under FR 6(j)
to enable ihe officer to put forward his
point of view,

3. Government have filed an sppcal in
the Supreme Court against the decision of
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the Delhi High Court referred 1o above and
the appeal is pending before the Supreme
Court. On an application by Government,
the Supreme Court have also stayed ‘he
operation of the judgment of the Delhi High
Court in that case. Pending the decision of
the Supreme Court on the appeal, no
further action is proposed to bs taken in the
matter.

Payment of 7 per cent Commission by
Air-India to Travel Ageats

*1227. SHRI LOBO PRABHU : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the reason why Air India pays a
commission of 7 per cent to the Travel
Agents when it has its own staff for sales-
manship and can also use the Indian Air-
lines more as Agents ;

(b} what are the comparable rates paid
in other countries ; end

(c) what was the iotal commission paid
last year to the Travel Agencies and what
percentage of the tickets did it cover ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) It is an accepled practice with all
interpational airlines to appoint JATA
approved travel agents as their sales agents,
Indian Airlines are Air-India's sales agents
for the whole of India except Bombay, Cal-
culta, Delhi and Madras.

(b) The standard rate of agency com-
mission for sale of international passenger
transportation is 79 of the applicable rates,
The rates ‘of commission payable to travel
agents arc goverped by TATA.

€) Approximately Rs. 1 crore were paid
to travel agents as commission. Roughly
359, of Air-India’s passcoger revenuc
throughout its system during March, 1968
to April, 196v was earned through travel
sgents.

Modern Methods of Riot Control

#1228 SHRI G. VISWANATHAN :
THRI BRIJ RAJ SINGA :
Will the Minister of HOME AFFAIRS
be pleased 1o siate :
(a) whether any study is proposed to be
conducted regarding modern methods of riot
coptrol ; aad
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(b) if so, the outlines therecf ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The subje:t of crowd control has been under
study/examination from time to time since
1955. This study roughly covers the follow-
ing items !

(1) Pridciples governing the use of
force for dispersal of unruly
crowds ;

(2) Protective gear for Police ;
(3) Anticipatory preventive action ;

(4) Intensive training of police in crowd
control techniques ;

(5) Equipping the police with tea; smoke
and wireless equipment ;

(6) Development of crowd control

equipment,

These aspects are continuously being
studied by the various organisations under
the Ministry of Home Affairs dealing with
police matters and wherever necessary
specialist teams are formed to study, conduct
research and experiments on these several
aspects, with the main object of effective
and prompt control of riots with the mini-
mum of force.

woerQt watwat ¥ f@t e
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Iudiscipline by Stodcaots

*1230. SHRI HEM BARUA :
SHRI RAM AVTAR
SHARMA :
SHRI SHIY KUMAR
SHASTRI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased (o state :

(a) whether it is a fact that Goveroment
have amalysed and evaluated the causes of
indiscipline by studecnts, particularly in the
ex:mination halls ; and

(b1 if so, whether the Government have
evolved any ways and means towards the
sniution of the problems that confront our
students at present 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) Causes of students’ indiscipline
have been ined by the Education Com-
mission under the Chairmanship of Dr.
Kotbari in the report published in 1966, The
following causes of students® iediscipline have
heen identified by the Commicsion :

(i) Uncertain'y facing educated young
men ;

(i) Mechavical and  unsatisfactory
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nature o' many curricular pro-
grammes :
Inadeyuate facilities for teaching

and learning in many institutions ;

(iii)

Poor student-tea-her contact ;
Inefficiency and fack of scholarship
on the part of ri:any teachers ;
Failure of teache s to interest them-
selves in the students’ problems ;
Absence of imagination and tact
combined with firmness on the part
of heads of institutions ;
Attempts by political parties to
interfere in academic work ;
Prevalence of factions
teachers ; »nd
Impact of the conditions of publie
life in the country, the falling
standards of discipline among the
adults and weakening of civic con-
sciousness and integrity.

ib) Though some of the remedies for
students’ unrest go beyond the education
system, Governmen! believe that removal of
educational deficiencies and settiog up of
adequate consultative and administrative
machinery could go a g way in solving
the problem of students’ unrest and indiscl-
pline.

(iv)
(v

—

(vi

(vii)

(wiii)
{ix) among

(x

Exhibition by National book Trust
Ienin Centenary Celebration

7365. SHRI BABURAO PATEL: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the cost of the proposed exhibition
which is being organised by the National
Book Trust in cooperation with his Ministry
in conpection with the Lenin Centepary
celebrations in India ;

b} the places wherc the exhibitions will
be shown and the duration ~f exhibition at
each place ; and

ic) whether Indians could have dome
without the Lenin Centenary celebrations as
they have already witoessed the Gandhi
Centenary and the Gandhi Centenary
celebrations recently ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : fa) A provision of Rs. 30 .3’ has
been made for the purpose.
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(b) Delhi, Bombay, Calcutta and
Madras - about three or four days at each
place

(c) The holding of the Gandhi Centenary
Celebrations does not preclude the centenaries
of other famous persons being celebrated.

Changes in Organisation set-up of Agencies
for Development of Tourism
7366. SHRI DEVINDER SINGH
GARCHA :

SHRI VALMIKI CHOUDHARY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose 1o
effect a number of changes in the organisa-
tion sei-up of the existing agencies for the
development of tourism ;

(b) I so, the details thereof :

(c) whether there is any proposal to
transfer the bulk of tourist promotional
activities to the India Tourism Development
Corporation ; and

(d) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d). In order to ensure an integrated
approzch to matters connected with the
promotion of tourism the Ashoka Hotels
Ltd, and the Janpath Hotels Ltd., have
now been merged inlo the India Tourism
Development  Corporation, It is further
proposed that the executive functions of the
Department of Tourism should progressively
be transferred to the Corporation so that it
can become a powerful instrument for
integrated tourism development, including in
its ambit 1he construction aod ruoning of
hotels, motels and tourist bungalows ;
promotional activities at home and abroad ;
trapsport services for tourists with cers,
coaches and mini-buses ; entertainment
including son-et-l spectacles ; duty
free shops at our international airports and
& number of other connected activities.

Distribution of Obscene Literature
Among Indian Youth

7367. SHRI DEVINDER SINGH
GARCHA :
SHRI N, SHIVAPPA :
SHRI VALMIKI CHOUDHARY :

will the Minister of HOME AFFAIRS
be pleasad to state :
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(a) whether Government’s attention has
been drawn to an inier-State gang dealing in
the obscenc literature and distributiog it
among the youth of the country ;

(b) if s0. the details thereof ;

i) whether Government have been able
to unearth the gang and recover from them
the obscene Jiterature ; and

(d) how many arrests have been made
and how much literature hus been recovered,
State.wise, during 1969 and this ye.r so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Govern-
ment have seen a report to this effect in a
newspaper.

(b) to (d). Facts are being ascertaincd.

Pensloners in India from old Royal Families

7368. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(e) the names of the princely pensioners
in India from old royal families who have
been receiving annual pensions under the old
commitments of the former British Govern-
ment with the amuunt of pension each gets
anoually ;

(b) the amount of pension which the
satara Chhatrapati, a descendant of Shivaji,
gets and when and how much increase in
emoluments was sanctioned in his case last
and the reasons therefor ; and

(c* whether Government propose to
discontinve these pensions since the privy
purses of other princes are being stopped
because of their being described as an
anchronism in the present times and, if so,
when and, if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Atten-
tion in this connection is invited to the reply
given to Uostarred Question No 10321 on
10th May, 1968. Information regarding the
amounts paid to each pensioner is still being
collected from State Governmen's and
Accountants— General.

(b) A pension of Rs. 30,000/ per snnum
was sanctioned to the descendant of the
Satara Raj family in 1874 and had been
continved without any diminution for four
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gonerations in view of the family’s historical
importance. As a result of a review under-
taken in 1952, it was decided that the
pension of Rs. 2,500/- per month should be
continued for the life time of the present
holder and the question of ii continuance
to his successor should bs considered when
the occasion arises,

(€) Government bave decided to abolish
privy purses and privileges of Rulers as
defined under article 366 (22) of the
Constitution. ~The question of political
pensions granted by the British Government
to the previous ruling families has not been
fully considered so far.

Drop-Outs from Primary Schools

7369. SHRI BABURAO PATEL: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total number of students receiv-
ing Primary education, Statewise, and the
total numter of schools imparting Primary
education ;

(b) whether it is a fact that there is an
increasing percentage of drop-outs from the
Primary schocls which is likely to affect
badly the expansion of primary education ;

() if so, the actual peicentage of drop-
ouls in the last three jcaus ; and

(d} the salient fearures of the programme
of action formulated by the Education
experts at the ccaference spomsored by the
National Council of Educational Research
and Training ja New Delhi on the 2Tth
January. 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The information is given
in s'atement I laid on the Table of the

House. [Placed in litrary. See No. LT—
3304/70.)
(b) and (c). Figures for the last 3 years

are not available. The percentage of drop-
outs shows a tendency to decrease.  In the
year 1949-50, for every 100 students in class
I, there were only 32 students in class V,
In 1960-61 this ros= to 37, In middle schools
thers were only 76 students in class VIII for
every 100 students in c'ass VI in 1949-50. In
1962-63 this rose 10 80.

(d) The salient features of the pro-

VAISAKHA 4, 1892 (SAKA)

WFritten Answers 62

gramme are given in statement 1I laid on the
Table on the House, [Placed in Library. See
No. LT —3304/70]

Inclusion of Members of State Legislative
Agsemblies and Conncils in Parliamentry
and Government Sponsored Delegations

7370. SHRI R. K. BIRLA : Will the
Minister of PARLIAMENTRAY AFFAIRS
be pleased to state :

(a) whether it is a fact that the Members
of the State Legislative Assemblies and
Councils are taken on the Parliamentary and
other Central Government sponsored delega-
tions going abroad ;

(b) if so, the names of such Members in
each delegation which visited foreign
countries during the last three years, year-
wise and country-wise ; and

(¢) how the expenditure is borne as a
result of including the State Legislators in
these delegations ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (c). Sending of Parliamentary Delega-
tions to foreign countries, is the concern of
the Presiding Officers of the Lok Sabha and
Rajys Sabha and as such necessary infor-
mation in connection therewith would be
available with the Secretariats ot both the
Houses.  As regards other Central Govern-
ment sponsored delcgations, the information
is being collected from the various
Ministries.
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Casino-Cum-Night Club at Vagator in Goa

7374. SHRI BABURAO PATEL : Will
the Minister of TOUR'SM AND CIVIL
AVIATION be pleased to state ;

(a) whether it is a fact that the Goa
Goveroment heve received some proposals
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from private parties for the establishment
of a casino-cum-night club at Vagator in
Goa ;

(b) if so, the names of the parties and
salient details of the scheme submitted to
the Government of India ; and

- {c) the reasons why the permission of the
Central Government is being delayed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The Government of the Union
Territory has received a proposal from Shri
M. M. P. De Souza for permission to build
a luxury hotel and casino in the precincts of
the Old Fort of Chapora near Vagator beach
in two stages ;—

{a) A Casino, restaurants, ballroom,
open air cafe, and luxury motel
type of lodgings ;

(b) Expansion of the hotel premises and
addition of a swimming pool,
physciculture  clinic, gymnpasium,
boating, water-skiing.

(c) The proposals are being examined,

Recognition of Degree of Shastri
and Acharya

7375. SHRI NARENDRASINGH
MAHIDA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to refer to the reply given to unstarred
Question No. 5490 on the 23rd August, 1968
regarding recognition of Degree of Shastri
and Acharya and state :

(a) whether (he required information has
since been collected ;

(b) if so, the details thereof ; ard

ic) if the reply to part (a) above be in
the negative, the reasons for delay and the
time by which the same is likely to be
collected ?

THE INISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). A statement
giving a summary of the replies so far
received from the various State Governmenis
is laid on the Table of the House. [Placed
in Library. See No. LT—3305/70)

(c) The remaining State Governments
are again being reminded.
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Retentioa of Lien of Permanent Ceatral

Gorernment Employees Transferred to
Other Departments
7376. SHRI GUNANAND THAKUR !

SHRI HEERJI BHAI :

Wil the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 4981 on the Ird
April, 1970 regarding forwarding of applica-
tions and state :

(a) whether it is open for the parent
office to insist upon the permanent Govern-
ment servants, whose services have been
transferred to other Government Departments
on selection to higher posts without any
preconditions and before the issue of the
Ministry's Office Memorandum dated the
14th July, 1967, to resign/revert from/to the
permanent posts substantively keld by them
without their being permanently absorbed by
the present employer ;

(b) if so, the relevant rules with reasons
therefor ;

(c) if the reply to part (a) above be in
the negative, the reasons for such insistence
by certain offices of the Government of
India ;

(d) the rules under which permanent
Government servants are required to give
written undertaking at the time of forward-
ing their applications for posts in other
Central Departmens to resign/revert from|to
the permanent posts within a period of two
years ; and

(¢) whether Government intend to issue
further instructions in this behalf to make
the position clear ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) The parent office, in exercise of its
inherent powers, can always recall a Govern-
ment servant from an excadre post to his
former post in respect of which a lien has
been retained subject to administrative

jes and takiog into the eff
of his indefinite absence from the cadre post
on the chances of promotion/confirmation of
others in the parent office, unless the
Government servant chooses to severe all
connections with that post by submitting a
(c) Does not arise.
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(d) The undertaking is required under the Minister of HOME AFFAIRS be plensed

the instructions contained in Ministry of
Home Affairs O M. No. 60/37/63-Ests(A),
dated the 14th July, 1967,

(¢) No, Sir.

Foreign Assistance to Indian Press

7377. SHRI D, N. PATODIA :

SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Goveroment bave completed
their investigation regarding the influence of
foreign assistance to Indian Press ; and

(b) if so, what are the findings of the
enquiry 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Not
yet, Sir.

(b) Does not arise.
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Resolution Passed by General Meeting of
Uncmplo: ed and Underemployed
Graduute Engincers® Associations

7379. SHRI BHOGENDRA JHA : Will

to state :

(a) whether Government have come to
know about the suggestions contained in the
resolutions of the General Mecting of the
Unemployed and underemployed Graduates
Engineers® Association, Patna, Bihar held at
the Institute of Engineers (India) Patna on
the 4th Jaouary 1970 ; and

(b) if so, Government’s reaction thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C RAMASWAMY): (a) Yes, Sir.

(b) Most of the resolutions passed by
the Assoclation are addressed to the
Goveroment of Bihar. These resolutions
are already under the active consideration of
the Bihar Government.

The recolutions also contain suggestions
for providing more jobs for unemployed
engineers.  Similar suggestions have already
been considered by Central Government in
initiating measures for cresting additional
emplovment opportunities for engineers
during 1968, The Government of Bihar
have tiken steps to set up advance planning
units, to offer incentives to societies formed
by unemployed engineors for undertaking
contract work, to reqguire contractors to
employ engineers under them and ‘o offer
facilities to unemployed engineers desirous
of setting up small scale industries.

The Association have also suggested that
the upper age limit for competing in the All
India Service Examination must be relaxed
for graduate engineers and that the Indien
Service for Engineers must be created
immediately. These suegestions are under
the consideration of the Central Govern—ent.
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All India Seminar on Management of
Industrial Research

7381. SHRT DEVINDER SINGH
GARCHA : Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state :

(a) whether a five-day All-India Se¢mipar
on the management of industrial research
was held at Barcda recently ; and

{b) what are the main recommendations
of the Seminar 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) An Indo-U. 5. Workshop on
the Management Organisation of Indmstrial
Research was orgenized by the Indian
National Science Academy ( ‘ormerly National
Icstitule of Sciences of Mndia) at Baroda
from March 2 to 6, 1970, in collaboration
with the National Academy of Sciences,
U.S. A,

VAISAKHA 4, 1892 (SAKA)

Written Answers 10

{b) The main recommendations of the
Seminar are as follows :

(1) There should be a formal organi-
sation of research and develop-
ment directors from the CSIR,
industrial research organisation, uni-
versities and Institutes of Techoo-
logy.

(2) Regional equipment and testing
laboratories should be established
at selected universities to provide
facilities for sophisticated and ex-
pensive equipment for industrial
and national laboratories.

(3) An office on industrial participation
in research should be established
for technological forecasting and
providing a link between industry
and research laboratories.

i4) A study of the inberent need for
relating research and development
to small and medium industry
should be undertaken.

(5) The gap between national labora-
tories and public enterprises should
be bridged and conferences and dis-
cussions should be held between
Government poliay-makers for in-
dustrial technology and industrial
organisations and national labora-
tories.

(6) An appropriate organisation should
be set up either in the Planning
Commission or in the Com-
mittee on Science and Tech-
nology to collect national statistics
and data on Science and Technology
and initiate wvarious investigations
and studies.

(7) Experienced research administrators
from abroad like the retired Re-
search Directors should be invited
by CSIR and other organisations to
spend stated periods in India on
specific company or laboratory
assignments.

(8) Study visits of research scientists
and administrators from npational
laboratories and private industrial
organisstions to U. S. Industrial
Organisations should be encouraged.
Such study visits will help Indian
personnz] in obtaining first-hand
knowledge of R and D processes
in industry, their relationship with
company functions and so on,
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(9) A study should be undertaken on
specialisation in education wis-u-vis
industrial necds and research, The
Indian National Science Academy
and the National Academy of
Sciences, USA should initiate plans
for bilateral exchanges. The Indian
Institutes of Technology and the
Indian Institutes of Management
should develop prgrammes in re-
search management and adminis-
tration suitable to Indian condi-
tions,
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Recognition of Nationa! Diploma in

Commerce by Universities and
State Baok of India

7383, SHRI YASHPAL SINGH :
SHRI GAJRAJ SINGH RAO :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether itis a fact that the Delhi
University has levied certain restrictions on
the Government of India's National Diploma
bolders for admission to the Post-Graduate
courses and, if so, the specific reasons
therefor ; ’

(b) whether it is a fact that the State
Bank of India did not recognise N.D. (Com.)
for Probationary Officers’ Fxamiration, 1966
and affected persons were not allowed addi
tional chance in lieu ;
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(c) whether the Aligarh University has
been denied financial assistince by Govern-
ment for startiog Correspondence Course at
the Post-Graduate level, especially for the
National Diploma holders ; and

{d) how Government propose to find a
permanent solution for the serious problem
of N. D, (Com_: students 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R, V,
RAO) : (a) Delhi University has not agreed
to recognise the National Diploma in Com-
merce as equivalent to the B. Com. Degres
of the University for purposes of admission
to Post-Graduate courses. The University,
however, under a temporary Ordinance (1968)
has made a special provision for the holders
of the National Diploma to either appear
for the B. Com. Degree Examination of the
University or to sit for an entrance test for
admission to the M. Com, Course after
undergoing a course of instruction of two
academic terms in both cases.

(b) The Mational Diploma in Commerce
was pot included in the list of recognised
qualifications for the Probationary Officers’
Examioation of the State Bank of India in
1966, To avoid discrimination against those
who had not applied for the examipation, the
applications of those - National Diploma
holders who hsd applied were not enter-
tained in 1966, The position was rectified
from 1966 onowards. No special conces-
rion, however, was given to the Nalional
Diploma holders tor the non-inclusion of
this qualification for the 1966 examination.

ic) No, Sir. No specific proposal for
starting Correspondence Course at the Post-
Graduate level, especially for the National
Diploma holders has been received from the
University. The scheme is still under the
consideration of the University.

(d) A oumber of Indian Universities
have recogoised the Nativnal Diploma as
equivalent to their B. Com. Degree for pur-
poses of admission to Post-Graduate courses
in Commerce. There is no difficulty for the
Mational Diploma holders in completing
their studies for the M. Com. Degree at those
Universities.
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Excavation at Mangrol in Junagarh District

7386. SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether some ancient images have
been unearthed at Mangrol town in Juna-
garh District in the month of February,
1970 ; and

(b) whether some research had been
carried out in the matter and, if so, the
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGN): (a) and (b). The
information is being collected and will be
Jaid on the Table of the House.

Principles of Promotion to Selection Posts

7387. SHRI MRITYUNJAY PRASAD:
Will the Minister of HOME AFFAIRS be
plesced to state :

\a) what is the force of the Office Memo-
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randum No. F/1/4/55-RPS dated the 16#h
May, 1957 issued by his Ministry on princi-
ples for promotion *o selection posts ;

(b) whether it has been since superseded
by a subsequent Office Memorandum and
what are the latest instructions in the
matter ;

(c) the names of Ministries to which it
was circulated and which cf them have
accepted it in toto and which in a modified
form and in the latter cases with what modi-
fications by various Ministries ; and

(d) to what extent it is binding on the
various Public Underiakings of the Central
Government as well as other establishments
under the control of the Central Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
inswructions contained in Ministry of Horre
Affairs Office Memorandum No. 1/4/55-RPS,
dated the 16th May, 1957, are executive in-
structions, applicable to services under all
the Ministries of the Govarnment of India,
except to services under the Department of
Atomic Epergy, Ministry of Railways and
Organisations under the Ministry of Defence.
However, if any Ministry/Department have
framed statutory rules for any particular
service under them, providing for a different
principle for promotion to their ‘sclection’
posts, the provisions of those statutory rules
would apply to that service in place of the
provisions of the Office Memorandum of
16-5-1957.

(b) The Office Memorandum has not
been modified or superseded so far.

(c) The Office Memorandum was adress-
ed to all Mipistries of the Government of
India. The question of its acceptance hy the
Ministries, does not arise, in view of the
position stated above.

(d) As the provisions of the Office
Memorandum are applicable only for pro-
motion to ‘selection’ posts under the Govern-
ment, the question of the application of 1be
Office Memorandum to the Public Sector
Undertakings of the Central Government,
sutonomous Organisations etc. does not
arise.
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Views of Chief Justice of India on Present
Methods and Procedures to get Justice

7391. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether Government’s attention has
been drawn to the views expressed by the
Chief Justice of India in the issue of the
States dated the 21st Maich, 1970, published
from Delhi ;

(b) if so, whether Government consider
overhauling the present methods and pro-
cedures to get justice ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : 7a) Govern-
ment have seen the Press Report.

(b) and (c). The Law Commisson has
suggested certain spevific amendments to the
Code of Civil Procedure, 1908, in its Twenty-
Seventh Report which are directed towards
eliminating or minimising delay io civil
litigation and thereby reducing costs. A Bill
further to amsnd that Code fer giving effect
to those amendments is now pending bafore
the Joint Select Committee of both Houses
of Parliament, Th+ Report of the Committee
is awaited.

The Code of Criminal Procedure has
been examined recently in detail by the Law
Commission and the recommendations made
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in its Forty-First Report are being examined
in consultation with the State Governments.

qifeeaTt ATEE  TERT W7 AT
T % gw wfwwrQ & aTw owyr
AT

7392, =t v =y =Ty :
=Y Frevet A
=it wforard %o w@= :

T YRETE WA 4g AT KT OFAT
0 i :

(%) #ar ug == & fr 19 o,
1970 ¥ g T & ¥ oF
affeart FeFt oF Wi wfewrd &
1Y qFE A °F

(=) ®r w¥7  wmfewrd &1 F
wfgsrd a1 ; Wk

(w) afz &, &t Iw wfesrd &
faaT® FFTT FT |7 FTATE FR BT
frare ¢ ?

AT T H e weRt (s
frewrw gw) @ (%) ¥ (7). o=
aifeeart amfe frm afes gear
19-3-1970 # géfrarar efur & &
o1 7€ | 4fF SO arw o frgm-
I59 & ¥ v fRfaat & fa¥ nfafomy
Y a1 14 & oot 37 fremre frar
T T 8-4-70 71 7 fa F FH @
fof ) 14 oia A IX AW ¥ Fgr w¢
fear mar o o fam oifsmm fraffan
Fx foar mar ) oy W Aff g fr g
aex ¥ v et fafaer &1 & frelt
AT wiEHT & arq qwEr v o)
ua: fret afesrd & g A1 1t
T ST I & T I=]4AT )
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Conference on Global Atmospheric Research
Programme at Brussels

7393. SHRI CHENGALRAYA
NAIDU :
SHRI DHANDAPANI :
SHRI MAYAVYAN :
SHRI N. R, LASKAR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(8) whether it is a fact that a study of
Indian Monsoon, the mechanism o! its
growth and the development was discussed
at the first Conference of Global Atmos-
pheric Research Programme at Brussels from
March 16 to 21, 1970 ;

(b) if so, the details thereof 7

(c) whether India has welcomed the
move ;

(d) what are the other subjects discussed
at the Conference ; and

(¢) whether India also attended the
Conference 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. The Planning Conference for
the Global Atmospheric Research Programme
discussed the technical and scientific aspects
of an iotensive research programme for siudy-
ing the earth's atmospheric circulations on a
global scale, The Indian Monsoon, being an
important part of the global circulation, was
also discussed.

(b) The Indian Monsoon circulation will
be studied as a part of the first Global At-
mospheric Research Programme Experiment
planned to begin in 1475.76,

Preliminary studies oo a limited scale
may however be undeitaken by India in co-
operation with other interested countries.
A scheme for such a study bhas been drawn
gp by tone Indian Working Group for the
Giobal Atmospheric Research Programme.

(c) Yes, Sir.

(d) Experimznts for the study of cloud
clusters over the Tropical Atlantic and Pacific
Oceans, complex instrumentation for such
studies like the use of ships, aircrafts and
satellites data processing by computers and
other details were also discussed.

1% Yﬂ‘ Sir.
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Exchange of fire Between Border Security
force Personnel and Pakistan Intruders

7394. SHRI B, K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Pakistani intruders and
Border Security Force persoune! exchanged
fire at Nabinagar, Tehatta Police Station on
the international border on the 8th February,
1970 ;

(b) the number of persons killed and
injured duriog the fire ; and

(¢) whether any protesi was made to the
Pakistan Government in the mauter and, if
s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to ().
On the night of 7th/8th February, 1970 at
about 0130 hours, 15 to 20 Pakistani
miscreants trespassed into Indian territory
at Nabin Nagar (not Nabinagar), Police
Station Tebatta, District Nadia. On being
challenged by the Border Security Force
Patrol Party, one of the miscreants fired one
round. When our Patrol Party returned the
fire, the miscreants fled away towards
Pakistan leaving behind one DBBL gun with
one fired cartridge. No one from our side
was killed or injured. A strong protest ha-
been lodged by the District Magistrate Nadiz
with the Deputy Commissioner Kushtia
(East Pakistan),

Representation Regarding Recommendations
Workiog Group on Pay Scales of
Delbi University Teachers

7396. SHRI CHENGALRAYA
NAIDU :
SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRT MAYAVAN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Principals of affiliated
colleges of the Delhi Upiversity have repre-
sented to the Vice-Chancellor against the
recommendations of a Working Group on
pay scales for teachers ;

(b) if so, what are their main grievances ;
and

(c) how far the Vice-Chancellor has
agreed to look into their grievances 7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) No, Sir,

(b) and (c). Do not arise.
Judicial Inquiry into Burdwan Incident

7397. SHRI CHENGALRAYA
NAIDU :

SHRI DHANDAPANI :

SHRI MAYAVAN :

SHRI SITARAM KESRI :

SHRI N. R. LASKAR :

SHRI RABI RAY :

SHRI D. N. PATODIA :

SHRI HEM BARUA ;

SHRI SARDAR AMJAD ALI :

Will the Ministec of HOME AFFAIRS
be pleased fo state @

(a) whether it is a fact that (he
Governor of West Bergil has been asked by
the Centre to bave a judicial inquiry into
the Burdwan incident ;

(b) whether the Goveinor bas received
the report of the Enquiry Commitiee ; and

(c) if so, what are the main findings of
the Committee and whbat steps bave been
taken to implement those recommendations 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) The
state government have decided to hold an
inquiry inw the incident under the Com-
missions of Ioguiry Act, 1952.

(b} Mo, Sir,
(c) Does not arise,

Development of Chandipore-oa sea in
Balatore (Orissa’

73%8. SHRI 5. KUNDU : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the Orissa
Government have submitted a scheme to
develop Chandiporeon-s=a in Balasore
(Orissa) as a lourist spot ;

(b) if so, the details of it ;

(¢} whether Government have since taken
any decision thereon ; and

(d) if the reply to part (a) above be in
the negative whether Government will
develop it on its own and if not, the reasons
therefor 7
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No such scheme has been sent to the
Government of India.

(b) Does not arise.

(c) and (d). The development of
Chandipore has been included by the State
Government in its Fourth Five Year Plan on
tourism,

Idling away of time by Seaior Civil Servants

SHRI P. K. DEO :

SHRI GADILINGANA GOWD:
SHRI A, DIPA :

SHRI MEETHA LAL MEENA :
SHRI R. K. AMIN :

‘Will the Minister of HOME AFFAIRS
be pleased to state :

(a) wheiher Government's attention has
been drawn .10 a oews item in the Link
Weekly of the 15th March, 1970, page 10,
regarding some senior civil servants idling
away their time for want of certain transfers
and appointments ; and

{b) if so, the details thereol and the
reaction of Government in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There is
no such case within our knowledge.

(b) Does not arise.

e e weamal w i
/TETT QT Agar faar s

7399.

7400, =t T wTW :
it s fag watfea

w1 fire awr gaw @0 T A
TaTy T FT F fF

(%) #av ag &= g 5 9a®1 d7=y
Tt § e o fafim dc-aeerd foer
ot #1 3% frerw, dmfas Iuwam
wrfey 3 g T & fAg wgEm
Ty,

(w) mrog e § & W
"egqret #1 @ SAT F fag w9 99
Toq WTETA & ATSHW { wraweay
Jor TR E
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() =ar wowre o faare wrE
Ao a1 § forw & Iwdwr e
¥ famr e w smAEay @9
T 3 a¥ ; A Al A, @ T
T F §

(w) 7r ad 1970-71 ¥ faew
seaTet FY T 2 & fag W Ao
gt & fasrrndia & ; sl

(%) afz gt @ svdw domm &
% WY F A W W GG F
feae swgE@ e ¥ @@ wnw A
g & &1 & fr foer @oag w@
T § R H#E aET Y AW
awdt & ?

feren ey gww Gur ot (wo Ao
¥ W do ) : (F) Wk (=),
ot gt

(m) & (v). wfegs wmeAl =
T AT A A AT w1 gafaar

fowar ar @y & 1| wevEE: W gy ww
AT |

YT o § W e Ay
et ¥ s

7401, st T =W : W\ fEwe
aw gaw #w A ag q@r f g
Far fir :

(7) 2 %, fafuw =69 egel &
o SOt g7 | ST F wHArEt

aar e 9f=Fa 91 wrosr s,

. we e, gE A & W)

(@) =% wggfaa anfaal, sggfea
orfew snfaat a1 g wfadt & gaf=m
s a7 Waw "o g fEadr
2

foraT aw gaw g AeAT § TR
et (<Y wea THA) (%) 1-8-1969
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2 ¥y fraret ¥ 0w g F
gy et WA gOeafad @Y %
ffm &k gt At § sHfal
gt frefafas & :—

RUEL LD -mw&u
fefra Saft—118 53 T
garT A—3g T 4198

(@) wTmg® gHAT OFA WY AT @
ot gwrig §WT wew g &Y
Eicuill

it qaesta gt # atepfs
wrawt ¥ fag sw e fraam

7402. st wgem fog W
w1 frr awr gww &4 9N g wErr
ot T w0 I Mt Gt dve #
ategfas sriwai & fag 20 s0% w0y
#t ety w fgas #00 & v s
& wafs foem wwt mgeqy FrAwAt
% feu wfog & fraas o adt Sy om
we?

ferat awy gaw dan wN (2o Ho
¥o WTTo #o TrA) : FiEHlaF FEFAL
¥ fau 20 #0% s &1 fafqem =&
¢ 1 7% 829 ¥0% WA A g WAWAT
Y¥¢aw 250z el (A H 9 0%
T qqr At § 3 F0% wwy) w1
forur T & avea § ag fafaarT aresfos
FHAFER] #T TEE F U FA F fAC
qafe 7 R 1

g FaN A% g v i mewa
g foer qadt wEeA ¥ fa
YT FF T fafrara 51 sa=edr 3
wf & | gieefas faFm @1 WA WEE
¢ ot ma% fag deadfy s #
AT F AT § |
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fomer weeit Wt fadwmeity ffw &
& frerfadt ® wga=

7403. st woiw fag  walfar:
Fur foerr aw gaw dar @ g9z FAR A
Far 700 fF -

(%) w7 ag o= & fr sy fader-
it frfir # & Foretr ferenfad @Y steae
&0 & fag mgar fear smav

(&) forr safemal &y af 1970-71
¥ gar fad omdd, g A oW g
L2 IR

(w) vo= wRE ¥ O maw faw
& o fanfodt § s & o
i @t § svdw fafe & & wqew R
A T SN # ¥ gl sfe £ agEm
#t feaeft afw & of @ ?

forert arar gow & WA (sYo ate
®o WTo Wto TA) : (%) A gt

(=) s g & wdEw oA 9T
forwre frar s AE wfaw FrEEw
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() qemr A o § —
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1969-70 ff gy o

Code of Cu.inct for Demenstrations in
Delhi University

7404. SHRI MUHAMMAD SHERIFF :
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state :

,8) whether a mew conduct code has

beer: considered by the Delhi University for
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peaceful demonstrations and not by gheraos
and other violent activities ; and

(b) if so, the details thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO): (a) and (b). A pew code of
conduct i8 wunder conmsideration of the
University.

AT W W AT aETaw .
TR

7406. =t T wreq faamt

st ww Ao fag -

T QAT WAY GWY FTH FTH AT
s & e ¥ 26 wier, 1968 &
saTifFe s Her 8707 & IWI F
a9y ¥ a8 F49 ¥ g9 w47 fF

(%) =1 @R #1 faax @ aw
# Fiw F w71 ¢ % g @ g
w1 FYE HAOY “FTEFUAAT # 2fer ¥
T T IO HAG HA HE aqrer foper
FEAT T WACE FO7 F AT AR
da T @ § 9wy A ¥ EEg
F A @A H AT WA afad
HHE A BT W-ATH A H wqEAd g
g9

() w1 =g + &= § fr e
qATY A HAg ® Gl GgrAT &
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“grigaear #1 gfe ¥ w1 aF  ET
wNTHIT TET AT ?
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foremacr ) @ (%) S A, sftmr
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(@) m¢ =afer fadw @@y @t
wgEs % 9% 9X o dartrs
AYEAW a9 WiEfae HA SAEg §
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frges forar mavar | w4, 1964 % ¥a-
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7407. «Y T ewww faemet
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it TTEw %t iy & g S
(v wr¥) § fedr i afcadm

7408. sit T vy faww :
&t o A fag
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g £t whA F fo wew (# E)
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1970 & wamdifea wed @&qm 3602 &
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(%) 71 fg=ht erew Y WA ¥
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frg g ofadat & q¥ A9 w1 92w
qT @ AT WYY Iw qfEdn e
ardet # feg T W afcara g
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(&) 7 991 sq F4@ wiaEEg
gt ofmg gror fa fedt oy faf
sfadtfaar #, afwm, fowsr gemw
30 @+, 1970 & “dfrw fggew" &
9g 3 T o F fear mm g, 1 WX
faemar mT §

() mrag e § fs sw afweyg
# ITH FATAG qrO wgEw fqar smar
¢ o e g & weax afEe wfE
8% @ § ;

(7) 9% afewg graor wrew @&4T
18 wx 1964 wrew g & A€ fge
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zrza sfadtfmar #, faesr ofcam o,
1970 % etfga frar mar v, zgg =1
wfawan afy fraeft o ; o

(%) w v wfasan ~fa 79 2
# gaar ¥ Tw ff gEr afew @ 9R)
g7 afmitfiren # frq arews &1 (wmew
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weit (st www T) (%) 1957,
1960, 1962 s¥%x 1964 ¥ sifam &7
fedr w1 &t wawt (3 DEH) F T
9t sfaat wzre 7 9omes & § 1 1969
i wiga w1 7% ([gR-9E TRy wueA
F £ w6 & w17 sfaar @6
gEaFAd § Iueed £ |

N wuF (FTAE) w1 AW wR
FeAadt a9 fowd Iy afea aur sfew
wq faar mar ar, A foy oy § :—

AT FEF T AH

ay fow ¥ wfiw =y
fiar

. ww fgedt eTgwreT & fag sifow w0

fea nar st www (46 Fforar)

. 7% gt egmogee # fag aeifee

w A FAF

. Amw fgrdt erwoee & g sfaw
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fory s it e (46 o)

. wrw aEaeeee (fEdt ad) & fag
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o FHF

(46 Zfemt)
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(@) ¥ afvama @t ofeg,
78 fet gro W@ wE fed smgfafy
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¥ dier W Ag g |

(7) #Fm  F@HX AT FSEQ
deqrei & Farta@t & fed afwg 9
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Fitw e g faeia agmanT duwd
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ST @97 T AAE § v T agraar
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(7) R (¥). S9aew qguar &
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waiq (i) 1964 #rew ok (i) w=r
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#rEw it wigwaw afq 53 @ sfafaae
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ot oafF @R gaaT ¥ 1967 F & wf
sfwitfami ¥ ®wm  61.04 gz wfy
farz 4T 90.06 weg wfafamz =t fa
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fedt sz w1 5 o (W )

w7 fvar awr gaw dav WA fey
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T F g A Og A4 A1 FUO HAT
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g wi dad dfsq € faselt fowe
TET AT § |

() s, 1969 # wwT firg g
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qEeTeg § g9y £ | '
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WA FEY FHAE FIA F F9 IF
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7411, it &% s o

st T ereq faarat
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VAISAKHA 4, 1892 (SAKA)
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¥o wire WMo ) : (%) %k (a).
dwifs qur s wgEe afoeg
(ao Yo e qﬁo) q, TeTA-FTalEd
¥ ow g agfafes s o el
ey F fgt & 9 @ g o
ot o e d ey mr § s @
e 9T Ta feay v & ) [wewww #
et m ed Fear L1-3307/70]

(7) ¥aw dadiy guAl, ATETEAT FF
gfe, Wt gra fow 9@ ar awrEE A
ferr aar ga® ¥ay WA GO wfEd
forar wmar &, w0 fF me fag wfasar-
W & SrEAwFar gt § | dwraw qar
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&, dww & A7 geAt ¥ fr o 128
weAt & o7 fe¥r § 3 wreaAt &Y qfy
IS awey W@E

(%) s o aygfes faamx frar
ST |

Appolntment of Judges to Punjab and
Haryanms High Court

7412. SHR1 RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a person
who has two wives cannot be appointed a
judge of the High Court :

(b) if so, whether this rule was observed
during the recent appointment of judges to
the Punjab and Haryana High Court ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No such
ineligibility is prescribed in this regard to
appointmen's to High Courts,

(b) and (¢). Do Dot arise.

Firing by Police and Military on Pablic

7413, SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) the number of firing on public by the
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Police or Military during the last three
years, year-wise, and the number of deaths
and serious injuries due to these firings ;

(b) the number of rounds used by the
Police and Military, separately ; and

(c) the number of tear gas shells used by
the Police in these years 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (¢).
According to information received from
state Governments/Union Territory adminis-
tration, there have been no firings by
military during the years 1967, 1968 and 1969
in Andaman and Nicobar Islands, Laccadive,
Minicoy and Amindivi Islands, Haryana,
Chandigarh, N.E F.A ., Delhi, Manipur, Goa
Daman and Diu, Information regarding the
police firings, in these States/Union Terri-
tories is furnished in the statement laid on
the Tabl= of the House. [Places tn Library.
See No LT-—3308/70] Information regarding
the remaining States/Union Territories is
being collected.

Aot & W g v & fed
wraaTg

7414, st qrea A= o Gy
wuT gAWAAT FAT ag @I AT
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() #n1 a@IX TR AW
oAl & WY OOwE fE de-gEl
RRXAQRFE § fal g9 Frdamgr
A % AR s @ 2 o

(=) afew i d=wgr ofeg
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wt (ot W aww) 0 (F) S g

(=) wfew w87 9wy
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gurQ % fay freafaies waw e @
o . .

(1) e % i sttt &
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gew, fadey § A% e,
avd # fast Wi &
arefaa ¥4, W & sfasq
¥ fau sfero fofed &
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w9t #1 wer fro oy
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gU FO & fag g A9
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(1) =gt o\ s #  faenfaad
¥ faw oF Fw sfowr &
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g

(v) T&g &9 §ET FTAEA ¥
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¥ aw ¥ fagm #1 et
fFar ST & ; W

(v) weitfaa aefa sfwey s
¥ wotm fafew eml 9
erftr sfaww &= &ew &
wgfa §t T

Industrial and Sclentific Research and
its application to Industry

7415. SHRI G. Y. KRISHNAN : Will
the Mininster of HOME AFFAIRS be
pleased to state :

(a) whether the team of the Adminis-
trative Reforms C issi has -rec
ded that the gap between industrial and
scientific researct and its application to
industry should be bridged :

(b} whether Government bhave examined
this recommendation ;. and

(c) if so, whether Government propose
to mecept it ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Atten
tion is invited to chapter VIII of the report
of the study team ©n scientific departments
submitted to the Administrative Reforms
Commission in January, 1970, Copies of
the report have been placed in the Parliament
Library.

(b) and (c¢) The report of the study
team is intended to assist the Commission in
arrivibog at its own conclusions. The
Commission has yet to submit its recommen-
dations on the si bject to the Government,
The question of action being taken by the
Government does not arise at this stage.

Ageaqu froia & & e
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faereg & fod Soamdt § soar o faia
FC H GH0 WO guwd § woAr S
U & I 7 TqwT FAE 7

ng-wTd weArw ¥ Trew Wi (s
fererarcw gww) : () ¥ (7) . ey
frarat & fag agar sorea & sftec qor
wATAEl § Ww ¥ s qowe $T
qgar & WX W wfwar § gt fafed
gt grafraa afesfal £ et ot
¢ o fd oy ary wfawifal oY
gear faw-fam gt & e ot i
F@T & | Tt grafaa afgwfar & @
e F ¥ gugen i ar fean s
ghifera @ wmar & fog, &t faeea
WaTT g AT § |

(w) wmt 1 sfwardl & ard & sn-
afrs gare wr & g9 fawfar 1 2
w1 & fewradiw €

(%) fedy A wfawrdr & fasg afx
frem # feew W SoEfae
e ¥ fag wfrser & e afa
& W § o geifaw wEEEr @
T § 1
swwfre gue waw & sfedw

7417. wit wm Arerw g

st Wo Wo WA :

T g WA gg qaT A I
w41 fs .

(%) " ag v ¢ fr enily g9
WY, =t o agrg] wrefl, ¥ gEmetTE
gar g Ft fgfe ot ;

(@) afggh, Y wragdt aw g fF
ITEF WA A AT FE AT A FT
foar & o s gt fafee qmet &
o wfadTT aee 7 wga o< R

() afe gt, @ wrT qTHC A w@T-



9% Written Answers
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Road Accldents in Delhi and New Delhi
During March, 1970

7418. SHRI P, C. ADICHAN :
SHRI D. AMAT :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number and deteils of Road
accidents in Delhi and New Delhi during
March, 1970 and 'he names ard apes of the
perscus killed and injured in each accident,
and in which ones the persons died on the
spot ;

APRIL 21, 1970
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(b) the action taken against the drivers
in each case, separately ; and
(¢) whether in some cas=s they have heen
left scot free and, if so, the reasons therefor

and under what sections of the relevant law
action has been initiated against them 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THH MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The figures are as
follows : -

(i) Non-injury Accidents : 367
(ii) Injury Accidents : 275
(iii) Fatal Accidents : 4

Total 684

The details of 6 injured and 47 persons
together with their ages who died in the fatal
accidents is given in statement 1 laid on the
Table of the House. [Placed in Library. Sea
No LT-3309/70]. The details of persons
injured in 275 ‘injury accidents’ are beiog
compiled by the Delhi Administ:ation and
will be laid on the Table of the Lok Sabha
in due course,

(b) and (c). Io ten of the fatal accidents,
the drivers ran away. Efforts to trace them
are in progress. Out of the total of 684
cases, 61 non injury and 22 injury cascs are
still under eaquiry and in 225 non injury
cases and 60 injury cases no action bas been
taken as the occurrences were accidental and
no blame could be attached to the drivers.
Action is in progress in the remainiog 316
cases as Aetailed in statement II laid on the
Table of the House. [Placed in Library. See
No. LT-3309/70].

aTaT ¥ ATRiETieAl arer faat wewet
wT I A

7419. «it gwaww fag gwETg T
TE-wTd W ug @@ty &t g9 597 0
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T T gTC QT 4T wTdaETEr &Y
y?
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Yg-wTd wmEw ¥ T wat (st

feerror gew) - ST s ¥ A=
arew felr s @ &)

Budget Estimates of Regional Research
Laboratory, Hyderabad

7420. SHRI YASHPAL SINGH : Will
the Min'ster of EDUCATION AND YOUTH
SERVICES be pleased to state :

1a) wh:ther it isa fact that Budge:
estimates of the Regional Research
Laboratory, Hyderabad have not been
sanctioned by the C.S. I R.:

(b} if 50, the reasons therefor ; and

(c) the steps being taken to ensure that
members of the staff are paid their salaries
on the due date ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K R. V.
RAO) : (a) and (b). Tentative p:ovisions
towards Pav and Allowances of the staff for
the year 1970-71 have been communicated to
the Regional Research Laboratory, Hydera-
bad. However, the Budget Estimates of the
Laboratory have not yet been considered and
recommended by the Executive Council of
the Laboratory as required under the Bye-
laws of the C.S LR.

(c) Funds for paymeat of salary for
March. 1970 due on Ist April, 1970 were
remitted m March, itselfl. A further sum
of Rs. 400 lakhs was transferred to the
Laboratory on &th April, 1970 and the
Laboratory has b2en advised to take
necessary steps to convene a meeting of the
Executive Council

e & et & fay feest womew g0
fagifea ‘amd s’ g
¥ art §
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Surrender of Sanctioned Money by

Departments of U.T. of Maniper
During 1969-70
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7425. SHRI M. MEGHACHANDRA :
Will 1he Minister of HOME AFFAIRS be
pleased to siate :

(a) whether there has been a large scale
surrender cf sanctioned money by the
Departments of the Government of Manipur
by the end of 1969-70 ;

(b) if so, the amount surrendered unused
by the different Departments, department-
wise ; and

(c) the reason tor the surrender and for
not spending it in time ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : {(a) A sum
of Rs, 1,30,40,100 was surrendered by the
Departments of the Government of Manipur
by the end of 1969-70.

(b) The Department-wise details of the
amount surrendered are indicated in the
attached statement,

(c) The department-wise reason for the
raviog is explaincd below :—

(#+ >rate Trading
Original Grant Amount susrendered
2,42,69,000 1,16,81,600
The saving was due to lesser purchase of
ricesand paddy than enticipated bscause of
better crop and larger stock in hand.
(i) Eiectrieity
Original Grant Amount surrendered
90,00,000 8,00,000
The saving was due to receipt of lesser
debits from Assam Electricity Board in
respect of construction of transmission lines.
1hily Agriculture
Original Grant Amount surrendered

34,03,000 3,59,400
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The saving was mainly due to not taking
up to the extent enticipated, of certain
Schemes such as Plant Protection, Soil

#r!nu Answer

Conservation, Potato and Vegetables
Development  Scheme, State Mechanised
Farm and [Irtensive Agricultural Pro-
grammes,
‘v) Ctwil Defence
Original Grant Amount surrendered
55,000 34,500

The saving was due to vacancies and
non-purchase of an Ambulance Van,

v Co-operation
Original Grant Amount surrendered
1,80,000 26,000

The saving is pegligible and was due to
non-payment of Share Capital Contribution
to certain Village Societies.

(i Famine
Original Grant Amount surrendered
50,000 23,000

The <aving was due to non-takiog up of
test reliel works to the extent anticipated,

vil Civil Supplies
Original Grant Amount surrendered
2,35,000 29,460
(witl) Labour
Original Grant Amount surrendered
4,05,000 19,300
(ix Mutor Vehicles

Original Grant Amount surrendered
1,20.000 20,000
(x) Industries
Original Grant Amount surrendered
19,25,000 18,100
(xi) Excise
Original Grant Amount surrendered
1,58,000 15,000
(xit) Admi: isirction of Janice
Original Grant Amount surrendered
4,63,000 7,800
(xiil: Sratisties
Original Grant Amount sarrendercd
5,37,000 2,000
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Tre savings in all the above departments
are regligible and were either due to
vacancies or lesser purchags of stores.

Statement

8. No. Name of the Amoun! surren-

APLIL 24, 19%0

Department dered during
1969-70
Re.
1, State Trading 1,16,81,600
2. Electricity t,00,000
3.  Agriculture 3,59,400
4, Civil Defence 34,500
5. Civil Supplies 29,400
6. Co-operation 26,000
7. Famine 23,000
8. Labour 19,300
9. Motor Vehicles 20,000
10. Industries 18,100
11,  Excise 19,000
12 Administration of
Justice 7,800
13. Stavistics 2,000
Total 1,30,40,100

Senlority Among L. P. School Teachers,
Manipur

7426. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Education Directorate of
the Manipur Goveroment issued a circular
fn the year 1969 or so for determiniog
seniority among the L.P. School teachers for
appointment of Head Pundits of the L.P.
Schools ;

(b) whether that circular discards the
element of length in service and seniority on
that count and stresses only on grade pay ;

(c) if so, whether it is a fact that many
Head Pundits are thereafter demoted and
their jumiors in length of service have
superseded ; and

(d) whether the Government of Manipur
are revising the circular 7

THE MINISTER OF STATE IN THE
MINTSTRY OF EDUCATION AND
YOUIH SERVICES (SHRI BHAKT
DARSHAN) : () to (d). Necessary infor-
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mation is being collected from the Manipur
Administration and wi'l be placed on the
Table of the Sabha as soon as possible,

Fire in Wailkbong Village of Manipur

7427. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a large number of houses
were destroved by fire in the village of
Waikhong in Manipur on the 23rd March,
1970 ;

(b) whether the loss
villagers was very huge ; and

(c) whether any financial aid has been
given to the affected families and, if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c)
The Government of Manipur have informed
that 49 houses belonging 1o 48 persons were
destroyed by fire in the village of Waikhong
in Manipur on 23rd March 1970. The victims
were given relfef in terms of ration wcrth
Rs. 780/-, The Government of Manipur
are also sanctioning a cash relief of Rs.
4800/- at the rate of Rs. 100/- each (inclusive
of relief saoctioned in kind) to the 48
victims of the fire. The total loss caused
by fire has been estimated at Rs. One Lakh.

suffered by the

Pay Sciles of Manipur Employees

7428. SHRI M. MEGHACHANDRA :
will the Minister of HOME AFFAIRS be
pleased to siate :

(a) the details of changes in the pay-
scales of the employees under the Govern-
ment ot Manipur by the introduction of the
Central Pay Scales with effect from the 6th
March, 1970 ;

(b) the posts, if any, which are adversely
affected ;

(¢) whether the introduction of the new
policy to making the pay-scale follow that of
the Central Government emplovees will bring
about another pay revision and changes
cither in the rate of the allowances or in
the epjoyment of the existing allowances
by the employees of the Government of
Manipur ; and

(d) if 0, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) two (d).
It has been decided to follow the Central
pattern of pay and allowances for the
employees of all the Union territories
including Manipur. With a view to imple-
menting this decision, necessary data in
regard to pay and allowances etc. of the
posts in Union territories are being collected.
The posts which are likely to be affected
adversely by the pay.revision on Central
pattern will be determined only after the
comparative examination of pay and
allowances on the existing and revised pattern
is complete,

Increase in Dearness Allowiace for
Manipur Employees

7429. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether the D. A, iocrease of
Rs, 20/- has been given effect to in Manipur
in view of the increase in D. A. for em-
ployees under the Government of Assam
and whether the employees are going to be
denied of said beost by the post-introdue-
tion of the Central Scales ; and

(b) if so, the details thereof ?

THE MINISTTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKIL.A) : (a) and (b).
The matter is being examined.

wgrt & wfafom wwa afadd ) #t
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Demand for Declaration of Birthday of
Gurn Ravidasji as Gazetied Ho'iday

7472. SHRI BENI SHANKER
SHARMA :
SHRI KANWAR LAL GUPTA :
SHR1 SHRI CHAND GOYAL :
SHRI SURAJ BHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the birthdays
of all the religious Gurus have been declared
as Gazetted Holidays :

(b) whether it is also a fact that the -

birthday of Guru Ravidasji has not been
declared as a Gazetted Holiday despire re-
peated requests/representations from Lbe
Schedoled Caste people and their organi-

#4hions ;
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() the reasons for this discrimination
against the Scheduled Caste people ; and
id) whether Government propose to de-
clare the birthday of Guru Ravidasji as a
Gazetted Holiday in future and, if not, the
reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY: : (a) and (c). No,
Sir. The question of discrimination against
the Scheduled Castes as such does not
arise

(b) It is not a closed holiday but has
been included in the [list of restricted holi-
days since 1958,

(d) No, Sir. It is not possible to increase
the existing number of closed holidays as
more holidays woul! affect the transaction
of public business,

Pakistani Infiltrators in Asam

7433, SHRI N. SHIVAPPA : Wil
the Minister of HOME AFFAIRS be pleased
1o sate

(a) the nomber of Pakistani infiltrators
who entered the Assam State during the
period January to December, 1969 ; and

(b) the action taken by Government
against these Pakistani infilirators ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
ViDYA CHARAN SHUKLA) : (a) During
the period 1st January to 3lst December,
1969, 2,477 Pakistani nationals were detected
having illegally entered Assam of whom 386
were re-infiltrants.

(b} The BSF set-up has been strengthened
and border outposts have been re-sited to
facilitate greater frequency of patrolling at
the border. In addition, there is a net-work
of pulice watch posts both on the border and
in the interior of the State affected by this
problem, for maintaining constant vigil to
detect fresh and old infiltrators.

Atlempt to set Fire to Bridges in
Kashmir Valiey

7434. SHRI N. SHIVAFPPA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(8) whetber it is @ fact that subversive
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elements recently tried to set fire to Zaina-
kadal and Kanikadal bridges over the Jhelum
in the Kashmir Valley ;

(b) whether any foreign hands had been
detected behind this fresh wave of lawless
activities ; and

(c) if so, the steps taken to check such
activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
According to information furnished by the
State Government, there have been no such
attempts recently, In August, 1969, there
was a reported attempt to burn and damage
the Zainnkadal and Kanikadal bridges over
the Jhelum in Srinagar. No foreign hand
is reported to have been detected in these
attempts

(c) Government are vigilant,

WAT AT Gear W fadeh agraan

7435, =) gww Wg w@Awg :
TE-wTd WAt s W wer & fadey
wgraar & At § 21 Ty, 1969 &
JaTCifea s Hear 867 F gL ¥
aFaeg # gg qam ¥ $I7 w4 fw

() 7ar sreg wmr wear wy fadai
AT ¥ AR % wfad SEwrd g
i oFy FY o g

(@) afz g, @Y 9aF AT AT Y

a

(m) afz 7€ @ wF F7 Fw §
R smafas SEEd N oFF A w9
9T OT @ AT FT AVATIAT E 7

qg-%Td wywg § ww s (s
faera gww) ¢« (%) o &, A

(&) o= wmr g S faRedh
grEaT & At § AT & 9| w1
e TEE |

(w) sm a& <&t
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MhrﬂﬁWmlmuMh
Mizo Hills

7436. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether his Ministry received com-
plaints from the people of Zomun and cer-
tain other parts of Mizo Hills area, about
noo-payment of wages to them for compul-
sory labour done for the Security forces ;

(bj if so, the details of these complaints ;
and

(c) what action, if any, has been
taken by Government on these complaints 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (c). Do not arise.

Police Guards for Political Leaders

7437, SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of political leaders
(other than Ministers) provided with the
police guards ;

(b) the pames lnd‘plruml.lrlol' such
political leaders ;

(c) the reasons for providing them
with the police guards in each case;
and

(d) the total cost involved and how
much of it was borne by the Government of
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : () to (d).
Security arrangements for political leaders
and other VIPs are made by States con-
cerned whenever there is a threat to their
person. Such arrangements are either of a
long-term or of a short duration depending
on the requirements in each case. The cos of
the Security arrangements is borne by the
States as a part of law and order arrantge-
meats, It would not be in the public in-
terest to disclose the number or pames of

such leaders.
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Accident of Two Tram-Curs near Calcutta
Rvce Course in Kidderpore

"442, “HRI B. k. DASCHOWDHURY :
Will the Minister of SHIPPING AND
TRANSPCRT be pleased to statz :

(a) whether any accident was reported
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¢f the two speeding tram-cars which collided
near the Calcotta Race Course -in Kidder-
pore on the 1st March, 1970 and any enquiry
was held in the matter ;

(b) if so, the number of persons killed
or injured in the accident ; and

(c) the detailed report of the enquiry
held ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The infor-
mation is being collected fiom the G.vern-
ment of West Bengal and will be laid on the
Table of the Lok Sabba on receipt,

Changes in University Strocture

7443. SHRI B. K. DASCHOWDHURY:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Committec appointed by
Government to study the necessary changes
in the University structure in India has com-
pleted its work and given its recommen-
dations ; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V,
RAO) : (a) and (b). The Government has
pot appointed any such Committee recently.
However, the U. G. C. has appointed a
Committee on the go of Universities.
This Committee is expected to submit its
Report by the end of Julv, 1970.

Firing on Peasants by Jotedars in West Bengal

7444. SHRI B. K. DASCHOWDHURY:
Will the Mipister of HOME AFFAIRS be
pleased 10 state :

(2) wielher any enguiry was held in the
case when on the 2od March, 1970 some
jotedars fired on the peasants at Chandipur
(West Bengal) in which six persons were
killed and many injured ; and

(b) if so, the details thereof and the
action taken agaiost those jotedars ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).



119  Written Answers
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Issue of Warrants against Persons involved
in Murder Assiults or Arson Cases in
West Bengal

7447. SHRI R. K. BIRLA :
SHRI D. N, PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that many per-
sons in West Beogal against whom warrants
have been issued for complicity in murder
or assault or arson cases have been absco..~
ding ;

(b) if sn, the number of cases in which
warrants were issued after the proclamation
of the President's rule there and how many
persons have been arrested ; and
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(¢) what steps were immediately take®
by Gove'nment for maintaining law and
order in the State after the proclamation of
the President’s rule ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (c). Facts
are being ascertained from the Staie Govern-
ment.

Meeting of Nation | Integration Conncil

7448, SHRIR. K. BIRLA :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is proposed to haold a
meeting of the National Integration Council
in the near future ;

(b) if so, by what rtime and at what
place the meeting will be held ; and

(c) how for the first meeting of the
National Integration Council held at Srinagar
has been successful in its achivements 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (1) and (b).
No decision has been taken as yet.

(c) A statement, indcating the imple-
mentation of the recommendations of
National Integiation Council was laid on the
Table of the House on 13th March, 1970
in answer 10 Lok Sabha Unstarred Question
No. 2841,

Funds maintained by Police Department of
Andaman and Nicobar Islands

7449. SHRI K. R. GANESH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Andaman and Nicobar
Police Department is maintaining different
kinds of unoffizial, semi-official and official
funds under the charge of Superintendent of
Police ;

ib) if so, what are the different kinds of
funds, category-wise, and the amounts at
their dispossl and whether these amounts,
calegory-wiie were deposited in the Banks
or Post Offices ;

{c) whether anv of the said amo als
were kept in the Police safe located in e
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Office of the
and

(d) if so, the details thereof and whether
they were lost in the recent fire which gutted
the building in which the office of the
Superinterdent ¢t Police was lccated 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
A statemint is laid on the Table ol the
House. [Placed in Libiary. See No LT-
3310/70.)

(c) and (d). A sum of Ry. 375/- belonging
to the Police Temple Committee Fund,
which was kept in a steel almirah in the
office of the Deputy Superintendent of
Police (C. 1. D.), was destroyed in the fire
which gutt:d the building on the night of
1st{2nd March, 1970.

Superiniendent of Police ;

Welfare Fund of Andamun and Nicobar
Police 7epartment

7450. SHRI K. R. GANESH: Wwill
the Minister of HOME AFFAIRS be pleased
to state :

\8) whether the Andaman and Nicobar
Police Department had fucds koown as
Deposit Fund and Benevolent Fund ;

(b) if so, what were the total amounts in
these two Funds and where they were
deposited ;

(c) whether there were any rules and by-
laws governing these Funds and whether
these accounts were audited ; and

(d) whether these two Funds have been
combined into a Welfare Fund and, if so,
under what provisions and under whose
orders 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accor-
ing to information given by Andaman
sdministration, there were on 2nd November,
1969 two funds known as (i) Benevolent
Fund and (ii) Loan and Deposit Fund in the
Andaman Police Department

(b) As on 20d Nowvember, 1969, the
assets in the Beoevolent Fund  were
Ra. 55.946.12 p. and the assets in the Loan
and Deposit Fund were Rs. 2.65,779.33 p.
The assets of both these Funds were deposited
in the Post Office, State Bank, National
Pla:. Saving Certificates/National Defence
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Certificates, Fixed Deposit in State Bank and
Government Promissory potes There was
also a some cash in han<,

(c) There were rules and by-laws govern-
ing the Benevolent Fund and Loan and
Deposit Fund. The accounts of the Benevo-
lent Fund were audited upto 1967-68. The
accounts of the Loan Deposit Fund were not
audited since 1954,

(d) On the 3rd November, 1969, the
whele of the Benevolent Fund and a portion
of the Loan and Deposit Fund were merged
to form a new fund known as Police Welfare
Fund, the rules for which were approved by
the Inspector General of Police, Andaman
and Nicobar Islands.

Demands of Central Secretariat
Class 1V Employees
7451. SHRI VALMIKI
CHOUDHARY :
SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Central Secretariat
Class 1V employees have threatened to launch
an agitation if their demands are not
accepled ;

(b) if so, the details of their demands ;

(¢) whether Government have considered
their demands ;

(d) if so, with what resuit ?

THE MINISTER OF STATE IN FHE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir,

(b) to (d). The Central Government
Class IV Employees' Association has been
demanding that 109, of the vacancies in the
grade of L. D. C. in the Central Secretariat
Clerical Service set apart for appointment of
educationally qualified Class 1V emnployees
may be filled on the basis of seniority only
and oot on the basis of departmental com-
petitive examination as decided by the
Government. This demand was considered
but could pot he accepted. However, for the
first two examinations the upper age limit
of 40 years was raised to 45 years (50 years
for Scheduled Caste/Scheduled Tribe). The
first examination was held on 2nd April, 1970,
as scheduled.
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1, afg garer wgwr wiawrd Gaft
Hifaa  sfaavfr oher & faar mr g o
ST qE I |

() @waa: garen gy wfasifai
et cidew) & ot 7 Wt & faw &@w
% Far wraw g gare, 1969 # &
¥ fofea cdem w1 8 1 afz tar g A
wafera goaT w57 & qew 4% 13-3-1970
®1 war<ifen wer deqr 2899 ¥ WW
(%) 7o (@) & wor¢ F ggx & v
b L

(7) feht fawrw aorm & welw
et sreameE) quT TEREET & gATAIA
9 gifid N9 U WAET g
fear wmar ar

(%) et fF 20-3-1970 +Y sari-
firr s e 3642 F W (@), (%),
(%) Tar (9) & o< & g T@mEm o
1 ¢, a0 & wia fafosr odf @
FfT g fad wgw Wt fraell & wgae
# ot & 1 fafy= off & fam wff A
et Feer-faer aval % 9 FT R,
wTd 4t wenet, wify o fri @R E
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fa-fr @ vt § W o A
AT §41 T g

et wrfwerdl aar wea wftwae
& fog wat & fow

7454, s LSCLIC R O GO )|
s o e wfemfal ao fet
qimat & fad waf & frody & Qe #
20 714, 1970 & warifes s =T
3645 & IAT & qrEY ¥ qg TATH AT
BT F4T ¥ :

() mragaw ¢ fs mmamem &
A9 i & wrw g@ e & ey
TaT Frag Frgtadl # fad s fy
T agl frar @ aar 37 T AR
F @@ FTATAAT § GHIA WA §

(&) afr @, & ®v F7 fdt
freemes aar dwfas sl awAr
R WA FT e g g
foe wem & fedt wfawrfaan, fg
wgEEl qur fgdt gqarest 1 I A}
Ifem v fagr s ;) Wit

(v) afe g, & few arém & @
afz 7@, ot T w1 FTow & ?

Te-end Hoen § vew wR (o
(frarer @) : (F) =T faesil
I9 =maTey & woq foaim & .9 el
& @rg-arq ag %7 § 5 wdrew sl
g ot g faamr s &4 & Wi §
9y wEg FEWE § AR SAEEd §
faure % grag FwleEi aqr werTe
Frataat 7y ot frer-faes o o
quv Afeai & far W e A
a2

(=) "X (7). fafs wwwa aar
Y @ ¥ar W quAs @ 9w
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ool &t srfeamt &t afw &Y o7
@

Recall of I.LA.S.II.C.,S. Officers from
West Bengal

7455. SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Bangla
Congress has demanded recall of some
LA.S. and I.C.S. Officers by the Centre from
West Beogal because of their politically
partisan behaviour ; and

(b) if so, Government’s reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Secretariat of the Bangla Congress had said
in a resolution adopted on 27th Maich, that
some officers in West Bengal belonging 10
IAS and IPS cadres had indulged in local
party politics and se.ved the inteiests of
political partics. It urged the Government of
India to recall those officers from West
Bengal and post them elsewhere.

ib) Reference is invited in this regard to
the answer given in this House to Starred
Question No. 1055 on 17-4-1970.

arcatn sfwetfeat &t fadsn
aferai

7456. =t Wt weT wEh o
E-%Tq WA g AT T H9T F40 fF

) magawd fs & Wi
&faF maar wifas afesrad 1 fa2sh
At ¥ faarg w0 & fod awr A
wqafa &t gt & ;

(&) 37 wxdmm sfasfai & am
aar gear feat & Faegin wm aoFTe
%t wafa & oifeer gafagt & faamg
forar & ;

1) feFaa afawfa ¥ arm st
Ft wafa # faar & arfeeart gafaa
¥ framg fr ; Wi
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(7) ¥ st & freg T
T Fat wraTE At afd?

TEwTE WAET W e s (s
foer wm ge) : (F) Faw qEew
el & oxedl qur AT faRw der
# srifas wfesifal #Y §f fre fadalr
Afge ¥ faarg #74 & @@ aw@X #
wata &1 gt 1

(&) & (w). gt aw awex Famwl
# wfgwifeal & a=w ¥, g orfaa
FY a7 @ & q9T §LT & 9T 9T @ &
aradt | W fade dar (amar tw)
# myamr wfesrd A A F 0F
sfasar =t Fo THo WA & WHAY
wredta faRer ¥ & et seg swfewrdt
¥ qofer afgar & framg adt fr
£ 1 oft Frarer | fag & fad w7
#r qaiafa srar o o qur gw  Afgen

I wm AT amiEar st w7 At g

ft wiwerfedl, fedt agrwt

firrat wrpavaet & anfew et
e

7457, st Wl WETW WA w7
TE-WTE WA A qAT FY FAv o 5

(%) 7 @ #= & & fafa=
HArerat war wrae  FEwdl ° fgd
ofgsfat, R syl aor
FEARE & arfeF Mo wfader o
sl gra fad ard § feet et
F T FE T4 ST 6 oA +0-
aifdl & FAi9g ¥ }Waw a7 A
st TR w7 # frovat @ewx W
F1% T G XAT I ;

(=) afx g, @t 97 AfaEi & 9
Faarfat @t e et g foeer
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a9l ¥ @ wiwfEt § & g9 1 Faw
T FTQU ¥ q2r1a 71 Fpar mar, w9ifs
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(w) afx g, o o safeeai & am
qoT ImEH w7 £ oW ¥ WY wed
T 0% o< few arde & frgw &
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(%) #ar w7 &1 fa=re 97 -
aifet & amer & fam w1 w1 9w
wfusrfal gra 748 ar o 8, N
sfadeAl ST ad g FA AT 7

qg-*Td wwrera ¥ Trvw S (ot et
T gwe) : (F) g WA & s\ #
ar w1 wrwer Ag 5w &)

(=) s=a adf ssar)

(7) sx (w). 98 swaerg & o™
T A g v A @

(%) so0 & o7 (%) & gO
oI # A gu g Ag I5ar |
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Establishment of Lohia University

7458. SHRI SHIVA CHANDRA JHA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government propose to est-
ablish (Dr. Ram Manohar) Lohia Uni-
wersity :

(b) if so, when : and

(€) if not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K. R. V.
RAO; : (3) No, Sir. There is no such
propo: 21 under consideration of the Govern.
ment,
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(b) Does not arise,

(c) It is primarily for the State Govern-
ments to set up Universities in their areas,

Appointment of Director-General, National
Fitness Corps

7459. - SRRI S. M. BANERJEE : Will
the Minister'of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the appoint-
ment of Director-General Mational Fitness
Corps has not b2en made in accordance with
the prescribed rules ;

ib) whether it is also a fact that the
present Direcior-General, National Fitness
Corps was employed on an gd koe basis for
a period ¢l six months under exceptional
circumstances and has been allowed to
continue for over 2§ years ;

(¢) whether Government have deviated
from the prescribed channels of recruitment
and if so, why special benefits are being given
to him ; and

(d) whether Government are taking any
action for his replacement by making a
regular appointment ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAO): (a) to (d). The appointment of
Director-General, NFC was made in accor-
dance with the recruitment rules laid down
for the post. The appointment was conti-
nued from time to tim= on g4 hoc basis with
the approval of the UP.S.C, as the question
of decentraliztion of NDS instructors to the
State Cadre has been under active considera-
tion. As the process of decentralization is

d to be completed in the immediate
future, no change in the present incumbent
of the post is considered desirable,

Freedom Fighters

7460, SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have dscided
to call the political sufferers as freedom
fighters ;

(b) th: amount of grant given to the
freedom fighters during the vear 1969 ;
and

(c) the names of freedom fighters with



133 Written Answers
the amount of grants given to them during
the year 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

'b) and (c). A sum of Ri. 2,31,900 was
granted from the Discretionary Grant to 503
freedom fighters during 1969-70. It has been
our practice not to disclose the names of
the beneficiarivs with a view to avoid the
embarrassment that might be caused to
them.

lodian Scientists sent to Mexico to observe
Eclipse of the Son

7461, SHRI V. NARASIMHA RAO:
Will the Ministec of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) whether it is a fact that the Meteo-
rological Department sent a team to Mexico
to obscrve total eclipse of the Sun from Vera
€ruz on 7th March, 1970 ;

(b) if s0, the names of Indian Scientists
who visited Mexico ;

(¢) the amount of money spent on their
tour ; and

(d) the
Scientists ?

success achieved by these

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The team consists of Dr. M. K.
Vainu Bappu, Director, and J. C Bhatta-
charyya, Assistant Director of the Astro-
physical Observatory, Kodaikanal.

(c) Approximately Rs. 67,600/-.

(d) The Scientists obtained high resolution
photographs of the Sular Corona which will
add valuabie information to our knowladge
of the Coronal arches and other formations
of the Solar Corona.  An excellent spectrum
of the Corona a few minutes of atc away
from the west imb was obtained by the
spectograph  This will aid in an under-
standing of the excitation characteristics of
the Corona for different heliographic lati-
tudes. The observing equipment was com-
pletely designed and fabricated at the
Kodaikanal Observatory.
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7463. =Y Wreg sara : war foen
aqr guw {wr W4T 20 A, 1970 &
FaTifed  woT geqT 3694 F IO H
waeq ¥ qg aqr #1 HIO FO0 fF

(%) wagfea  onfesi  aar d=-
syl arfrdl & g7 o fea Emawr-
T AEATTFT 1 oot qOTEA TTT AT
a% fge T mar ¢

(@) 7 T FrawaT FEATIH I
arfesT #a a% I @I ;

(1) ¥ T fedr W e
T #1 WA a% g A Ay o &
T & § ;S

(w) =1 woFT w1 faare wfrs
#for & deeyg 9T wF A€ arfewr
T FT § WK afx &g, @ =E
wa g & ¢

Written Answers



138 Writien Answars

oo aar gwe B Wwem ® o
@t (st wer 3sia) o (%) ¥ (@)
wiferd g awfem wrfemfar &
TFT T AT TE § qUT AMT-ETE S AT
gz 9T & fagr sronr

foen wwmg oo WA g
‘i e ® e
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TR g qAA e & gl & are i
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(%) ¥ wwe firm ardea F1 &0 U,
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@tw faufw fewm g wmfoe fer
T A

(@) wwrea & o w1 gEar
gt & 5 ag FrraTT F4 wfw frar
T 9T WY T o # feadt g
T T 4 arar AU F aAW F fAC
¥ 5 WA fay ¥ W@ a% I
IR T FEeY g, AR W AT
A9 FArgSE w0 H aaw # @ qwl
& wATTA qu fra &

(7) T & WwwA & AR H gy
ferrad wrk of Y faoret qo7 O AT
Fqate qeard ® Fraw o | g wfwar
# T FW & am-ary, ¥ g faar
fodt farFraer & B s @ &

Road Accidents in Chandigarh

7465. SHRI SHRI CHAND GOYAL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the number
of road accidents is increasine in Chandi-
sarh ;

(b) if so, the number of accidents in
the years 1967, 1968, 1969 and 1970 so far ;
and

(c) the steps taken to check the yrowing
incidence of accidents ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) It bas been escer-
tained that there has been a slight increase
in the number of accidents in Chandigarh.

(b) The figures of accidents are reported
to be us under :

Year No. of accidents
1967 109
1968 102
1969 113
1970 (upto 31-3-1970) »

(c) The steps taken by the Adminis-
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tration fo check the incidence of accidents
are enumerated below :

(i) Light signals have been installed at
important crossings where traffic is
heavv ;

(ii) Some of the roads have been
widened and suitable platforms for
the traffic  septries have becn
erected *

(iii) Motile Patrolling is being done by
the ireffic staff regularly to dcrect
traffic violations ;

(iv) Speed traps are laid by the traffic
police to detect over-speeding ;

(v) At all the crossings traffic sentries
are posted to regulate traffic ;

(vi) The public is educated absut the
iraffic rules thiough public meetings
and distribution of printed hand
bills ;

(vii) Speed limit boards and other traffic
sign boards have been installed at
all the roads to caution the public ;

(viii) Dividing tests have been made
stricter ;

(ix} Those who violate traffic rules are
prosecuted.

Metbod of Recruitment to Class 11 Clerical
Posts in Department of Tourism

7466. SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the method ol recruitment fo
Class 111 Clerical posts in th: Department
of Tourism ;

(b) the number of appointments made to
these posts during 1969 ;

(c) whether all thesc appointments were
made in accordance with the prescribed
method of recruitment ; and

(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Recruitment to Class I1I Clerical posts
in the Department of Tourism is made
through the Special Cell of the Ministry of
Heme Affairs from out of the Central
Government ¢mployees declared surplus fail-
ing which through the agency of the Employ-
ment Exchange.
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(b) 14.

(c) All these appointments except one
were made in accordance with the prescribed
methods of recruitment.

{d) Ope appoiotment was made direct
on a purely temporary bisis in the interest
of work. The person recruited was registered
with the local Employment Exchange.

Dismissals of Policemen in West Bengal by
last United Front Government

7467. SHRI SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Secretary of the West
Bengal Police Association and a few other
policemen had been aibitrarily and sum-
marily dismissed by the Home Department
of the last United Front Government in West
Bengal ;

(b) whether such dismisisals were ordered
for preparing the ground for seiting up a
Communist Party (M) sponsored parallel
Police Association called ‘Paschim Bangla®
Non-Gazetted Police Karmachaii Sangh ;
and

(c) whether Government would consti=
tute a Judicial or Admiristrativc Commiitee
to enguire into the charges brought against
the dismissed Police Officers and ordinary
policemen and revise or confirm, as the case
may be, the decision taken hastily by the
United Froot Government against them, oo
the basis of the findings of such enquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (¢).
The requisite information is being obtaimed
frem the Government of West Bengal and
will be laid on the Table of the Sabha om
receipt.

Dis-affillation of West Bengal Police
Assoclation and Recogaition of
Paschim Banga Non Gazetied

Police Karmacharl Sangh

7468. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

- (a) whether the old West Bengal Police
Association had been dis-affiliated hv the
last United Front Government i ‘Vest
Bengal and recognition was given to a newly
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constituted police  organisation called primary schools during the Fourth Five Year
Paschim  Banga  Non-Gazetted- Police Plan.

Karmachari Sangh ;

(b) whether the Karmachari Sangh is a
partisan body organised by the C.P. (M)
M'L.A. Shri Prlay Talukdar whereas the
West Bengal Police Association, a general
association of West Beogal Police, commands
loyalty of ovcrwhelming majority of
policemen of the State ;

(c) if so, whether recognition of West
Beogal Police Association will be restored ;

(d) whether the newly formed Police
Karmachari Sangh issued a public statement
on the 11th March, 1970 or thereabout to
the effect that in the event of fall o the
United Front Government, the police will
not remain silent spectators ; and

(e) If so, the sieps taken by Government
to restore discipline in the police adminis-
tration of the Stute ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) to (e).
The requisite information is being obtained
from the Government of West Bengal and
will be Jaid on the Table of the Sabha on
receipt.

Financial Assistance to Madhya Pradesh
for Primary Education

7469. SHRI G. C. DIXIT : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) how much fipancial assistance bas
beeo allotied to Madhya Pradesh for Primary
schools during the Fourth Five Year Plan ;
and

(b) if mo provision has been made, the
reasons thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAO) : (2) and (b). The pattern of Central
assistance for the State Plans during the
Fourth Five Year Plan, as approved by the
National Development Council, includes
block loans and grants for the Plan as a
whole. Central assistance is not earmarked
for individual scheme included in the State
Plaps. There is also no Centrally sponsored
scheme for primary education. It is, there-
fei=. pot possible to state the extent of
asiistance given to Madhya Pradesh for

In view of the importanze of primary
education, however, it has been decided to
earmark the allocation for primary educ. tion
made in the State Plans so that any diversion
of funds willtead to a cut in Central aid.
The outlay on primary education earmarked
in the Plan of Madhva Pradesh for 1970-71
is Rs. 100 lakhs,

weg s & wfaw  qi=el w oefoe
R ¥ faw yema

7470. st wo wo @fww: =T
9z aar wafie IgEw WA gg IE
# g w0 f5 owew g¥w ¥ afew
RizFl F) grefed F37 F I ¥ QAT
sfear aor v mfwsatsi & wga ¥
qiz faATT aTT ey gw ¥ s HA-
g mree w3 & far 7

TR aur wafe Iga W (we
wot fag) . fawmr & qdew smatedt
& arar wfwratel ao g gfen g
for 1 | w9 e Nrerer fwar-
FEIGT ¥ AW qgeAq FET 1 qfaer
far orran § % wow w¥w ¥ @R |

New Bcllll?: for Coll Fonctioning
In Higher eeo;inr!m Buildings
nie

7471. SHRI BAL RAJ MADHOK :
Will the Minister of EDUDCATION AND
YOUTH SERVICES be pleased to state :

(a) wheither it is a fact that 8 number of
Colleges sffiliated to the Delhi University
are functioning in buildings meant for the
Higher Secondary Schools ;

(b) whether it is also a fact that a
number of Higher Secondary Schools in
Delhi are still housed in temporary sheds
and such other kucha struciure ; and

(¢) if so, what steps are being taken to
resiore the buildings, originally built for
Schools, to the Schools concerned and put
up new buildings for the Colleges ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQ) : (a) Eleven Colieges sponsored by
Delhi Administration are housed in “uildings
meant for Governmant Higher Secondary
Schools.

(b) Out of 278 Government Higher
Secondary Schools, 14 are housed in pre-
fabrizated buildins.  About 60 Tubular Truss
Structure Sheds (Temporary Sheds with four
Rooms each) have been provided in a
number of schools during 1969/70 in order
to ecliminate the use of tents ; provision of
electricity and fans has been made in these
sheds too. This accommodation is in addi-
tion to the Pucca buildings already under use
of the schools.

(c) Most of the Colleges have already
been allotted land for construction of Coliege
buildings. The Governing Bodizs and
Principa's of the colleges have been requested
by Delhi Administration to expeditiously
pursue the question of construction “for
which as-istance is avalable according to a
set pattern from the University Grants
Commission and the Delhi Administration.
Some of the Culleges have finalised their
plans for the construction of the buildings
and it is hoped that they would be in a
position to complete their buildings in 4 year
or two.

Demand for a Pablic Library to West Delbi

7472, SHRI BAL RAJ MADHOK :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that there is no
public library in the whole of West Delhi ;

(b} whether it is also a [act that repeated
requssts have bLeen made to Government to
open a branch of the Delhi Public Library
or an independent library on Najafgarh Road
to cater to the needs of the § lakhs of people
living in West Delhi colonies ; and

(c} if so, the steps taken t> open a
library there 7

THE DEPUTY MINISTER IN THE
MINISIRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JATPAL SINGH) : (a) Mo, Sir.

(b) Yes, Sir. Some requests have been
received (rom time to time for opening of
branches of the Delhi Public Library in the
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localities situated on or near Najafgarh
Road.

i€) During the Fourth Five Year Plan
the Board is proposing to starl a Regional
Library in West Delhi and for that purpose
it bhas already acguired a piece of land
measuring 1.47 acres at the crossing of Ring
Road and Najafgarh Road.

Parchase price of Aireraft by I A.C.

SHRI D. N. PATODIA :
SHRI HIMATSINGEKA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government’s altention has
been drawn to the news-item in the Srares-
man dated the 15th March, 1970 of the
reported statement of the Chairman of the
Indian Airlines that the purchase price of
the Boeiugs which Iodia is currently buying
from the U.S.A. could be *‘considerably lower
if the decision to buy the Boemg: had been
taken 1-1/2 years ago™ ; and

(b) if so, what is the extra payment that
Government will have to make for the
delayed decision 7

7473,

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. This observation was made by
the Chairman in the context of the world.
wide escalation in the prices of commercial
aircraft.

ib) The basic price per aircraft quoted by
the Boeing Co in early 1968 for a 73/-200
aircraft was $4.094 million (Rs. 3.07 Crores
spproximately) whereas the basic price at
which the Indian Airlines are now purchasing
the aircraft is $4.319 million (Rs. 3.24 Crores)
for the first four aircraft and $4.379 million
{Rs. 3.28 Crores) for the remaining three
aircraft.

Demonstrations and Hartals in West Bengal
After Attempt on the Life of Shri Jyoti Basa

7475. SHRI D. AMAT: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the details of demonstrations, hartals
and bandhs in Wast Bengal since an attempt
was made in Palna on the life of Shri J soti Basa,
former Deputy Chief Minister of that State,
and the number of persoms killed/injured
therein and loss of property caused ; and
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{b) the Intest law and order situation in
that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). Facts
are being ascertained from the State
Government.

Legislation to Check Actvities of
Foreign Spies

7478. SHRI BR1) BHUSHAN LAL :

SHRI RAM SWARUP
VIDYARTHI :

SHRI KANWAR LAL GUPTA :

SHRI BANSH NARAIN
SINGH :

SHRI RAM SINGH
AYARWAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Centre
is thinking to enact legislation to check the
activities of foreign spies ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) - (a) and
(b). The adequacy of the provisions of the
Official Secrets Act, 1923 is comtinuously
under review and when changes are found
‘pecessary, appropriate amending legislation
will be undertaken.

famras wAW & =t qedw fay
®1 gea

7479. =it WATY TRy AT
S GETT ST AT
=} g¥R I wEE™ :
st wrea fag wigm:
w47 g W WA A qwg fag AN
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waTifeag w9 §=T 940 F FACH
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§ s e SRW A WO A T
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Incidents of Goods Pilferage at
Calcutta Port

7480, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether his attention has been drawn
to a report in the Fconomic Times of the
19th March, 1970 under the caption, “Punjab
units hit by goods pilferage™ :

(b) whether it is a fact that small
industries in Punjab are being adversely
affected by a large scale pilierage of goods
meant for both export and import purposes
thiough the Calcutta Port ; and

(c) if so, whether he would made
necessary inquiries into the matter and take
suitable steps to prevent such pilferages ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTARY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.



145 Writien Answers

(b) Tt has not come to the notice of the
Government that small industries in Punjab
are being adversely affccted by pilferage of
goods at the Calcutta Port

(c) Does not arise. However, it may be
mentioned that the Calcutta Port Commis-
sioners maintain a constant vigil 10 prevent
pilferage. There is a Watch and Ward
Organisation * maintained by the Port
authorities and in addition there is a separate
Port Police Force maintained by the State
Government,

Centres of Triining Courses on Tourism

7481. SHRIMATI SUDHA V. REDDY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of Centres where the
training courses on tourism were conducted
during the year 1969 ; and

(b) the amount spent by Government on
eack of these centres and the number of
personoel trained ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION IDR. KARAN SINGH) :
(a) During 1969 the Department of Tourism,
Government of India. conducted tourist
information courses at Delhi, Calcutta,
Madras, Bombay, Aurangabad, Jaipur, Agra
and Varanasi, and guide training courses at
Madras and Bombay.

Centre No. of persons  Amount spent
trained {in rupess)
Delhi 131 12,968.00
Calcutta 60 2,558.00
Madras 68 £934 22
Bombay 118 4,106.45
Aurangabag 25 1,400.00
Jaipur 40 1,686.72
Agra 50 2,527.00
Varanasi 13 1,774.62
Tctal 525 32,955.01
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Selzure of un Escape kit from
Daniel Walcatt

SHRI NAVAL KISHORE
SHARMA :
SHRI RAM AVTAR SHARMA :

7482.
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SHRI RAGHUVIR SINGH
SHASTRI :

Will the Miniser of HOME AFFAIRS .
be pleased to stata-:

(a) whether- it is a fact that Daniel
Walcott reached Delhi recently under a heavy
police escort ;

(b) whether the police before taking him
into custody had made a search of his body ;

(c) if so, how is it that an escape kit
was recovered from him by the Jailer of
Tihar Jail ; and

(d) whether Government would make
an enquiry ioto it'and punish the culprits ?

THE MINISTER- OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
Danial H. Wakott was brought to Delhi
Central Jail on. transfer from Bombay Jail
on.25th March, 1970, under Bombay Police
escort, to stand trial in Delhi Courts. Oa.
the persopal scarch of the accused at Tihar
Jail, an escape kit was recovered from him.
The Government of Maharashtra have been
asked 10 look into the circumstances under
which the escape kit conld not be recovered
earlier and to take neccssary action as
required usder the law.

Tourism in Rajasthan

7483. SHRI NAVAL KISHORE
SHARMA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the tetal number of tourists who had
visited Rajasthan in the year 1967, 1968 and
1969 and. its. ratio as compared to the
tourist traffic in the country ;

(a) the amount spent during the last
three- Five: Year Plams on developing intra-
structure for the development of tourism in
Rajasthan and its ratio as compared to the
all India expendibure : and

(c) the proposed amount for the Fourth
Five Year Plan for Rajastan and the places
whese aod the manoer in which the amount
is to be speni 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) ;
(a) The Department of Tourism maintains
figures for foreign tourists only, and these
are on an all India basis and not State-wise,
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However, a recent survey conducted on be-
half of the Department of Tourism shows
that 10.2%, 1.8% and 03% of foreign
tourists coming to India visit Jaipur, Udaipur

APRIL 24, 1970

Written Answers 148
and Ajmer respectively. On this basis, the
figures of foreign tourists coming to these
places for the last three years would work
out as follows :

Tourists visiting

Year Total tourist _

snivls Jdipur Udaipur Ajmer
1967 179565 18320 3230 540
1968 188820 19260 3400 570
1969 244724 24960 4400 730

(b) A staternent is attached There was
0o provision for tourism in the First Five
Year Plan. The allocation for tourism
schemes is not made on a State-wise basis,
but keeping in view ths actual or potential
attraction of places for tourists

(¢) A sum of Rs. § lakhs has been pro-
vided for augmenting tourist facilities in the
Jaipur-Bharatpur-Deeg complex. It is also
proposed to comstruct a Youth Hostel at

Jaipur at a cost of approximately Rs, 2.5
lakhs. Accommodation and transport facili-
ties at Bharatpur Bird Sanctuary aod trans-
port facilities ut Sariska Game Sanctusry
are also being provided. Facilities will also
be augmeoted at Jaipur and Udeaipur. In
addition, the India Tourism Development
Corporation has plans for the construction of
a hotel at Jaipur and for the expansion of
the Laxmi Vilas Palace Hotel at Udaipur.

Sratement
X Expenditure Proportion of
Plan period All Etd'" on schemes Cols. 2 to 2 in
e in Rajasthan percentage
II Plan 2,21,29,000 1,48,314 6.70
III Plan 5,10,45,000 21,70,547 4.25
*Annual Plan 28,41,000 49,972 1.78
(1966-67)
Annual Plan 42,66,000 1,09,768 2.57
(1967-6%)
Annual Plan 67,06,000 3,64,674 5.43
(1968-69)

*The figures pertaining to the annual plans do not include the amounts on State

Government schemes,

Teacher-Stodent Ratio in Schools In Andaman
and Nicobar Islands !

7484. SHRI K. R. GANESH: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the matio of teachers-stodents in the
Higher Secomdary Schools, Seoior Basic
Schools and Primary Schools, separately, in
the Urion Territory of Andaman and Nico-
bar Js'ands ;

(b) what was the pass percentage of the
Higher Secondary annual examinations dur-
ing the years 1967, 1968 and 1969 ;

(c) what are the arrangements for the
teaching of Science in Higher Secondary
Schools ;

{d1 whether there is a shortage of Science
teachers ; and

te) what steps Administration has taken
to fill up the posts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) :
fa) 1 : 20 in Higher $econdary Schools.
1 : 2 in Senior Basic Schools.
1 : 24 in Primary Schools.

(b) Pass percentage was 55 in 1967-68 ;
and 45 in 1968-69.

ic) For teaching Science in Higher
Secondary  Schools, Post-Graduaie and
Graduate Teachers in Science subjects have
been appointed. Laboratories have been
equipped with Science apparatus. Four out
of the eight Higher Secondary Schools have
arrangements for teaching Science subjects.
The number of students in Nicobar does not
justify the introduction of Science there for
the present ; but hostel arrangements are
availuble in Port Blair for Nicobaree
Students.

(d) Yes, Sir, espzcially Senior Teachers.

(e) The posts were advertised in leading
dailies in the mainland and requests were
made to employment exchanges and science
faculties of Indian Universities, Owing to
poor response, the vacant posts are being re-
advertised,

Discovery Re : | ocation of Katyuri Capitsl

7485. SHRI BENI SHANKER SHARMA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether some discoveries have been
made in the Kumaon region which throw
light on the mystery regarding the location of

. Katyuri, capital of the Katyuri dynasty which
ruled over this part of the country between
the 6th and 10th century ;

(c) if so, the details thereof ; and

(c) how for it is going to solve this gap
in the history of the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRIMATI JAHANARA JAI-
PAL SINGH) : (a) The capital city of the
eary Katyuri rulers (circa Bth-10th centuiy
A, D.) of Kumaon-Garhwal region has been
referred to in the inscriptions at Karttikeya-
pura already identified with Baijoath (Garuda)
situated in the Katyuri valley in District
Almora  Of the other capital cities Subhik-
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shapura and Brabmapura, the former is
identified as one of the new cities built in
the vicipity of Karttikeyapura by a king
Subhiksharajadeva a Katyuri ruler.

According to the news items published
recently, a team of scholars of D. S B.
Government Degree College, Nainital, pro-
posed to make an exploratory survey of the
Katyuri valley with a view to locating the
ancient capitals of the Kumayun region.

(b) and (¢). No details of the findings
of the abov: mentioned team are known to
the Government.
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Activities of Foreigo Missionaries

7486, SHRI BEN1 SHANKER SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
have decided to ask the foreign missionaries
to wind up their affairs in phases ;

(b) whether at any rate, it is the Govern-
ment's policy not to allow the foreign mis-
sionaries to open new ceotres in Dew
places :

(e) if so, whether Government are aware
that recently, perhars last year, & new centre
has been started by some foreign missionary
in a remote and in accessible hilly area
under the Katoria Police Station in the
District of Bhagalpur (Bihar) and apart
from the conversion of the local ignorant
Santhals by dobious methods, he has been
indulging in anti-social activities ; and

(d) if so, what steps, if any, the Govern-
ment are taking to stop such new cenlres
from coming into existance and curb the
activities of such missionaries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No, Sir.
The policy of Government however, is pro-
gressive Indianisation of foreign missions in
India.

(b) The policy of Government is that
foreign missions or societies working in India
should not open new centre without obtain-
ing permission.

(¢) No information is available. An in-
quiry bas, bowever, been made from the
Government of Bibar whose reply Is
awaited.

(c) If a pew centre is opened without
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permission, Government may refuse any faci-
lities which may be sought from it for the
centre, Whenever any foreign missionary
come: to potice for undesirable activities,
action is taken against him under the appro-
priate law.

Proposal to Revive the Panel of Assistants

748,. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there is any proposal to
revive the panel of Assistants lefi-over from
the 1559-60 Section Officers Examination ;

(b) whether it is a fact that the Esti-
mates Committee had objected in-principle
to the formation of such a punel ;

(¢) wheiher it is also a fact that Govern-
ment had assured the Committee that this
panel will not ‘be extended in any case
beyond 5 years ending on the 30th September,
1965 ; and

(d) whether it is forther a fact that no
such corcession hasbeen - given to the left-
overs of subsequent examinations ‘even
thaugh they hed obtained as high as 70 per
cent marks as against 55 percent marks
obtained by the left-overs of . 1959-60. exami-
pation, and, if so, the justification for this
discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) to 4d).
A statement is attached :

Statement

The induction of officers in the Section
Oficers’ Grade is being made in accordance
with the CSS Rules 1962 which inter alia
provide that certain percentage of promotion
posts would be earmarked for left-over
candidates of the Limited Deparimental Com-
petitive Examioations held in 1959 and 1960
for a period of 5 years ending 30th Septem-
ber, 1967 Keeping in view the anticipated
vacancy position, it was decided that the
left-over candidates of 1959 and 1960 exami-
nations who had secured 559, marks or more
should be “absorted -against the quota ear-
marked for them. - Durimg the five "year
-period, it was possible 10 promote a total of
4 left-over candidates who had secured 55%
macks or more, leaving. a balance of 51 left-
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over candidates with 559, marks or more of
the 1960 examination unabsorbed on the ex-
piry of the five year period. The reason for
the residual number of 51 left-over candi-
dates of the 1960 examination was that only
4 examinations were held duripg the vears
1963 to 1966 and no examination could be
held in 1967 and therefore only four instead
of five Select Lists could be issued during
the five year period. The number of promo-
tion posts available for the quota earmarked
for the left-over candidates also did not
come up to the extent anticipated.

2. The Estimates Committee of the
Third Lok Sabba in their Y3rd Report pre-
sented in April, 1966 observed :

“The Commiltee understand that there
would be no question of extending the
concession beyond 30th September, 1967,
They would stress that this extraordinary
concession should not be repeated as it
is fraught with complications and is
bardly fair 10 persons who would have
been appointed to the Section Officers’
Grade by promotion or through sub-
sequent competitive examinations.”
Representations were received by Govern-

meot that the residual number of the left-
over candidates of the 1960 examination
who remained upabsorbed on 30th Septem-
ber, 1967 should elso be absorbed by extend-
ing the existmng provisions of the CSS Rules
beyond September, 1967. The absorption of
this residue of 1960 left-over candidates does
not involve any repetition of the concession
for a new group of left-over candidates.
This has also been held to be in order from
the legal point of view. In view of these con-
siderations, the question of absorbing the
residual mumber of the 1960 left-over candi-
dates who had secured 55% marks or more
is under consideration with the Union Public
Service Commission,

3. The concession was given to the left-
over candidates of the 1959 and 1960 exami-
nations who had secured 5%, marks or more
because it was felt that the competitive

-peture of these two examinations was not

sufficiently clear to all concerned. In the case
of subsequent examinations, it was made
abundantly clear to the candidates t1hat the
examipations were competitive and not
qualilying that the number of persons to be
included in the Select List on the results of
the examipations would entirely be within
the .competence of -Government to. decide
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and that no candidates would, therefore,
lave any claim for inclusion in the Select
List on the bac<is of his performance in these
examinations. Repelition of this concession
to candidates of subsequent examinations
would also be objectionable in view of the
observations of the Estimztes Committes.
The question of discrimination -does not,
therefore, arise.
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Promotion of Assistanis an the Basis of
Length of Service

7:88. SHRT RAGHUVIR SINGH
BHASTRI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are contemp-

lating to fix some quota for promotion of .

Assistants of the Central Secretariat Service
on the basis of ‘length of service' irrespective
of their seniority in the Civil List :

(b} if so, whether this is in acrordance
with the general principles of seniomty laid
down by Government in this rega-d ;

(c) whether it is a fact that the Union
Public Service Commission has opened
against fixing of such a quora :

(d) whether it is also a fact that the
Assistanis who have put io long years of
service in the grade and are graded low in
the Civil List, are those who failed to qualify
any of thke Confirmation/Promotion exami-
pations held by the Union Puablic Service
Commission ; and

(e) whether fixing of such a quota for
unmerited Assistants for promotion to Section
Officers’ Grade would not mean rewarding
of inefficiency and demoralisation in ser-
vice 7

THE MINISTER OF. STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to {c).
The Co.ordinating Committee set up by
Government to look into grievances of the
members of the Ceatral Secretarist Scrviees
and suggesi remedial measures, recommended
fixation of a quota ‘of prometion posts inithe
Section Officers’ Grade to be filled by Assis-
tants with longest vears of service in
that grade, for a specified, period. This re-
commendation is under :consideration of the
Government in consultation - with the Union
Public Seivice Commission,

(d) Assistants with long years of service
in that grade but with lowpositions in the
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seniority list may not be necessarily thoee
who failed to gualify in any of the con-
Brmation/promotion examinalions held = by
the Union Public Service Commission.

(e} Does not arise,
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Aerodrome ut Habli io Mysore

7489. SHRI S. A. AGADI : Will, the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased 10 state :

(a) whether it 15 a fact that a sitc oear
Hubli, Dharwar Disirict in Mysore State,
has been selected for the construction of an
acrodrome ;

(b) if so, whether any survey has been
made and the estimated amwount to be spent
thereon ; and

{c) whether this scheme has been in-
cluded in the Fonrith Plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) and (b). A technical survey team ofthe
Civil Awiation Department has tentatively
selected a site near Hubli for the c2nstruction
of an merodrome. The coostruction of an
acrodrome suitable for HS 748 operations is
expected to cost about Rs. 45 lakh incteding
Rs. 10 lakh for acquisition of land.

{c) No, Sir. Due to paucity of funds
and other high priority commitments, no
funds for this project are aveilable in the
Fourth Plan of the Department,
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Awards for Central Employees for
Meritorious Services

7492. SHRI N. R. DEOGHARE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have iostituted
certain awards for the Central Government
employets  for efficient and meritorious
services ;

{b) il so, the details thereof : and

(¢) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Thé required information is - being collected
from wvarious Ministries/Departments and
will be laid on the Table of the House as
eathyas possible,

Use of Fiying Club plane for Smuggling
liquor from Goa

7493. SHRI YASHPAL SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that a plane of
the Flying Club Bombay, was used on the
25th March 1970 for smuggling liguor from
Goa ;

(b) if so, the circumst. nces under  which
this-happened ;

(c).the action taken against those res-
ponsible for this ; and

(d) whether other Flying Club have
boeen warned about such illeral activities 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) and \b). The Coartroller of Aerodromes,
Bembay, has reporied that Bombay Flying
Club Piper aircraft YT-DFT, while oo a
cross-couniry flight from Goa to Bombay on
the  25th” March 1970, 1s aleged to have
landed at Juhu airport with liquor on board.
The case 18 being investigated by the State
Police authorities,

(c) It has been decided that, pending:
farther investigation, the pilot concerned
should oot be permitted to fly either as a
passenger in the flying club's aircraft.
Appropriate action will be taken on receipt
of report of the police investigation,

(d) The Aircraft Rules piohibit the use
of an aircraft for such illegal purposes.
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Additional Berths Fovisaged im Cochin
Harl r

7495, SHRI A. SREEDHARAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the pumber of ndditional berths

enviraged in  Cnchin Harbour in the
development programme of major/minor
ports; and"
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{b) the expected increase in the shipping
serfvice in the coming year from Cochin
Harbour ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a' The Fourth Five
Year Plan programme tor Cochin Port
envisages the construction of a 40-foot Oil
dock to cater to deep drafted oil tankers,
extension to the open berth Q9 in the
Ernakulam chaonel from 555* 6" to 808" for
handling bulk. cargo and construction of a
Baggnge Shed-cum Passenger Terminal for
handling passenger traffic  in  overseas
liners.

ib) The Gross Registered tonnage of
ships which entered Cochin Port during
1969-70 was 83.30 lakhs. It is, however,
not yossible to forecast precisely at this
stage the exrent to which the shipping service
in Cochin Harbour will increass in the
coming year.

Demand for increase in farcs by Taxi
Operators in Delhi

7496. SHRI GEORGE FERNANDES :
Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o state :

{a) whether he has received a memo-
randum from the taxi operators of Delhi
seeking an increase in fares elc ;

(b) if so, the details of the demands made
therein ; and

(c) when it is proposed to concede these
demands ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : ia) and (b). No such
memorandum has been received in the
Ministry of Shipping and Transport. How-
ever, Memoranda have been received by the
Delhi Administration from Action Com-
mittee, Delhi State Taxi Union and Auto-
rickshaw Federation for an increase in fares
of DLT 1axis and also from the Tourist
Transport Owners”  Association for an
increase in fares of DLY/DLZ taxis.

The Action Committee has demanded
that the fares of DLT taxis be increased to
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Re. 1/~ for 16 kms. or twenty paise
surcharge per trip or eighty paise for first
km. as against 80 paise for 1.6 kms. as at
present.

In the case of DLY/DLZ tourist taxis
the Association has demanded that the
fares for DLY taxis be increased to 96 paise
per mile or 60 paise per km. as against 40
paise per km as at present and the deten-
tion charges be increased to Rs. 2/- per
hour as against Rs. 1.0 as at present For
DLZ cars the rate be fixed st 80 paise per
km. or Rs. 128 per mile and Rs. 2.50 per
hour as detention charges as against the
present rate of 30 paise per km. and Rs.
1.50 as detention charges respectively.

(c) The matter is under consideration of
the State Transport Authority, Delhi, which
is a quasi-judicial body.

Rent charged from M/s Volga Restagrant for
rapning restturant at Pajam Ajrport

7497. SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the rent charged from M/s. Volga
Restaurant for the premises given to them
at the Palam Airport terminal building ;

(b) whether it is a fact that the Restaurant
bas failed to pay the rent for several
months, if so, the details thereof ;

(c) the action proposed to be taken
against the proprietor of the Restaurant for
his failure to pay the rent ; and

(d) in view of the past experience re-
garding the pay of i tax etc,
whether it is proposed to immediately cancel
the licence given to this Restaurant ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The catering contract at Delhi
airport held by Raffles Restaurant was to
expire on the 28th February. 1967. Tenders
were accordingly invited for a fresh contract
and the tender of M/s Volga Restaurant
being the highest was accepted for Rs. 5200/-
per month, plus 124% of gross sales. The
contract was valia for a period of 5 years.
The Raffles Restauran:, however refused to
vacale the restaurant premises on the expiry
of their cootract and took the matter o
Court.

Since the restaurant premises could thus
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not be made available to M/s Volgas, they
were given a spack-bar in the domestic
lounge followed by space for a small
restaurant on the first floor, and a soack-bar
in the international concourse.

M]/s Volgas hive represented that since
the regular restuarant premises have not been
made available to them and the Raffles
Restayrant continues, the amount tendered
by them should be scaled down and they
shovld be charged Rs, 1040/~ p. m, in
addition to 12}% on gross sales till such
time as the restaurant premises are bhanded
over to them, when they will pay at the rate
of their tender,

For the snack bar held by M/s Volgas in
the domestic louage they were to pay
standard rent for the area occupied plus
12§% on the gross sales The rent was
paid by them till April 1949 when it was
raised due to extensive additions and
renovations to the main terminal building
against which they have represented. They
comtinue to pay 124% of the gross sales
from the snack-bar. Mjs Volgas are also
paying 12§% of tha gross sales cficeted by
them in their restaurant and the snack-bar
in the interoational concourse. The question
of the rent to be charged for these two greas
is under consideration.

(¢) Does not arisc at this stage as the
‘matter is under examination.

(d) A complaimt in connection with the
payment of income tag is being investigated
by the authorities concernad and the guestion
of the agtion to be taken will be carefully
coasidered when the result of the investiga-
tion is known,
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Development of Northern Travancore [Kerala)
as a tourist centre

7500. SHRTI MANGALATHUMADAM :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware of

the great tourist importance of Northern
Travancore (Kerala) with its rich game
sanctuaries ;
(1) Thekkady : 1.
2. Sloping jetty.
3. Launches.
(ii) Trivandrum : 1.
(i) Cochin : 1.
2. Launches,

(iv) Kovalam :
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(b) if so, the steps taken by ihe Tourist
Department to develop the tourist centres in
Kerala ; and

(c) the funds éarmarked for the year
1969-70 for this purpose ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
(a) Yes, Sir.

b) A tist of places where toorist
facilities have so far been provided either by
the Central Government or jointly with the
State Government is given below :

Expansion of Aranya Niwas Hotel.

Extension of Mascot Hotel.
Improvement of the Golf Course in Bolghatty Palace.

Renovation of the Palace property at Kovalam acqueired by

the State Government for operating as a hotel.

(¢) A sum of Re 1500 Ilakhs was
earmarked in the Budget for the year
1969-70. Qut of this Rs, 9.51 lakhs were
reimtursed to the State Government for
transfe'ring the ownership of the Palace
property and the land acquired by them to
the Government of India for developing
Kovalam as a beach resort. The Periyar
game sanciuary bas been clected as one of
the five sanciuvaries to be allotted funds
from thte provision made for Wild Life
Touriem in th¢ Fourth Pian.

Recruitment to Border Security Force from
Srates

7501. SHRI MANGALATHUMADAM :
Will the Minister of HOME AFFAIRS be
pheased to state :

{a) the number of personnel recraited
from esch State for the Border Secarity
Force ;

(b) the number of those taken during
the yeer 1469-70 from the Kerala Stafe ;

(c) the procedure for recruiticg  the
personnel ; region-wise ; and

(d) whetber it is a fact that the candi-
dates are finding it difficult to get themstives
enrolled due to the pon-availebility of the
Recruiting Centres in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 6844
persons were recruited for the  Border
Security Force in all the States during the
year 1969. The number of persons recruited
in each State is given in the Statement
attached. For the remaining period infor-
mation is being collected from the various
recruiliog centres and will be laid on the
Table of the Sabba on receipt.

(b) 585 persons were recruited in the
Border Security Force from Kerala State
during the year 1969,

(c) and {d). The Border Security Force
have the following recruitlng centres spread-
put in the various regions of Iidia :

Location of Area covered
Organisation
1. Jodhiur Rajasthen
2. Jollunkhr Punjab and Haryana
3. Jammu J. and K.
4. Kadamtala West Bengal
5. Dantiwada Gujarat
6. Shillong Assam
7. Agartala Tripura
8. Twkenpur
(Gwallor) M. PJU. P.
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9. Yelahanka
(Bangalore) Mysore, Andhra Pra-
desh, Kerala and
Tamil Nadu.
10. Hazaribagh Bihar and Orissa.
Recruiting teams are sent out from these

recruiting centres to the States from time to
time for recruitment in the States. The
recruiting centre at Yelabanka (Bangalore)
caters for the State of Kerala elso. The
recruiting feams wisit the State for recruit-
ment,

APRIL 24, 1970

Statement

Punjab 799
Haryana 254
Himachal Pradesh 154
Uttar Pradesh 733
Rajasthan 1567
Kerala 585
Delhi kx]
Jammu and Kashmir 265
Madhya Pradesh 116
Bihar 520
Gujarat 27
Maharashtra 126
West Bengal 575
Assam 168
Manipur 16
Magaland 2
Tamil Nadu 339
Mysore 220
Andbra Pradesh 56
Tripura 287
Orissa 2

Total 6844

Read Accidents

7502. SHRI LOBO PRABHU: Will
the Minister of SHIPPING AND TRANS-
PORT te pleased to state :

(8) with reference to the letter of LE.J,
David in the Hindustan Times of the 30th
March, 1970, what steps have been taken to
reduce accidents from rash driving in which
India has the unenviable record of 66 fatal
accidents for 100 miles of road against 10 in
other countries ;

Hritien Amgwers l¢s
(b) whether the Centrsl Government
would advise the State Governments on a
standard pattern of warning sign boards,
speed traps and improvements and regula-
tions for roads with traffic hazards : and

(c) the action taken in the South
Kanara district which has an unenviable
record of accidents, along the lines suggested
in part |b) above ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The number of fatal
accidents per 100 miles of road in India as
given by Shri David is not correct. The
following steps are being taken by the State
Governments and Union Administrations to
reduce accidents from rash driviog :—

(i) Speed ““traps™ of vehicles by mobile
patrols are frequently arranged and
action is taken under the law
against the drivers who are found
to be driving rashly and negligently.

(ii} Vehicles are subjected to surprise
checks by mobile police patrols and
the Flying Squads.

(ili) Plying of heavy wehicles has been
restricted to the day time in certain
areas in big cities.

(iv) Speed limits have been fixed on
many roads and iodicated on
boards.

(v) Special staff has been appointed to
check traffic violations,

(vi) The limit of fine imposed for
driving at excessive speed under the
Motor Vehicless Act has been
enhanced,

(b) Warning sign boards are siready
provided under the ninth Schedule of the
Motor Vehicles Act, 1939 which are adopted
by all the State Governments. As regards
speed traps and improvements and regula-
tions for roads lable to traffic hazards,
action is taked by the State Governments
according 1o requirements and local
conditions.

(c) The information is being collected
from the Government of Mysore and will b:
laid on the table of the Sabha on receipt
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7503. SHRI DEORAO PATIL : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) the places which have been selected
st Tourist Centres in the Maharashtra
Stat= ;

(b) whether necessary facilities have also
been provided in all the Tourists Centres ;
and

(c) if so, the amount allocated for the
development of these places ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (¢). The place: in Maharastra where
tourist facilities have been provided by the
Department of Tourism or jointly with the
State Governn ent are :

Tourist Ceatre Facilities provided

Elephanta C um-retiring rooms,
Cloak rooms, Jetty,

Ajania Low Income Group Rest
House, Canteen cum retiring
rooms, Cloak rooms, Land-
scaping, Temporary Water
supply.

Ellora Canteen

Karnale Tourist Huts

Aurangabad Tourist Bungalow (Class I)
Low Income Group Rest
House.

Mahabaleshwar Tourist Burcau

Karla Holiday Home

Jalgaon Reception Centre

Wardha Tourist Bungalow

During the Fourth Plan, it is proposed
to develop Ajanta. Ellora and Aurangabad
on an integrated bacis and Rs. 23.24 lskhs
have been provided for this purpose. A
Yieuth Hostel is  also proposed to be
constructed &t Aurangabad. Additional
tourist facilities are proposed to be provided
at Elephanta and Bombay. The India
Tourism Development Corporation has set
up a Transport Unit at Aurangabad and is
also planniog o sugment the hotel accommeo-
dation there,

VAISARHA 4, 1892 (SAKA)

Written amswers _3170

Separate Circle of Archaeclogical Survey of
India for Orissa

7504, SHRI SRINIBAS MISRA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be p'eased to state :

(a) whether Government have received
1equests from the Government of Orissa for
opening a separate circle of the Archaeologi-
cal Survey of India for Orissa ;

(b) if so, the main reasons for such a
claim ; and

(¢) the decision of Government regarding
the claim ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir.

(b} The main reasons adduced in support
of the demand are ;—

(i) that the Eastern Circle, which has
its beadquarter at Calcutita and
which administers the Centrally—
protecied  monuments/sites  in
Orissa, West Bengal, Assam,
Meghalaya, Manipur, Tripura and
Nagaland is (v unwieldy a charge
for the Superiniending Archaeologist
and his staff ;
that the number and significance of
archacological remains in Orissa
Jjustifies the establishments of =
separate Circle for the State ; and
that the acceptance of the demand
would provide for closer collabora-
tion and greater exchange of ideas
beiween the Archaeological Survey
of India and the State Department
of Archaeology.

(c) The matter is under consideration.

(1)

(i)

Activities of Hippies in Thekkady (Kerals)

7505. SHRI C. K. CHAKARAPANI
SHRI E. K. NAYANAR :
SHRI P. P, ESTHOSE :
SHRI K. M. ABRAHAM :

SHRI K. RAMANI ;

Will the Min i:1er ¢! TCURIEM AND
CIVIL AVIATION be pleased to state ;
(a) whether it is a fact that du= 1o ‘he
caused by the Hippies, ¢
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wamber of foreign tourists has decreased in
Thekkady (Kerala) ;

(b) if so, what action Government pro-
pose to take to control the activities of
Hippies ; and

(c) the total number of Hippies who
visited Perivar and Thekkady in 1968 69 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) Does not arise.

{c) Figures are not maintained according
to this classification.

Buats in Thekkady Wild Life Sapciuary
(Kerala)

SHRI P. P, ESTHOSE :

SHRI GANESH GHOSH :

SHRI VISWANATHA MENON:

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state :

ia) whether 1t 1= & fact that about 5
‘boats out of 6 boats in the Thekkady Wild
Life Sanctuary (Kerala) are not in workiog
ordeér ;

(b) if so, the reason therefor ; and

(c) the loss of money suffered by the
Tourist Corporation on this account ?

7506.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(8) There are 10 boats in al—6 with the
Motel Aranya Nivas, Periyar, and 4 with the
forest Department, Government of Kerala.
8 oF these boats arc reported to be in need
of repairs.

{b) and (c). The information is being
collected from the State Government.

Use of Boats in Periyar Lake

SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRIMATI SUSEELA
GOPALAN :

SHRI K. RAMANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

\3) whether it is a fact that bosts are

7507.
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morbings and the nights due to the tree
stumps under the water ;

_(b) ¥f 50, whether Government bave
taken any steps to remove the stumps : and

(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The State Governmest is taking
steps to clear the Lake of the tree stumps.

(c) Does not arise.
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Marder ¢f a Tribal Woman by Naxalites
o Srikekulam District

7509. SHRI P.L. BARUPAL: Will
the Minisier of HOME AFFATRS be pleased
to stite :

(#) whether it is a fact that a Savara
tribal worean, nemed Nayakamma, was
mwrdered and her brother, Kichagadu was
kidnapped by a band of Naxalites in a raid
oo Nayatkammaguda, a bamlet of Polla
village in Srikakulem District of Andhra
Pradesh ;

(b) if 50, the batkgréunds of this
incident ; and
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(b) what steps Govermment propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to ()
Facts are being ascertained from the state

government.

Recovery of Bombs and Guas from Regional
Eogincering CoMege, Durgspur

7510. SHRI RAM AVTAR SHARMA :
Will the Minister of HOME AFFAIRS be
pleased (o siate :

(a) whether 00 bombs and guns were
recovered from the ¢ of the Regional
Engineermg College Durgapur ;

(b) whether an, arrests have been made
in this conmection ; and

(c) if so, the names of persons who have
been arresied ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

K. 5. RAMASWAMY) : (a) to (c). Facts
are being ascertained from the stale
Goveroment,

Development of River Trasaport iy Asyum

7511. SHRI DHIRESWAR KALITA :
Will the Mipister of SHIPPING AND
TRANSPORT be pleased tp «tate :

(a) whether the Assam Government have
submitted a comprehensive scheme for the
development of river transpost in the State ;

(b) il 0, the main featares of the
scheme ;
(c) the estimated cost thereof ; and

{d) whether the scheme likely to be
taken up for implementation during the
Fourth Plan 2s a Ceotrally Sponsored
Project ?

THE DFPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). Schemes
estimaied 1o cost about Rs 5 crores received
from vhe Government of Assain envizage the
ronning of commercial services on the
Brabmaputra aod its tributaries, the Borak,
the Kapili and the Sobansici rivess, besides
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construction of a floating dry dock apd
provision of approach roads to ghais.

(d) The schemes are being scrutinised by
the Inland Water Transport Committee,
Their recommendations in this regard are
awaited. The question of inclusion of these
schemes in the Fourth Plan as Centrally
Sponsored Schemes will be considered in the
light of their recommendations,

Reproduction of Dritish Authors® Books
in Tndija

7512. SHR! LUBO PRABHU : Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government's attention has
been drawn to Attenborough’s book and they
hive examined the proposal for the produc-
tion of British books subjezt only to the one
proviso that autbors’ rights should be
reasonably protected ;

(b) if s0, whether any list of such books
bas been drawn up and negotiations started
for the reproduction or translation as the
cas: may be ; and

(c) what assistance his Ministry has
given to Indian Publishers and Booksellers
Association for partoership with the British
Publishers for reproducing books required in
India ? '

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAO) : (a) Yes, Sir. The report of the
British Publishers’ Mission to India, led by
Mr, Attenborough, has only recently been
received and is being examined,

{b) The terms for obtaining translation/
reprint rights in respect of a list of univer-
siry level books compiled earlier are being
negotiated in the light of discussions between
the British Publishers’ Mission aud the
Government of India.

(c) The Ministry has not so far been
approached with any specific proposal for
assistance-

Alir Pact with U.5 A,

SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :
SHRI VALMIKI CHOUDHARY:
Will the Misister of TOURISM AND
CIVIL AVIATION be pleased to state H

(8) whether the Air India has estered

7513,
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fnto an Air Pact with US.A. for an air
service operation ;
(b) if so, the details thereof ; and

{c) the revenue likely to be earned
consequent to this new Pact 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH), :
(a) and (b, Bilateral air transport agree-
ments are entered into by the respective
Governments. Such an agreement was signed
with the US A. on 3rd February 1956, It
permits reciprocal operations of air services
by the designated airlines of the two
countries.

(c¢) Does not arise, since no new agree-
ment has been entered into.

fufor frpafaeerdt & dsrtr wATay

7514, < Tyeie fag sed : w
fren @wr gaw fa At ag @A &
Wﬁ‘l’rﬁ::

(%) waar oifg & 1 af a=
ot fafwer fagafeeerat aar Froey #
Sreri AWTAE qEETT 9@fa & AT
awe;

(@) afz g, @ 6% F91 F7W E ;
W

() od frara awTAg @ ATET
& o F & ol woeTe AT own oF-
argt wor w1 fac g 7

vt @rar g F Wt (wHo e
%o WXo Yo ) : (F) & (7). fam-
fraraw s Fae & S@Ta Qg
& foaq saisme, sfwar sk dfes
s, Fasafagredt & traw Wik fafa-
g ¥ feifia &, @t f5 wgawm
@ &, FeR & A, §9 fawafaa-
waf ¥ ow ofvadw fer Bafeg
arax & oft qry fawafagrem g
Qi F famandia @
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Increase in Food Charges in Ashoka hotel,
New Delhi

7515. SHRI LOBO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVIATION pe pleased to state ;

(a) with reference to Gopesh Ojha's
letter in the Statesman of the 8th April, 1370
on what basts the charges have been raised
io the Ashoka Hotel, New Delhi for plain
tea from Rs. 1.80 to Rs. 2.50 and for all
food items by 20 per cent ;

(b) on what basis the charge of Rs. 110
for a room, now even without bed tea, is
based and what increase does it represent
since the Hotel was opened :

(c) what is the percentage of foreign
tourists using the Hotel last year ;

(d) since the balance of the guests who
are legitimale are paying the rates which
gre charged to Expense Account does not
consumer pay in the final analysis for the
rates charged ; and

(e) the nature of inquiry made of the
inflationary effect of the chaiges at the
Ashoka and other Government hotels, on the
hotels in the private sector ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) There has been no increase in the price
of tea served in the Restaurants and Dining
Hall in the Ashoka Hotel which remains
at Rs. 150 per trav. However, the
traiff for tea served in the rooms has been
raised to Rs. 200 per tray  Similary,
marginal increases have been made in the
tariffs of break-fast items served both in the
Restaurants and rooms. These are in
keeping with the increase in prices.

(b) The current tariff for a single room
is Rs. 70-75 which has been in vogue sioce
January 1968, The Hotel was opened in
1956. Comparison of the present rates with
those which prevailed 14 years ago will not
be realistic baving regard to the increase in
the cost of living index and the wage bill of
the employees of the Hotel. The rates
prevailing in  Ashoka Hotel™ compare’
favourably with those prevailing in other
comparable units,

(c) Approximately 709%.

(d) Not all Indian guests who stay in
the Hotel pay their bills from their
company’s expense account.
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(e) Increases in hotel tariffs, whether in
Private or Puplic Sector, are approved by the
Department of Tourism after the justifica-
tions for the proposals are carefully
scrutinised

Lower Percentage of First Class Graduates
Joining Indian Administrative Service

7516. SHRI LOBO PRABRHU : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that there has
been a decline in the number of candidates
for ILA.S. and the proportion of first Class
Graduates among them from 11 per cent to
6 per cent of the total number of the First
Class Graduates ;

(b} il so, whether an inquiry bas been
made in the matter ;

(c) whether such a decline is due to the
better conditions of salary and service in the
private sector and whether Government have
examined the feasibility of holding a
qualifying examination on a competitive
basis for the private scetor, from which pool
alone the Companies may appoint their
higeer siaff, on salaries comparable with
those of the 1.A.S. ; and

(d) whether his Ministry proposes 1o ask
the Company Law Administration to
consider this, which will obviate not only the
present disappointment with the [LA.S. but
also  the resentment prevalent among
students of favouritism in private sector
appointments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Government have made a study about the
availability of bright young graduates for
the Indian Administrative Service. In the
Combined Competitive Examination held
annually by the Union Public Service Com-
mission for recruitment to the Indian
Administrative Service, the Indian Polm
Service and a number of Central Services,
Class 1 and Class [1I, 6572 Candidates,
including 818 first class graduates, appeared
at the examination in 1959. In 1965, the
corresponding figures came down to 4,501
and 476 respectively, Sioce then, a slight
increase has taken place and in 1969, 5706
candidates, including 618 first class graduates,
sppesred at the examination.
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During the period 1950-55, 299 of the
first class graduates were sitting for the
examination, but this percentage came down
to 10.2 by 1960 and leis than 5 for the
examination beld in 1967.

(c) and (d). Onpe of the reasons for
the falling attractiveness of the I.A.S. can be
the increasing attractiveness of jobs in the
private sector which at comparable levels
offer better salaries. A statement containing
the remaining information will be laid on
the Table of the House by the Minister for
Industrial Development, Internal Trade and
Company Affairs.

“‘Havoc Played with Epitaphs™ in Agra

7517. SHRI DEVINDER SINGH
GARCHA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whetber Government's attention has
been drawan to a news item published in the
Times of India dated the Ist April, 1970
under the caption *“Havoc played with

epitaphs™ in Agra ;
(b)if so, G t's  reacti
thereto ;

(c) whether Government propose to
institute an enguiry into this whole affair ;
and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir.

(b) A report has been lodged with the
Police Station, Hariparbat, Agre, on 18th
March, 1970 in regard to the theft of three
carved pieces of stones fiom the pillar in the
roof of Hessings tomb.

Action has already been taker to under-
take the necessary repairs and the work is
expected to be completed before the rainy
season.

(c) In view of the action already taken
there is no need to institute an enquiry.

(d) Does not arise.
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12.06 br,
MR. SPEAKER : Call ajiention notice.

SHRI HEM BARUA (Mangsidsi) : Yeu
have allowed Members of Parliament to take
fheir wives to the Cental Hall. Can Mzmbers
of Parliatient take other women with them
to Centrbl Hall or not ?

MR. SPEAKER : [ have allowed wives
to come because they suspected the huos-
bands.

AN HON. MEMBER : There will be
family quarrels here,

SHRI N.K.P. SALVE (Betul) : Are
you here for the service of Members of
theélr wives ?

MR. SPEAKER : | thought it would
have a softening effect. Let there be more
wolour, There is nothing more about it,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Eleotions te the Bibar Legisiative Comncil

ot QTR STRT (FETAT) : weAw,
wiYea, % wiawrafiy Giw wge & fir
fafea fagg &t o fafg oo oo
w1 eqre feamar g S omdAr A

ffoemat fameg ¥ : -
“firgre ferwrr sfa g & s &
fu faEre Prem @ o O
for ™ dFT B =W F owd

gu iy & f fmfm %8

e’

THE MINISTER OF LAW AND
SOCTAL WELFARE (SHRI GOVINDA
MENON) : Upder section 16 of the Repre-
sentation of the Pedple Act 1951, it ia the
duty of the Election Commirsion to recom-
mend to the Governor of State which bas a
Legislative Coynail to  issve netifications
calling upon the members of the Legislative
Asscmbly of the State aod all the council

cons!i‘uencies concerned to elect members
to fill up the vacancies which arise bienially.

APRIL 34 19
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Aocsordingly, notifications to fill up the seats
falling vacant in the Bihar Legislative
Council were issued oa the 10th March, 1970
and the 20th March, 1970,

The Legislative Assembly of Bihar passed
a resolution and its meeting oo the 3rd
April, 1970 recommending the abolition of
the Legislafive Council. Later. on 1lth
April, 1970, the Legislative Council of Bihar
passed a motion that the Council may not
be abolished. (An Hon, Member : Have they
any right to do so ?) Copies of the Reso-
lations of the Assembly and the Council
have been communicated to the Becretary of
the Lok Sabha and they have been placed in
the Library.

The Government of Bihar has not made
any representation to the Central Govern-
ment to inltiate legislation for abolition of
the Legislative Council of Bibar. The Legis-
lative Council of Bihar will stand abolished
oaly when a law s passed by Parliament
under article 162 of the Constitution.

So long as the abolition of the Legis-
Iative Council of Bihar has not taken place, it
Is the statutory duty of the Election Commis-
slon to conduct the elections to the Legis-

Iative Counel!. \

s TR STET : AW WEIRd,
TOEE EW AW AR gE & E g
a@ mmEa § 1 frger 20-25 adt ¥
@ AT T ATAY A | IHET FA
T F F AT avieer § 0g gw S
& 1w W wErT gw A #Y gErd
T § F fagre e ¥ 99 fao -
ferafex 7t faar &Y & Frqe st & qat
srear g 5 o9 ¥ gem W@ ot @i
R T A W 9T A fem arfy
fagz fram ofwgy &t '@ #< fam
@ ATt g9 WY Ag & A% o am
F & ar ag g@d @ 30

W A & anw # afvw faEw
fawrr & & fag faum ofag & 9+9-
o & gy oftfmag g ¥ & =g
THEIA # AT q0EAT § | 7 g fame
fom o & ot 3 e 1970
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do% F @ fear it 4 oiwavaz |

saa qiet et wfar fagre foam
AT IO WS WY B ag S faedt
T AT : ,
arerT,
Femger g3 qfww o &
fe fage fgmswr 5wl s 31
wiw, 1970 #t #2% ¥ freafofon ofc
fraa swma W & dfee & wpex
169 (1) & grria aifer faray & - —
“<if% afqers & wged 160 (1)
¥ v T s § fr ngedw
168 % frdft ava & &1 gu o e
fafa zra feft faamr ofcgz a
Ter W frary afcer & gewme ¥
fore sroar &Y ofoez & e o
# &4t aftew & gom & faw swwew
T @it afx wrew 7Y Faar A 3
I I FT GFT qAT I WA
aeE Wewn § agwa ¥ q91 gufeqa
3R WA 7 A wewdt A wEr &
Y fagré ¥ m=gT agaa ¥ qifer F
faar &), & =mgerc ag W fam
afrex #7 gegee qief Tl @
fix wwfan ag a1 §6e FLAT R
f fagre faamm afe w1 gwgerr
farr sma ("
fagre faam-aur & qua el
Y Hear 319 & | gaq gro @ A% W
T T 5/ TFK ¥ —
(1) fagre fayma-mar & gawa Azl
e 319 (fiF 8@ g=w)
(2) aweit % gear o 7 # oo
foaqm ot 7 o Toedfa Jodmr
ot frar 238 (3 |1 swfaw)
(3} =9 gredt §Y e fagiv g
% ow it 7 faar-235 (& &
Fdre)
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i)
(4) 57 weald & deqr fagiw
qr" § 49 & o7 Rwr-3 ()
& qFTC ida ey wew Y wae
der ¥ dgna & qur T F Fufeew W
e 2 ot awl & Q-foer & s
%'-tﬂ“mgﬂ'rr
ary &7 fagaadia,
(g @ArA) 4-4-70
ok, fagre ety & 1
gene wgrew, § T awy Fw wedr
¥ gray AT FATe FAT AgaT # fR o
st\T I wAt aaear i fagre frar
ofag #gdft ¢ Frad & 7 faear omw
ar ¥@T IW AW A FIES A A K
Y F1 AT W ST AFT q@_qET o9
o1 Fg a1 fF IR 9g gw w7 H 9w
g F4 A | T 1T g Y Og
wFrT w2 faar a1 T gww feg o @
FX & o1 afed & 7z 9w § AR
IOL Ry Fifaw F I fa¥ w oww
g AT av ? Fre faerr w7 @
o4 Fgi At fifew §F o @
s qrw fear @t s faaa ofeg
# @ T ATH FSTAT TAT 4T | FATH
wieaet #t fawfar o ame #ifaw §
o7 F< faar mar | gt agg dorra faae
o { Gomm fauw afoey A s
FC T J@E G FH o1 AT A
% W famrr afeeg g s & 7
arfax o fage A Ffsefa Fifew
# a7 ¥ o0 qwoag ¥ fgwww
arg ¥ ? & war g fs wfex 30T
e W Mg g ? e T3
¥ FgeaTS AT ST T R 7
fage 1 sAar T Qe ¥ of
7€ &1 26 wdw = ag wifew €
g & | Y MR 9w w aiaw
gy et oy dan ot wfes g
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& T & A AT § o ot @ @
¢ | afae & 30w e & o &
a1 waw qgAT WigeT § fw s ag &
T & g oW §9 & W= faEn
Fifgw 1 wEfaw F@ IT S
amt ?

F6Y T GCFR AN FHT B
ag g 3 awat § f gad gEw @
frmgre wafra & ? TTwEE WS
|aq & e @ we adf A
g 3t @ oW A O A S 9
frar s agt s fafred & M@
st 978 wgr fF W ag g &fs-
wfeg Fifaa & gw@mg qgf § @
fagr s @1 gl o TR YW I
#Fr g fac S ) SOwEE T I
¥ % gEr WA A Y FATD HG qrAw
ST 4T 9% @2 & 9 Ag Wew g
Feqw Wgew, ag WF a¥ & MU CE
FE® F1 qrq & | AO 4T W W §e
FT ¥ g & fF s ¥=ig wowre A agl
et A qou @ fr et faemr &
A 9 9T A F) HfEW F G FA
T weTE a7 feay @ @ gea WA
# e § ak fou € @@ oft W
seA P el qowT @ @ TR
Fg T FEO | U W U g
TR ¥ gqur & ar Ag ? o ugey gEr
g3 =9 F1 deT AT 99" 2 5 ag i
w7 § vok feu fedgs e T €
ar Ad ?

SHRI GOVINDA MENON: Mr.
Speaker, Sir, in my statcment I only answer-
ed the gnestion regarding the justification
for the conduct of the elections by the
Chief Election Commissioner ; that justifi-

calion alone 1 detailed in my statement :

that is to say, so long as the Legislative
Council of Bibar is not abolished, he has to
take action ; it is his statutory duty,

APRIL .4, 1%%0
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : What about initiating legis-
lation ?

SHRI GOVINDA MENON : That was
not in the question ; otherwise I would have
answered that.

@ o T (78): 7 ow -
| FETE E | W A W A @7
gae & w¢ fam, dmw # w7 fear
at e fagre & &ar w01 F ww A i
fers @ g ?

SHRI GOVINDA MENON : The reso-
lution passed by the Assembly 1ecommend-
ing the abolution of the Council enables or
empowers Parliament to abolish the Council
by a simple parliamentary legislation, That
is the purport of article 169. In this case,
Government has not yet thought about
whether to briug a Bill here or not.

st e T A fage & s
fer wifaw w@ifaw &= & fag ot a&
a AR i@ g7

SHRI GOVINDA MENON : If hon.
members wait till 1 complete my sentence,
this could have been avoided. There is a
good deal of confusion in the whole situation.
On 26th March, the members of the Bihar
Assembly voted candidates to the Bihar
Council. The very same members met a few
days later on 3rd April and passed a reso-
lution,,

SHRI SURENDRANATH DWIVEDY i
What is wrong in it ? Tt is a normal consti-
tutional process.

st vy fwd () : g7 W wg
@ ¢ f5 €920 foamaie @t f& 979
& fox g% et w7

MR. SPEAKER : The guestion is, was
the resolution pessed by the Vidhan Sabba
and, if so, was it sent here to Parliament ?
When such a resolution is passed by the
Vidhan Sabha for abglution of the Council,
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is the Council also competent to enquire
into it?

SHRI GOVI“ DA MENON: The
Council is not competent to declar2 or de-
mand that the Touncil shall not b2 abolished.
But the members of the Council are entitled
to express their opinion. Government must
now look into this matter.

st ofs Ta : wenw wElEw, Aow
qATH FT FATT AE (AT
SHRI GOVINDA MENON : The reso-
lution passed by the Assembly is pot a
mandate Parliament. It is to be considered

by Parliameiit and we do not know what the
decision of Parliament would be.

SHRI SURENDRANATH DWIVEDY ;
Why don’t you bring a Bill ? This can be
passed without discussion as we have done
in the other cases.

=t vy fawa : w9 Qegw Fifg
wot ged fam dew e o o
#¥E fady gt war

=t Tf T : dura FifEw W) S
wifew & valfaae &1 fawr agl o7 of@
fermn et g & wait st s fge )

MR. SPEAKER :
first.

Let him explain

SHRI GOVINDA MENON : After the
resolution is p d by the A bly under
article 169, Government has to take a
decision whether Government will bring a
Biil. Other Members. of Parliament also can

take a decision.

SHRI SURENDRANATH DWIVEDY :
A non-official Bill take a longer time to be
passed ; why are you shying from it ?

SHRI GOVINDA MENON : Tam not
shying.

«it vy fowd : gorre w1 P, S
w f fo fgew Wi T W @

T
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SHRI GOVINDA MENON: If hon.
members would allow me to complete my
statement, there will be no need for this
kind of interruption. Ia the case of West
Bengal and Punjab, afier the resolution was
passed, the Governments ihere epresented to
the Central Government.

Leg. Council (C.A.)

SHRI MADHU LIMAYE : Irrelevant.
JHHT F1E & AG 8 |

Wt tfa ww o W wER asw
% a8 WIT FETED |

SHRI GOVINDA MENON : They re-
pressnted to the Central Government that
steps may be taken to abolish the Legislative
Couancil. That is necsssary because when we
ar: dealing with the affairs of a State, when
we are abolishing one of the institutions
which has been functioni.g in the Siate for
thc last twenty years, the opinion of the
State Government has also to be looked into.
Therefore, they have to come to a decision
on the question whether 1o move a Bill or
not. It is open to others to bring forward a
Bill. I have not said that government have
taken a decision in this matter. .Govemmmt
will 1ake a decision.

SHRI RABI RAY : You are beating
about the bush.

s} qUTAR BT ¢ WA WAL o
¥ ¥ vz ug & f o e farama ot
¥ gamenfa & 7g w&T o fear 6%
WAt gag g oW & ot Ay fawd &
I% ox foEr, Wi g3 &9 &1 gwda I
frdmr | Fgfare ol & s oo
gX 7 weary Ay fear @1, W dw arel
I A fear s sidw aEl § W A
fear | & woft wgiew & queT wwgar §
s i 7 SaF! Few AR £ 7

SHRI S. KUNDU (Balasore) : Sir, on a
point of order. You have correctly inter-
vened and asked the Law Minister to give
the relevant information. The simple point
before you is this, After the Legislative

Assembly passes a resolution it becomes the
property of Parliament and when the Puslis-
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[Shri S. Kundu)

mient passes the Bill the Council is abolished.

The Government have no right to  withhold
it. The constitutional position is very clear.
Omce a resolution i< passed by the Legisiative
Assenrbly, 1t comes hefore Parliament.
Parliament can consider it and past it into
law. In between, the government come in.
The only job of the government s td place
it before Parliament. Governiment caonrt 3it
on it, judge it or say that they are thinkiog of
introducing the Bill. Therefore. Sir, you
must order the Government to bring the Bill
before the House without Tosing any time,
because it is the preperty of the Parliaroeni.
Itis a point on which 1 want youor clear
ruling.

MR. SPEAKER :
My cledr ruling,

SHRIMATI TARKESHWARI SINHA :
The hon. Minister has just now said in
answer 10 a question that though the Assem-
bly has passed the Resolution Government
have not made up their mind. Ii the
Government not a party to that resolution ?
Government was a party 10 the passing of
that resolution. The Chief Minister got that
resolution ragsed. If the ruling party had not
supported that resolution, it would not have
been passed. Therefore, how is the hon.
Minister in order when he says that govern-
ment have not made up their mind ? Have
the Government anv choice left in the
matter 7 T think the Bihar Government have
po choice left in the matter  The Govern-

Mt was a party to that resolution. $o, the
bbn. Minister cannot reply that government
have not made up their mind.

st ofe v geaw ARy, O @-
gear F1 WA £ | feww @ T
tfm st g g 1 ma st T ow )
% fagre gt ¥ I e =g
¥ s =g § fr dfeem & mgae
ag g 9% w&d & Wity fqww T &
A N e afamz ¥ WA A
MmN 2T e g wed § B
woRTT et eyl 8 faR ow g Sww
a1z ngi ox faw Amd ? & wwwar @ f
§ o § f fraroweere fad o
ot wg agt frw wd )

1 have already given

AR 24, 1B
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=it \Yer w (srre) s wEY-

T oW ¥ wwg ag & fr R o
¥ a7 wara & afee M fagre & geT
N M qwEa @ F fag gg fear
2 fwr wt % faers, 72 wfrae &
femms & 1 o9 TRy owhfew ¥ ¥
RS FT &7 AR Afwr ) s s
T A F@ @ e ger B w) ar-
WFAFTNFT LR &1 faarr awr &
&% & arr gEy WA W oW owr A
i @ | o R W 5
FT wTET difore 1

12.35 hrs.

MR. SPFAKER : 1 hope, the Law
Minister is already aware of what you have
asked. There is no question of my ruling on
this. You have put forward your view point
before the Law Minister and it is up to the
Law Mibilster fo explain ; there is no ques-
tion of my ruling onlt. As far as I am
concerned, as I have already asked him
indicating my doubt and he was good enough
to reply to that. Whether we are satisfied or
not Ts andther maifter.

SHRI SURENDRANATH DWIVEDY :
You will also agree that there is no statutory
obligation that that Government will have to
write to the Governmeat at the Centre to
initiate a Bill here. That is not at all neces-
dary.

MR. SPEAKER : There arc two or
three points which oeed clarification. When
the Resolution comes to this House, we are
seized of it. In it very compulsory for the
Government or not to introduce a Bill 7
Secondiy, I do not thiok there was any need
for sending -the Resolution of the Council
nlong with thi=. Thirdly, if the Government
proposes to and are bound to bring forward
a Bill, unless this House decides an the issoe,
what about the propiiefy of holding the
election iovolving unnecessary expenditure 7

‘$SHRT GOVINDA MENON : It is not
Gblightory Un 1he part of ‘Government to
bring forward a Bill under article 169,
Government may or may not bring it for-
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ward. 1 said that the Government had wot
considered the question.

Regarding ihe Council Resolution, it was
communicated t¢  the Secretariat of the Lak
Sabha and you decided that a copy of that
should be placed in the Library.

MR. SPEAKER : Because it came
here.

SHRI GOVINDA MENON : Because
it is there, [ too referred to it. It does not

foHow that it has any valye that way. I spid
that there was that opinion. Here is an
Assembly which on the 26th March votes
members to the Legislative Council (Skri
Madhu Limaye ¢ That is a statutory obli-
gation) and on the 3rd April  (Interruprion)

SHRI RABI RAY : He is deliberately
confusing the issue...(Imrereuprion,)

st W¥ex s ag fawer @ #
faems g @ & fr sa7 & @R qw
...

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, T rise on a point of order. You
have put the case very succinctly. The hon.
Minister is trying to beat about the bush,
Can this House or the Law Minister do or
say anything which goes against the declared
decision of !he State Atsembly there ?

MR. SPEAKER : 1 do not think the
decision of the Assembly is binding. My only
question to the Law Minister was whether,
when we are seized of that Resolution, it is
compulsory or obligatory on the part of
Government to bring formard a Bl or not,

SHRI S. M,
You issue a direction.

MR. SPEAKER : Mr. Banerjee, thaok
yaia very much for entarging my powers. Bat
I canpot have them.

SHRI SURENDRANATH DWIVEDY :
Sir, repratedly, he is raising the gquestiop
thut the Assembly elected the Members of
fhe Council on the 16th March. 1 do not
koow whey that bas 1o do wish this. The

VAISAKHA 4, 18%2 (SAKA)
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was a statutory obligation that every State
Assembly had to discharge. He is trying to
canfuse the issue.

SHRI GDVINDA MENON : I am only
submitting that this resolution only enables
Parliament to abolish the Legislalive Councll
by an ordinary legal process. That power is
pow given to the Parliament, Therefore, the
Goveyoment can bring a Bill ; any private
Member can bring 2 Bill...

SHRI RABI RAY :
ber...(fnterruption).

No private Mem-

MR. SPEAKER : 1 think, we should not
go into legal complications

st 7y faa¥ : oA A it w
Foud s AU ATITI AT T & | X
w8 @ & f& ofaarife # afawr fow
wrar & @ frsht qzen ff fag a1 @
§ 1 Afew ot weel ) faw o &
feaft awelts Y &, a3 v "W
T & dac & fam ag 48T W wwar
&1 9y Y off AT S & WA Tg
orafaied & st W ard | fee wT
frag afgFc d feag a9 &3 a1 7
L4

SHRI MORARIT DESAT : Sir, It is true
that in the Constitution the word used i3
“may", that Parliament *“may™ pass such a
legislation if the Lewislature of that State
decides that there should be no Council. Is
there a case in which the Parliament has
refused to pass or has exercised this option ?
Ia the case of Punjab, the moment they
asked for it, it was automatically done ; in
the case of West Bengal, it was automatically
done and in the case of Bombay. long ago,
when we had asked for it, they did it for
Gujarat and because Maharashtra changed it,
it was not done. Why are they now coming
forward to sav that the Government is think-
ing about it. The Government is committed.
How can they say that the Government ia
not committed ?

oft TraTaETe qedt (qEAv) ¢ ofed

Election Commission bad fixed the date. It ¥« sz qorr & s & wgd Www
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[t Trraar mret)

afcedi #1 gegaa fear | 99F T dra
Tz fagm 1w ) safag g s
fagre #Y Smar #1 ag WA § Wl "
Y ¥ 99 AT #1 &Y Swaw ¥ famaw
T §, @WMATS 91 safaare Akl
% famama 3t @, ag wraAr 5 fasw
afeg £ mara w3 fear o g
1A F1 A F@ gu fage fawmw
AT 7 76 ST #1 qfea fwar 3

Heqy WEEE, IHAS: AT AS &
i & w e ¥ sl o
faamos 29 & gEn @9 N TH FAT
g ¥ du frar a1 W gafag gy oo
forar e agt St are it 3w @ 2
I8 uF 35 it wriEy A § faw #
TF ®MA qe WY E | SEET WM H @R
e W gw@mE # faem avr # T e
my 9T 7g g A a@ @ fF 235
wzEl & guaT gwdq frar o e A
& faw farar stz 37 & @ &Y waw ot
¥ gTg § WX UF AEaias F0 F |
@ @ § weEr 235 % vEsr gwdd
fgay | T qiey gmaa e B faww
ar & gav f5 faar ofg ® wmw
Ta %1 N wraEwar w§ W W
ATE T 2T AT e HCT A1 FE
we@ & &) 991 g A www fF
faqem ofeeg & @7 & fawrq qar &
Frat # e qar g & 1 59 ¥ foew
&Y, gATET # g §g W S E e
& odr 2,9 SN AT RN
q amEt §) = & @ 7 fawm aar
ww ST ) afed fear W gEE 19
ofy gaTt T o gAY 2 AR EERE
qra ot am g &) T wfE F AT
¥ ofm o ¥ ag ¥ faurw & ofog
¥ us gy wA@ ¥ AW A AT I
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L 9 FEMT §w1Fe T@EF & fHU |
@ & A, g ag N e el & fr
oF A ¥ sarer faarT gwr auT faae
g & aeedl 7 uF fofitma a@ R
¥ qr 9w & 1 & oAy wga § frowr
g AT #E § 5 agi & wwe wwe oW
AT Qo Teo HIg ¥ WIT GTHC F TTH
fefdam ¥am @ ot wore gz &d & @t
I T feaw mae ¥ ¥ geamee § o
vt foea-fem orfedi & amey 8, fem
TH b ¥ wew g7

ag g dfawm aeam & fow w7
fam =t por SigT AR A 9 £
ag agHa & W 9 gaT § A @ fagrd
axedl 1 agwa o o wofera ¥, @
ST AT | 4% fawra wmew wwm@ g0
Afrq ag Fzr nar ¢ 5 w@i N FWR
% ¥ fadl 7@ St & s P g
&1 oo g1 wrfgd | § srar wgar
g [ Far agi *7 qEEC A A9® TE T
atg &1 wré o Yor , P R @
f aa1 g @ @ wifgd @R
T o & A wAT FTT AT I IN
qew & Gy @ 7

ool g u ag ¥ e faaa
ofeez & oz At @ g fag owe
Te Hro & Fqex ¥ ad aEre H @
agt ATy A, T GAT AT | g T R

f Y afafafa sew - & o fae

2 & ar argar g 5 own wiE wfa-
fafe sew qg-at & faem & W @
frard@remar @4 ¥ gt § W
gt aTd T & avz aE # wfafE
w8, AT 1 frowew @@ 37 FE
@ @ s o mAaRF @A
a1 T GER FHE 7T N T AW
forgw =1 wgr ¥ s Graw ofeeg ®
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A @ AT Arien P AR Gt e @
a1 a9y ¥ gt dw & Sy fawrw
& fa, waToETe At e & fag @
TF B3 F1 qA% ¢ ) g9 @0 A q9e
B F fFr ag fagw aw g T
YR # wfFR @, qg wgd @
gatagt € # s w2 oA
Fai w1y faor aftgs & 9 #1 Qe
ot T A Ay § 7

it grEuT™ AU q@ A GG
1 Y 7Y wgy fr ezt Aw 27

Election to Bihars

13 hrs.
[Mr. Deputy-Speaker in rhe Chair)

SHRI GOVINDA MENON : I am not
aware whether any delegation visited the
Home Minister or anyone else, requesting the
ignoring of the resolution passed by the
Assblyem. What I have been saying is only
this, After that Resolution is passed, if I
should bring a Bill, the Central Government
should take a decision. The Central Govern-
ment bas not vet taken a decision. That is
the position. (f.rerruption) 1 have not stated
that initiation of the Bill will not take place.
I came to know about this only after the
Calling Attention notice came to m2. The
matter is under the consideration of the

Government.

& TRTEATT ST . AT 9§
waE et fear mr 1 @ faE aeR
7 37 w7 1 fadte #5@ gu wE &A@
ferar & 7 ¥r warw fasgw «fafes 2
W wEiET T AT A IEI A |

SHRI GOVINDA MENON : 1 said, to

the best of my knowledge, no such letter or
representation has come.

st wo fao wgwr (Fafar)
IUTETE WEIEA, 3W &1 GAMA Sfaere
gfet 51 ag aamws fa=e g fs Tl
¥ faem ofcedl o & & ToT T W
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e #X faar o oA ¥ fmr
T & Fraww § qg aww o wiiww 2
fragi  from g #r ger fem
wid | fagre fawm awr & wgfre
T, =t TWgATT 94, A, 9 gEIR aw
¥ 9% A%aT &, 4g WA @ 97 6K
foam a1 & v @esdl FY G w7
ATH A B GAIT A A G gwT 9T
W g awar g & fgr foam
awr 5 faeg ¥ w7 Ra &1 3w oA
# qr fag @ & fag a8 |aq der
& wr § fr #ifew ) @ FG ¥ T
T e Wi war A W W A
TR 9 T o @y 8, fom Y awg
¥ #T A@R W W 9 AR
FA R fag dacadi g ?

wAt wErRa A el oA oraTd H FEy
2 i fagre o #Y 01T @ 91§ foee-
T TE ATAT R | T EET gL A
T FARIT ¥ s ¥ oqword g,
forer 3 fagre e ot gf @ 7 w
s FE T TR € g R WK
T weE ® qrw & frar s, @t
fer a@r z AR ? & ag s
Tgar § fr &n o few 9o &,
frt Frg fegat Wik sfaife sl
FFW W IEE A FwifEag T
fagre #Y fawm afag st a9 0 &
fg = A & W@ fF 99w Wk
afsewt e #Y fae wwTEt g agl
%t faar of el #1 s & ww=l
yeaTe 9T 6 a9 aga wed a@gl
< fa@ o & 9 F FEifaa T
fegr mar a1 1 |7 R fEr faam
T & wET & qarfew agt 9% faw A
T o AFTaw?

SHRI GOVINDA MENON : I did not
say that the Central Government is not
tringing a Bill . [ only said...
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SHRI RAMAVATAR SHASTRI : When
are you bringing ?

SHRI GOVINDA MENON : This hap-
peoed on 3rd April. Government have not
yet considered the question.

SHRI J. M. BISWAS (Bankaura) : He
has not replied to the question put by the
hon. Member.

ot wo fao aget : fagre awwre
st FEER A g, faa oforg
auT FET T I T OF WA E |
ag ®9W 9 fF fage s 9@ X
8 g W & A 77 78 faarT ofwyg
W ge & fag da @ g ?

MR. DEPUTY-SPEAKER : Your ques-
tion is, when the Government is goiog to
intioduce the Bill. His reply is, Government

has not had the opportunity to consider
this.

SHRI J. M. BISWAS : My question is,
why Government has not yet given oon-
sideration to it.  What is happening behind
the scenes ?

SHRI RAMAYATAR SHASTRI : Why
skould it 1ake such a long ume ? Today is
the 24th of Apnil and already ‘0 days have
passed.

i fae o W (WEGW) : FoTSAA
wReg, dar fr g GeEl & FEr @
fag faum &9 & W agRa ¥ 3
seara qr| fear ¢ 6 agi 1 sifaw A1
garq F¢ fgar @ | 39 SE0T & 96
% 235 yrEc g T fadw & 37w 3
TRT ¥ | W g guE 1T g9 Y
wdrEeld A 39 Ul #1 sifaew &Y
auT F7A & fawa ¥ wear@ aw fe,
@t aqifearaz ¥ o9 &1 a@ifag 5@ &
fou fas ara w7 fad af

it 71 fafaec A Fer & ff fage
T &Y 3w ¥ @ are § 71 faedt
g arg g 1 afew Famrar wwar g 5

APRIL 4 1-T0

Leg. Councl! (CA) 1%

FERgEA ¥ Arerw 169 ¥ ®e M-
#z w1 3 fow 4@ & wfearde &
FIH LT FAGAT & WO AT AT
21 9g s g @ g fe
wre feeft oo 7 faarT @ =g
Fifew 1 @ S F fog W agE

¥ I W A 2, @ IW 9T wiE

waT Agl fear smar @ s g 9w
Y™ A FEifEd FA & fag faw
ardt & 1 wfew ag wware 9 ava @ e
a1 fafqees o @ ot Wew §
fau @ & 4w N @Oe FET
Ty ¥ oW uw dv fufedz e
e

A ¥ 39 R 7y g dgw g &
&t fafeex age & fy @ o 97 #
wg1 a1 f o fagre faomr e 3wy
TgHa ¥ ug ww@ oW S faar § T
agi 7 #tfeer Y @ w7 e am,
@t e #1fae & g @i gt @ & 1 awi
9T A AR *T@Z:E‘Qﬂﬂ, ﬂ:!qa:q
FERGEA MR A viedmge ®
T T AR Fiow & owam
MEMIE F F(E 7 Foas a1 & forg
@-uF Afewree ofar s372 § awr
JAE A Fr F amw a7 @
gram fafiees ¥ g w1 a1 froag
WREE FHEA ¥ w0 afEe
AT BT € fF fage ¥ 99 Y oR©f &
AT ¥ agi W F A 99 ¥ Efesw
H 39 of@dw & mav &, faw 7 9%7 39
% ya@ ¥ fadar g 1 a8 w9 § fau
TF §9aT @49 ®K gAAF a g1 9
7t fagrz Y sifed £ awrw F@ F
fag fasr a@ & gg st S @ Fww
arfge 1

¥ ag W wgm g g fr fe &
¢ 0% o N 3R T Nk ww
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RN @A 19w g ot fast
g€ & 1 Nifww o off oF T T g, W
TR A AT A AR AR
fae ¥y ser # o o= @
Feimfesy & §AHzw 9 Tom 2 | wme
T T AR F fiw w4, qgrETE w0,
@ ot ofeqi & foo ag snfady @t
s fr & fagre & st woft a@E A
fazgr #¢ & oz @gi ot A & fawg
Awfrwds e od |

ww feufa & o8 sraeas g fr 2w &
A WEfew g enfw g &, wW
¥ gt far fret agrarht & fagre
e # wwre O ¥ fa e
ufgars o% famw &y Rar f5 oar
fafrezr ame & an & dzw g H w1
a1, Ig TAFGA FHGT § AT FO fagrC
wfes & qarat ) a= 72 & form H g2
forewr ot Tfmeft @Y <t & 1

SHRI GOVINDA MENON : Since the
hoo. Member referred to precedents and
delay etc. I must give you this information.
The proposal came from West Bengal for
abolition of the Upper House on 24-3-1969.
The Bill abolishing the Upper House in West
Bengal was passed by this House on

1€-5-1969, that is, two mooths later and
in the Rajya Sabba it was passed on
22-7-1969.

Regarding Punjab, the Resolution of the
Punjab Assembly was received by us on
15.5-1969. The Lok Sabha passed the
Bill on 19:11-1969 and the Rajya Sabha
passed it on 24-12-1969.

SHRI SURENDRANATH DWIVEDY :
That was because we had adjourned.

SARI GOVINDA MENON : When the
matter was placed in the Library of the Lok
Sabha only on the 20th April, T am being
asked questions as to why the Bill is not
being brought. These things require time.
A Bill canoot be introduced unless the matter
is decided upon by the Cabinet. That is the
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rule regarding the Bill. 1 came to know
about it only a few days back. The hon,
Members here know what my views on Upper
House are as | had said that on two occasions
carlier in the Lok Sabha.

The position today is that the Resolution
has been passed by the Bihar Assembly.
It is under the consideration of Govern-
ment.

SHRI B, P. MANDAL : He had to'd
me he would consult the Election Commis-
sion regarding with holding the elections to
the Council. What is the justification for
carrying on with these elections when in a
day or two or week or more he is going to
bring forward a Bill to abolish the Council ?
So many unfair means are being adopted in
that State.

SHRI GOVINDA MENON : Even in
the written answer, I have given the reason
that so loog as the abolition of the Bihar
Legislative Council has not taken place, it is
the statutory duty of the Election Commis-
sion to conduct the elections,

st wg fowd: Qe P o
AT & | AT AEAAT F qary o wf
awr qredw s g1 fee § ar ad
fr & 7

SHRI GOVINDA MENON : That is
bye-election. This is biennial election to the
Council which is statwtory obligation uoder
section 16 of the Representation of the
People Act.

SHRI SURENDRANATH DWIVEDY :
Is he bringiog in a Bill this Session 7

SHRI GOVINDA MENON: In the
Bibar Council, there will bs members who
have besn there for four years, two years
and a few months. All others will go out.
Without coosulting my Cabinet colleagues, 1
cannot say when [ am bringing in this Bill or
whether I am bringing it.

MR. DEPUTY-SPEAKER : Is it per-
missible for Government 1o direct the
Election Commissioner to hold elections or
mot hold them ?

SHRI GOVINDA MENON : No. It is



199  Eectlons to Bikar Leg.
Councii (CA)
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the statutory duty of the Commission to

conduct the elections.

st W W (meAR) @ uTeRE
ngizg, faam 222 & i A Frsafafea
91T 995 §eEl uF §4g & fawnrie-
FEAT & whwEw g qeAr &
fgt ‘mrdae’ & faeg Aw T ¢

fates 19-4-1970 & W avaTE=a
# gferr ‘e’ & AT AL

" SHRI SURENDRANATH DWIVEDY :
This could be taken up after the lunch hoar.
Are you creating a precedent every day that
we will not adjourn exactly at the lunch

hour but will carry on for some more
time ?

MR. DEPUTY-SPEAKER : So loog the
practice has been to dispose of Call attention,
Papers to be laid and other items, before
lunch. Sometimes we spill over because
questions drag on, But if it is the pleasure
of the House, we will adjourn now and take
it up after lunch.

SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : We adiourn
for lunch now.

13.15 hre,

The Iok >abha adjourmed for Lurch tiil
fiJreen minutes past Fourteen of the Clock.
The Lok Subha re-asiembled afier Lunch at

elghteen minutes past Fourieen of rhe
Clock.

[Mr. Deputy-Speaker in the Chairl

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Mr. Deputy-Speaker, 1 will not
take more than one minute. There is distur-
bing news in some papers today that the
Central Government is bringing in the PD
Act for West Bengal through backdoor. That
Ac* had been turned down on the pational
front and here in this Howse also. For this
purprose the Central Intelligence have sent
a team of CID officers who are planting
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the ‘ Aryavrata’

agents provocateur in Calcutia and thus an
artificial atmospheie is created. Government
must take this House into confidence and
make a statement clarifyine the position,
and say whether they want to introduce the
PD Act threugh the backdoor, hoodwinking
the people. The PD Act had been turned
down on the pational front and in this
forum also,

SHRI S, M. BANERJEE (Kaopur) ;: The
Assembly has been suspended ; it is not
dissolved. So, they cannot bring the PD Act
through the backdoor.

14.20 hrs.

QUESTION OF PRIVILEGE AGAINST
THE EDITOR, ""ARYAVKATA"

st A W (SrEAnT) ¢ guTe
aggg, uagra # fraw 222 & mdW
T & f@Ft ifw e’ & faeg
goz geey & fadwrfes & gw &1
wfwarr &1 @ g | feaiw 19-4-70 &
yqH gETEEg § &fqw AnEd ¥ 9%
gt ¥ g w #faw & am
Frgfee weedl ®1 3w wid qer Ay
TR q Mg WAw fFar § | guw 0y
afsmin s ¢ & Fvgfaee dag ez
et w1 3w #t wow “fagRe”’ A
aqr 7gY wgd € & W § u@ A
gdfaa @ foa & s #t s fasre-
qT, EE, §egfa, avgan, wife &t
AT & ERAr g1 SE WWRE &
FEIEEE FT 48 69 @I ¥ 4 g,
g 99 wiERim & o fgew w1 &
T & WA W WE—

“dvw aWT W SAEd §IEd s AN
MoTe qrEATS FT 95 @R RART FY-
fiee dag geedl ¥ aga 3w am fw
e W W T -FEAHITH NG qA
¥ 3w wwa SR A ¥ e wew
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against the ' Aryavrata®
vt 1 fafmal & grg &= fagr an)
T 9T g wreEd A gar | F e
TWHA S A F g@EqE goar fogEw
et o 2o ) aedt € oM S fog
W F gmfa v Pwgi@fag @
T4 9 fFowg @ o AN gfam
w® fomg wa ®t s faEmeT,
N, degfa, @wmn, e &
& asat § 1 wafeg afs @ wegen A
A A WA gES 49 &1 g1 I
T FT9 F e 1 af a1 segfret
F U FnAT wTfaF ...

MR. DEPUTY SPEAKER: I might
give you the information.

st W W SwEE wRew, §
fad A r g argar § fF T 9%
yarEaT @it @ ar 99 9T gR gaaw
A&l o7 | wfew geme wEiew #t Wt Sw
Y U W0 I 0F A wT
Wt s anfee o 7 saEd 1| &6
wEwl 1 o) ot TT 4, a3y I agi
9 &, w9y o ar /gt @, § gan @
AT ATgar, AfET IEE AT 9y w@
A fF & g A 9 oot Awgafe ag
AT § W) T faug g depfa @
W A QA A ey § ¥ aw wg
F HaT aewy &t Hfemw @ St s Ew
gl F@ & gt I Afaw g
frar & 1 <@ o & wmgan § fr ¢ o
1 fadwifew afvfe & gof #< faar
o™

SHRI S. M. BANERJEE (Kaopur) : I
support it,

MR. DEPUTY-SPEAKER : On this we
bave written to the editor of this paper. Let
us await the reply and then we shall see
to it.

14,23 hrs.
PAPERS LAID ON THE TABLE

Reports of C. S. 1. R., und of School of
Plaoning and Architicture and Noti-
fication under the L'. G. C. Act

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHKI BHAKT
DARSHAN) : On behalt of Dr. V.K. R. V.
Rao,

I beg to lay on the Table :—

(1) iy A copy each of the Andit

Reports on the accounts of the
Coungcil of Scientific and Indus-
trial Research for the years
1966-67 and 1967-68.

(ii) A statement showing reasons for
delay in laying the above Audit
Reports, |Placed in Library.
See No. LT—3294/70]

(2) A copy of the Annual Report of the
School of Planning and Architec-

ture, New Delhi, for the year
196869, [Placed in Library. See
No. LT—32¢5/70]

(3) A copy of the University Grants
Commission (Tetms and Conditions
of Service of employees) Amend-
ment Rules, 1970 (Hindi and
English  versions) published in
Notification No.G.S. R. 508 in
Gazette of India dated the 28th
March, 1970, under sub-section (3)
of section 25 of the University

Grants Commission Act, 1956.
[Pldced in Library. See No. LT-
3296/70]

Notifications ander the All-India Services
Act and the Central Indestrial
Security Force Act

SHRI BHAKT DARSHAN : As autho-
rised by Shri Vidya Charan Shukla, I beg to
lay on the Table :

(1) A copy each of the following Noti-
fication under sub-section (2) of
section 3 of the All India Services
Act, 1951 :

(i) The Indian Forest Service
(Fixation of Cadre 5i;cnzth)
Second Amendment Raeguia-
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tiobs, 1970, published in st firwz W 9w faw o

Notification No. G. S. R. 458
in Gazette of India dated the
21st March, 1970,

{ii) The TIndian Forest Service
(Fixation of Cadre Strength)
Third Amendment Regula-
tions, 1970 (Hindi and English
versions), published in Noti-
fication No. G.S. R. 545 in
Gazette of India dated the 4th
April, 1970. [Placed in
Library. 5ee No. LT—3297/
70]

(2) (i) A copy of the Central Industrial
Security Force Rules, 1969 (Hindi
and English versions) published
in Motification No. §. O. 4632 in
Gazette of India dated the 14th
November 1969, under sub-sec-
tion (3) of section 22 of the
Central Industrial Security Foice
Act, 1968,

(ii; A statement (Hindi and English
versions) showing reasons for
delay in laying the above Noti-
fication. (£laced in  Library.
See No. LT-13298/70]

Report of Executive Commitiee of Trustees
of Victorial Memorial, Calcutta

SHRI BHAKT DARSHAN : On be-
valf of Shrimati Jahanara Jaipal Singh,
I beg to lay on the Table a copy of
the Annual Report (Hindi and English
versions) of the Executive Committee of
the Trustees of the Victoria Memorial,
Calcutta for the year 1968-69. [Placed
in Library. See No. LT—3299/70)

st foraee W (Ageer) © SuTew
TEET, AT @R WTE HET & ) e
TGT WEAH HEIed A Far av (& fawdt wofy
! dgerd § 21§ gaa w= we ag
Ty AT § T A A Ay T g ?

MR. DEPUTY-SPEAKER : They belong
1o the same Ministry : Mrs. Jahanara Jaipal
Sir+ v and Shri Bhakt Darshan belong to the
saln.e Ministry.

@ G F g AT ¥ E A A
T & SO AT FTAwA G |

MR. DEPUTY-SPEAKER : That is true,
but he has-been duly authorised by the

Minister and he has also obtained the per-
mission of the Speaker,

14,24 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

(i} Minates

SHRI M. B. RANA (Broach) : 1 beg to
lay on the Table Minutes of the sittings of
tbe Committee on Public Undertakings
relating to the Sixty-seventh Report on Pro-
duction Management in Public Undertakings.

(ii) Sixty-seventh Report

SHRI M. B. RANA : 1 beg to present
the Sixty-seventh Report of the Committee
on Public Undertakings on Production
Management in Public Undertakings.

ESTIMATES COMMITTEE
Hundred and nioeteenth Report
SHRI BEDABRATA BARUA
(Kaliabor) : I beg to present the Hundred
and nineteenth Report of the Estimates Com-

mittee on the Ministry of Railways-Diesel
Locomotive Works, Varanasi.

14.25 hre.
MATTER UNDER RULE 377

Appolotment of Third Pay Commission

MR. DEPUTY-SPEAKER : Shri S. M.
Banerjee.

SHRI S. KUNDU (Balasore) : I had
written to the Speaker also,
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MR. DEPUTY-SPEAKER : Your nmame
is also there. Shri Banerjee,

SHRI S. M. BANERIJEE (Kanpur) : Sir,
I thank you for giving me this opportunity
to raise this matter under rule 377. You
remember yesterday at 8.30 PM, the Minister
of State in the Ministry of Finance, Shri
P. C. Sethi, made a statement regarding the
appointment of a pay Commission and also
laid oo the Table a Notification of the
Ministry of Finance dated 23rd April 1970.
It was to be laid on the 24th but the date
was cut and changed into 23rd.

My submission is this, If you see the
composition of the Commission, the Chair-
man is Mr. Raghubar Dayal, ex-Judge of
the Supreme Court I have nothing against
him. The members are Dr, Nihar Ranjan
Ray, Prof. A. K. Das Gupta and Dr, V. R.
Pillai. I have nothing personal against
them. But we have been told im this House
that the Commission will include a repre-
sentative of labour. On 21st November,
1969, when Shrimati Indira Gandhi, Prime
Minister made an announcement in reply to
a calling attention notice tabled by my hon.
friend, Shri Surendranath Dwivedy regarding
the appointment of a Third Pay Commission
Mr. S.M. Joshi put a question whether
there will be a labour rep:csentative on the
Commission. Shrim :ti Indira Gandhi said :

gl aF w & fodRww ww &
QFATES T GHIT §, I T TE ;W
fear s |

Again, on 30th March 1970, I tabled a
Starred Question which was answered by Mr,
Sethi. 1 quote from the proceedings of 30th
March :

“Shri §. M. Banerjee : [ want
to know whether you are going to have
labour representative or not. 1 want to
know whether labour representative is
going to be appointed or not.

Shri P.C. Sethi: We would cer-
tainly have a person of repute knowing
labour conditions, labour laws, koowing
labour very well and very well conversant
with the problems of labour.”

The same question was put by another mem-
ber and the Speaker said that the guestion
had been answered.

VAISAKHA 4, 1892 (SAKA)
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Let us see the composition of the com-
mission. Dr. Nihar Ranjan Ray is a
historian connected with the Institute of
Advanced Studies, the head office of which
is in Simla and the branch of which is in
Delhi. He is a historian, a story-writer,
may be a dramatist and what pot.

SHRI BAL RAJ MADHOK (South
Delhi) : Much more than that.

SHRI S. M. BANERJEE : But never in
the history of his life has he dealt with
labour, I do not know whether he
knows something of labour. He was a
member of the Rajya Sabha. 1 have gone
through the debates and I find he has pever
taken part in discussions on labour matters.
Prof. Das Gupta is an economist and I have
nothing against him. I have nothing against
Dr. Pillai. But there are persons available
who are members of Lok Sabha and Rajya
Sabha who have represented labour for the
last 30 years. There are people of reputation
in the country who are not dead, who are
still alive. T am surprised they have not
been included. This is a breach of faith and
the promise has been broken by Shrimati
Indira Gandhi.

The anoouncement made by Mr. Sethi,
Minister in 13 Ministry of Finance, is far
from satisfactory as it does not include a
labour representative, That I have already
said. The reference regarding interim relief
is vague and no specific time-limit has been
fixed, It is said :

“In case in view of the increase in the
cost of living the need for consideration
of relief of an interim character arises
during the course of deliberations of the
Co ission, the Commissi may con-
sider the demand for relief of an interim
character and send reports thereon,”

In this case, no specific period has been
mentioned. Then, on what basis would the
interim relief be given ? Today a worker in
the HSL get Rs. 207 as minimom wage ; a
worker in HAL gets Rs. 195 and HEL Rs.
205, whereas a Central Government
employee, whether in railways, defence or
Secretariat would get including all allowances
only Rs. 141, a sad commentary on the
government

Then, Shri Sethi did not mention about
those Central Government ecmployess ex-
cluding railways who are stagnating st the
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maximum of their pay scales for the last
few years. 1 would, therefore, appeal to the
Prime Minister to have a round of discussion
with the employees’ representatives and
try to include their smuggestions in a
notification.

As thousands of Central Government
employees are demonstrating torday before
the residence of the Prime Minister to
present a memorandum, this bas become
necessary for me to raise this issue. Unless
these suggestions are met, it will be difficult
for our organisation to cooperate with the
Commission. Of course, this is not a threat
but I wish to state that if a labour represen-
tative is not included, if interim relief is
not specifically mentioned, if there is no
reference to these employees who are stagna-
ting at the maximum for more than two
years, those Government employees who
bave supported the Prime Minister in her
progressive measure of bank nationalisation
will have the right to demonstrate throughout
the country against this gross injustice.

MR. DEPUTY SPEAKER : This state-
ment is being made under rule 377. Of
course, the rule does not strictly preclude
other members from making submission,
But my difficulty is this, that so many of
you are getting up. Do you want to make
this another full-fledged debate 7 If you all
agree to take only two minutes, it will be
possible to accommodate you all ; otherwise
1 will be in a difficult position. I now
call Shri S. Kundu because he has given
notice,

SHRI S. KUNDU : This is a clever
way to hoodwink the people and to throw
dust in the eyes of the Central Goveroment
employees. When we demanded that there
should be a Pay Commission for the Central
Government cmployees we always meant
class 3 and class 4 staff. Now government
have been kind and generous emough to
include all categories, including 1AS snd
defence personnel. We have mo quarrel
with that. But this will take five years and
by the time the report is ready it will bardly
be implemented. So, though the Central
Government employees feel very much
delighted that the Government have appoint-
ed a Pay Commission, there are so many
ifs' and ‘bots’ brought withia its purview
that ultimately the hopes of the Government
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employees would not be realised and they
would be frustrated.

Anothr important point is the causal
in the railways whose number runs to some
lakhs, When I asked a question about the
service conditions of the casual labour in-
directly an’ assurance was given to me that
it would be considered by the Pay Com-
mission.

MR. DEPUTY-SPEAKER : Why do
you assume that the Pay Commission will
not go into it 7

SHRI 8. KUNDU : But
betn mentionsd about it,

Then, though the Minister said that
capacity to pay would pot be taken into
consideration, while the Commission ex-
mines the level of minimum remuncration
or the peed-based minimum wage it will
consider all the relevant factors. What are
the relevant factors ? One relevant factor
is the economic condition of the country—
the resources of the Central Government,
the demands on it such as development
planning, defence, national security, repercus-
sions on the finances of the State Govern-
ment and public sector uudertakings ; in
other words, indirectly it is more than the
capacity to pay and so there will be no need
based wage. J want to warn the govern-
ment that labour would not take it lying
low. Then there are so many employees,
excluding railways, who are stagnating at the
maximum of their scales. This would not
meet their expectaions. Therefore, I will
bumbly suggest that there should be a
labour 1epresentative. Unless there is o
labour representative the case of the labour
would not be represented So, | make two
demands—(1) Government must appoint a
labour representative ; and (2) there must
be two separate Commissions—one Commis-
sion for the Class III and Class 1V
employees and another for all-India Defence
personnel higher than the class III and class
IV employees. ’

nothing has

SHRI PILOO MODY (Godhra) : Other-
wise you will withdraw your support to the
government ?

st weroe wetw ¢ guTeqe S, G
wot &7 awaey wiw e § ) T
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I s fag @, @ awz & &ifaE,
T OF, A I A TE @ wfwe
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DR. MALKOTE (Hyderabad): 1 wel-
come the announcement of the Pay
Commission though it is very much belated.
It should have been formed much earlier.
I entirely suppo-t every aspect of the
question made by Shri Banerjee. We had

been asking for some interim relief but I do
not know whether it will be allowed and
quantum decided even within pext two or
three years  The problem is so big. I wish
it could be taken as a separate item and
given consideration. The second point I

Matter
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want to make opt is that a labour
representative ought to find a place in the
Commission,

SHRI JYOTIRMOY BASU /Diamond
Harbour) : This appointment has really
revealed the character of the Government
—Tughlag Raj.

SHRI S. M. BANERIJEE : Hisjorians
have written that Mobammed Tughlaq was
2 very saintly person.

SHRI JYOTIRMOY BASU : At the
same time it has exposed its anti-sympathetic
labour attitode, It bas disappointed all of
us and the present people who bave been
put there have had no relation with labour.
Dr. Nihar Ranjan Ray is basically a
librarian. Then he was connected with
educational instilutions. He is not a fit
man for this sort of committee, Sir, *his
committee should be reconstituted and
workers’ representatives must be represented
and it must also declare an intcrim relief
immediately, and the time-limit should be
strictly enforced and should be sirictly
defined.

SHRI PILOO MODY : I do not have
very much to add to what has already been
said bot 1 am very glad that at least it is
being revealed what an anti-labour Govern-
ment this has been pot only from the choice
of its personnel, but also from the fact that
the wider terms of reference that have been
given to this Commission could make it sit
for a decade without comirg out with
anything. Therefore I would like to empha-
size that there must be a time-limit within
which the Commission must prepare its

report,

SHRI INDRAJIT GUFTA (Alipore) : 1
have just two questions to ask. In the first
place 1 want to know categorically from the
Government — the Labour Minister is also
present here—why they are departing from
the principle that has been fol'owed all
along so far that on a wage fixation body
of this type labour is always given a place.
On the First Pay Commission the veteian
trade union leader, Shri N. M. Joshi, was
there and on the Second Pay Commission,
I think, Shri Khandubhai Desai or someone
else was there.
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Secondly, about Dr. Nibar Ranjan Ray—
he may be a very distinguished educationist,
historian, librarian or anythiog else
(Shri Ra'rat Madhok : He is not.}—what is
his possible qualification for serving on this
particular body ? Is it Lecause his term of
office as Director of the Institute of
Advanced Studies in Simla is expiring on
the 31st May, he is retiring aod will be
jobless, that he is being given a berth on
this Pay Commission at the cost of a labour
representative 7

SHRI N. SREEKANTAN NAIR
(Quilon) : T am sorry fo find that this Com-
mission does not have within its pucview
the class of workers who are lower than
Class 1V, namely the so-caled casual and
other workers. sub-standard employees of
the Defence Department, Sainik School and
Railways. All these should have a separate
commissinn o go into their case because
they are the worst affected people. Regard-
ing these people immediate intetim reliel
must be there. Secondly, there must bea
labour representa’ive on this Commission.

SHRI H N. MUKERJEE (Calcutta -
North-East) : When rather  surreptitiously
last night the notificat:on was placed on the
Table of tse House I smeit arat. On
reading the teat of the notification I share
tte periurbation to which expression bas
already been given. After all, ii was an
important announcement and it was made
desultorily, almost on the sly. 1 do oot
know why. Government had a bad con-
scienve about it. 1 cana~t understand why
the Prime Minister herself does not appear
bel:re the liouse. 1 rememb:r, Jawaharlal
Nehru himeclf coming before the House to
apnounce the Second Pay Commission
because it was a matter of considerable
importance. We hardly sge the Prime
Minister hese. Those peopiv who make a
journey to wherevar she abides may have
the good pleasure of looking at her face but
in arliament, I discover, we do Dot see her
at ail. 1 am not conccined about her
personal presence but about her  politi al
presenze in Parliament, particularly when a
matter of such imporiance as the announce-
ment of Third Pay Commission is
concerned. That is a mauter which the
Hsuse has got to take mote of. She does
pol come and pay respect to this House

e
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though she is supposed to be the Leader of
the House,

In regard to the composition of the
Commission, Dr. Nihar Ranjan Ray is a
personal friend ol mine ; I have nothing at
all against him but except on the hypothesis
that a berth® had to be found for him, I
cannot think of any colourable justification
for his inclusion particularly when his
inclusion possibly has meant the exclusion
of a representative of labour.

I do not understand why the terms of
refeience do not include those people who
are working in the raflways, casual labourers
and others as also any reference to .interim
reliel which is usked for by all sections of
the House, for which purpose the Third Pay
Commission was asked for by the House.
At the rate at which Government is proceed-
ing, the Third Pay Commission will take two
or three years, then the Government would
consider it for another couple of years and
God » s when the report will actually
come to ! : implemeated—an entirely un-
desirable [.oceedirg.

SHRI M. L. SONDHI (New Deihi):
You will remember, Sir, the events of
September '968 had shown the crisis of
confidence between the Government and its
employees.  The announcement of this Pav
Commission does no' even seck to remove
that credibility gap between the Government
and its emplovees.

Secondly, you are also aware that in
this House this Government nearlv came
down when the cut motion relating to
in‘erim relicf was put to vote, So, the
Government i3 aware of the mood, the
feelings and the temper in this House. They
have insulted the House by mnot even
bothering about the interim relief question,
Tdo not know what Mr. P, C. Seihi is to
tell, whether he carcs a hang for this
House or he cares only for his own political
survival.

oY gRo o @A (A1) ¢ SuTemE
wgiaa, 19 faamw, 1968 % fea o=
oF f %t geaw gf wrem A A
FEAT ATFT 97, a9 qar fah ag a1 fF
TR A S gt fear Ot ggEa A
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el ame wae fosifer & art &)
@F fad o g1 v ar 5 gw @9
T wad wm § oA fem g
YW TA & AT # W A1 Forlw wd
¥ & ST ST g fF o\ R an
¥ T AR MR

SHRI E. K. NAYANAR (Palghat) : Sir,
after the Central Government employees’
strike, the guestion of need-based minium
wage had been raised both in the House and
outside. The hon. Mirister, Shri P. C Sethi,
aonounced the appointment of the Third
Pay Commission y=sterday evening in the
House. No time-limit for the Commission's
Report has been fixed. 1 would request him
to fix a time-limit for that. I would also
sppeal to him to appoint two Pay Commis-
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sions, ome for Class III and Class IV
employets and anuther for higher officers.
Then, the clarificalion about the interim
relief " has also not been announced. The
Central Government servants are very much
in need of interim relief. That shonld be
dope. How long will it take to complete
this Pay Commission's work 7 Some time-
limit should also be fixed.

st Wwy sere (rEnE) o AR
TAfAE AT § S-S
T WX FErTATE F AT ww @Y |
et afefeafa ¥ Fawr wraw fage far
ST gr g 1 #qr & wAY off ¥ WTT wEHar
g fr sfiy 7Y foay w2 s &30
fert #ard WoT @ FmEEEar @,
w1 ww fafivs @ & fag ®1
e fatrew ot fagwa fear smaem

ot TrarrET qwet (ver) ¢ faE
FHT ¥ W g§ & gEw i A 487
wEw g1 it 4 few wEARe ¥
#7132w feuéame & qreardar 1 Aifen
# T 97 WX agler grew AT 91 WA
qagd & waga & wee (e quEl s
#ew waAAe greATior & @ WA FT
Hrar ey | w¥i # gwitg aY i arfear-
WE W o ¥ g WY AT ¥ e
¥ o sgar w4, ag @ fest 7 e
wag dAr wr o gEd war wae |
afsT o« oo ggi e & W, fam
Y ¥HC AV § A g, A G@T 94
far &Y & a3t waatw § T AmRar g
f& Wl 9@ T@ AR F A TG
A WA AR AH B AW AAT &
qFE F qEd St fme gew= @ arar
% 3a¥ I T

s am & fag 3 w4 agea at
gz T qEgAr g R oW AR/ ¥
trare w0k IR AT AT F 0
Srfdi & o #y a9 faar it I
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SHRI S. KANDAPPAN (Mettur):
There is no doubt that the announcement of
the Thbird Pay Commission is to be
welcomed, but not in the diluted form in

which tbey have made it, My objection is
mainly on iwo counts.

By widening the scope and including all
<lusses and all sections, the bepefit that may
g0 to the lower strata may not be to the
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extent that we would like, We all know that
in the financial position in which we are
placed today and the prevailing prices in
the market, it is the Third Class and the
Fourth Class employees who are miffering
more, So; the Government should rather
coofine the Study to that section instead of
widening the scope.

I would rather appreciate that the
Government have this in view, namely, the
impact that is likely to the created by the
Pay Commission’s recommendations on the
States and the State employees It has
happened on all previous occasions too ;
whenever there is a revision in the central
pay scales, there is a revision in the Siates
and the States find it very difficult to meet
the demands of their employees. This very
important impact that will be there should
be to some extent financially borne by the
Centre and the employees of the State also
should be helped.

SHRI ). M. BISWAS (Bankaura) : When
the hon. Prime Minister made an announce-
ment about the Pay Commission, 1 and some
olhers repeatedly poinied about granting
interim relief. You know, Sir, and you will
also agree that price index has gone high
and the norms that were fixed in 1957 are
no longer valid. The prices have shot up.
The Pay Commission should not be made a
farce as the Government did on earlier
occasions and as they are doing in the case
of Wage Boards. I i1equest this Government
to at least do two things. First thing is :
grant immediate relief and the second thing
is : fix a target date by which the report
should be ready. Otherwise, my apprehension
is that the Government employees will get
no benefit. Sir, the Government employees
are not going to stop at this. They are
going to the Prime Minister’s house today
and the position is going to be very critical,
By this Pay Commission you cmnot
solve it.

SHRI K. M. ABRAHAM (Kottayam) :
One of the demands on which the Govern-
ment employees woent on strike on 19th
September was a need-based minimum wage.
Now the Government by referring it to the
Pay Commission has accepled in principle
the need-based minimum wage. But to show
their bona fides \he Government must first
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stop the victimisation steps like termination
of tervice and transfer, etc. and they should
withdraw all victimisation steps. Then
disciplinary action is also there, They
should withdraw all these things.

1 also support the proposals put forward
by my firiends here about including one
labour member in this Commission,

SHRI BHOGENDRA JHA (Jainagar) :
This morniog I read in some newspaper that
the Commission has been asked to report
within four months. Is it a fact or not ?
Even if it is not—it is not in the communique
~but if it is the fe:ling of the Government,
will  Government incorporate it in the
communique so that they may report within
four months 7

SHRI AMRIT NAHATA (Barmer): I
only want to put the record straight. I want
to make it wvery clear and it is the
unanimous feeling of the entire House, all
Parties and groups, that a labour represen=
tative must find a place on the Commission,
that a time limit should be laid down for
the submission of the report and that
interim relief should be announced.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : I am thankful to hon. Members
who have made various suggestions. They
have expressed some anxiely about the non-
inclusion of labour representative, as they
call it, But I would like to make it clear
that our anxiety for Government employees
is still more greater because Government
has to deal with them and has to work with
them in their day-to-day working: And,
therefore, we have treated the Government
employees as our own kith and kio and that
is why the Government itself was keen for
the appointment of this Pay Commission.
From whatever 1 could judge—Members
might have made remarks about nom-
inclusion of labour representative or about
something eise—it is the unanimous opinion
of the House and also outside the House
that appointment of the Pay Commission has
been a most welcome feature and it has
been welcomed by all sections of the society
and it has been welcomed by the employees
also. As regards the questions raised, I
would like to deal with them. First, Mr.
Banerjee raised this point of labour représen-
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tative and he quoted the Prime Minikter as
saying :

= 9 g fear smom

I would like to say with all the emphasis :
™ e fear mar g

Then, Sir, he has bezn kind enough to quote
my speech on 31-3-70 which was after the
Prime Minister replied. When Mr. Banerjee
asked me, I said: “We would certainly
have a person of repute, knowing labour
conditions, labour laws, knowing labour very
well and very well conversant with the
problems of labour.” And here is Mr.
Pillai who is very well conversant with
labour problems ; he has been the Chairman
of the Committee of directions and of so
many enquiries in Kerala State, in Mysore
State. He has been Chairman of the
Minimum Wages Advisory Board of Kerala
State from 1965 to date and therefore I
would like to say that in Mr. Pillai we bave
got an  experienced man who is well
conversant with labour laws, is conversant
with labour problems, and is a man of
repute,

SHRI VASUDEVAN NAIR (Peerthade) :
As a person coming from Kerala 1 would
like to tell the House that the hon. Minister
is misleading the House. I have mothing
against Mr. V. R. Pillai. He is a man of
repute but let us not misicad the House by
saying that he knows about labour. He has
sat on some Wage Boards ; but that is no
reason 0 say that he knows about the
conditions of labour and their problems. He
was a Reader of Economics. That does not
qualify him to be a labour representative.
Therefore, let the Minister not mislead the
House.

SHRI J. M . BISWAS : He does not
represent labour ; be does not kmow about
the labour problems.

SHRI VASUDEVAN NAIR : He has
dragged in the name of Mr. V. R. Pillai.

SHRI P.C. SETHI: I am making &
statement of fact.

SHRI VASUDEVAN NAIR: Dont's
drag in his name.
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SHK]I N. SREEKANTAN NAIR : He
is a very eminent n:an and he was also
Chairman of the Minimum Wages Advisory
Board. But, he is not a representative of
the labour.

Marter

15.00 brs.

SHRI 5. KANDAPPAN : We should
bave someone who has sympathy for the
labour,

SHRI P.C. SETHI: 1 am making a
statement of facts that Shri Pillai was
associated with so many studies concerning
labour and ware boards and be is quite in
know of all things concerning the labour

SHRI JYOTIRMOY BASU : Does he
represent the workers 7

SHRI P, C. SETHI : There are so many -

multiplicity of division of opinions with

regard to ihis. And one would pot accept
the other as the representative of the
labour.

SHRI 5. M. BANERIJEE: Sir, there
were Committees on which Shri 8. M.
Joshi, who was a top leader of labour was
represcated.

SHRI P C.SETHI: As far as Second
Pay Commission was concerned, Shri
Indrajit Gupta said that one of the labour
representatives was there.  Why should
Government depart from the past practice ?
I would like to point out that as far as the
Second Pay Commission was concerned, Shri
V. B. Gandhi and Shrimati M. Chandra-
sekhar, Ex-M.Ps were there. Of course the
labour representatives of the nature which
the hon. Member has in mind are not here.
There i» no particular departure from the
past praciice. As far as the question of
interim relief is concerned, I have already
stated that.

SHRI JYOTIRMOY BASU: Are you
poing to re-constitute the Commission and
take a proper labour representative there 7
Give us a categorical answer. Do mnot
mislead the House,

SHRI P, C. SETHI : I am as categorical
&s | cam.
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SHRI JYOTIRMOY BASU : Are you
going to reconstitute the Commission with a
labour representative on it ? (/nrerruption)

MR. DEPUTY SPEAKER : Order,
order, You should have addressed the Chair
and pot the Minister.

SHRI S. M. BANERJEE : We shall not
accept the composition unless he states that.

SHRI JYOTIRMOY BASU : Would you
kindly call the Minister to make a
calegorical statement whether they are going
to re-constitute the Commission ?

SHRI M.L. SONDHI: The hon.
Labour Minister is here. He is the proper
person who can reply. Let him clarify the

position.  (Imterruption)
MR. DEPUTY SPEAKER : Order,
order. Tt may not be a good practice for

another Minister to intervene when a
Minister is speaking. He may do it later.
At the moment, I am hearing the Minister
of State for Finance. If necessary that point
may be taken up later,

DR. MELKOTE : I want to make out
a point. Has the Minister considered any
one of them as a labour representative ?

MR. DEPUTY SPEAKER : He has not
vet Gnished bis reply,

SHRI P.C. SETHI : As far as the
question of giving interim relief is concerned,
I think I can state here what I have already
stated in this House.

Instead of taking an ad huc decision I
would like to be governed by an expert
opinion as to what should be the quamtum
of interim relief that should be given io the
government employees. This is what I have
said, during the question hour.

SHRI BAL RAJ MADHOK : What
about the time limit ? '

SHRI P.C SETHI: With regard to
interim relief we have taken this position
that instead of announcing an ad hoe
decision we would like to depend on this
Pay Commission to recommend as to what
should be the interim relief.
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It is being said that the Pay Commission
might take a litile longer time to give their
report. It is likely that as far as comprehen-
sive report is concerned, it might take long.
But nothing comes in their way for recom-
mending an interim relief within a short
period of time which they themselves would
like to do.

SHRI BAL RAJ MADHOK : Will you
fix the time limit in ragard to interim relief?
(Imterruption)

SHRI S M. BANERJEE : My point has
not been answered,

SHRI S. M. BANERIJEE : 1did not
raise only the time-limit question. The Com-
mission will make its recommendations hav-
ing regard, among other relevant factors, to
the economic conditions in the country and
increase in the cos* of living. They want to
give interim relief in terms of increased DA.
That is not the question. The wages of other
government employees in various public
undertakings have been raised from Rs. 160
to Rs. 195 and Rs. 207. Here the Central
Government employses on whose shoulders
this Government is supposed to rest are

getting Rs. 41  This fact should oot be
written off,
SHRI .. C. SETHI: With regard to

interim relief, the Pay Commission would be
a live body. They would of course know tbe
opinion expressed here ; they would bein
touch with labour opinion, It is for them in
their wisdom to decide what time they
would take at the earliest ‘o recommend
interim relief. Government themselves want
that they should look into this problem at
the carliest.

SHRI M. L SONDHI : Thisis nota
satisfactory answer. The matter was raised
earlier regarding interim relizf that these people
need urgent relief. The Minister should take
into account the sentiments expressed here
and say here and now whether they will take
a month or fifleen days or whatever it is.
‘As early as possible’ can, in bureaucratic
language, mean 15 years or evea 55,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
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How can he be as categorical as a bureau-

crat 7

SHRI S. KUNDU : There is no indi-
cation of what the basis of the interim
relief would be. Will it be based on total
emoluments ? This must be clarified. Other-
wise, they will again fool the employees.

MR. DEPUTY-SPEAKER : Even mem-
ber has made his point. They may not be
satisfied with the answer. [ cannot compel
him to give an answer satisfactory to him.

I am only guiding the proceedings.

SHRI P. C SETHI : If Government
had taken the stand that they would
announce the interim relief straightway, that
was a different matter, But we want to basc
our decision on expert advice. We do not
want to bind the advice down on the ques-
tion of the quantum of relief, the basis of it
or the period within which it should be re-
commended. We leave it to the wisdom of
the Commission. I am quite sure, being a
very live body they would take cognisance
of the opinion expressed here as well as the
opinion of labour.

With regard to relief for those who have
been stagnating in their maximum, the Rail-
ways have done it. We are in consultation
with the Ministry of Home Affairs so far as
the Central Government employees are con-
cernei!, Goveroment will consider this case
with sympathy We small look into it. We
have already communicated with the Home
Ministry and are trying to tackle this pro-
blem.

As for casual labour, although it is not
included specifically in the terms of reference,
the Second Pay Commission also went into
it and nothing prevents this Commission
from going into it.

The question of NGO's and Union Terri-
tory employees is included in the terms of
reference.

As for the scope of this Commission, it
is much wider than the Second Pay Commis-
sion will itself take into account the separate
entity of the Railways, P’ and T, and Defence
and would certainly have advisers from those
departments, It would be for them to decide
whether they should appoint an expert com-
mitted or a smaller group to go into the
specific problems of those departmeants,
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Governnent having nmow appointed the
Pay Commission, T am quite sure labour
and their representatives would welcome it
and would depend upon the sympathy and
goodwill of Government which are there
quite in abundance,

15.10 hrs.

DEMANDS FOR GRANTS,
1970-711—(Conrd.)

Ministry of Labour, Employment and
Rebabllitation—(Contd.)

MR. DEPUTY-SPEAKER : We shall
take vp further discussion on the demands
of the Labour Ministry. Shri Kundu.

| Wrag seR (FEwra) o guTeas
Agwg, 4 § v § oF arew fadvew
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#T e 7E faar mar

MR. DEPUTY-SPEAKER : I have call-
ed Mr. Kandu.

SHRI 8. KUNDU (Balasore) : While
speaking on the demands of this Ministry it
strikes me whether there is any justification
for this Ministry to exist. 1 feel the Ministry
has no policy to espouse or implement. I
have gooe through the report. I want to
know what is the policy of the Ministry on
wage. The Ministry has absolutely no policy
80 far as wage is concerned.  The need based
wage was there in 1957 and the Government
had in fact partially agreed. But that was
tmmedigtely repudiated by the Government
policy and 1 shall come to this gquestion
later on.

What is the policy regarding industrial
relations. The number of mandays lost has
increased from 7.72 million in 1964 to 17.24
million in 1968 and & large or major portion
of this is in the public sector. This clinches
the issue and shows the state of affairs of
Government’s  industrial relations  policy.
What is the policy of the Minister on collec-
tive bargaining 7

APRIL 24, 1970 Lab., Emp. and Rehab.)

224

15.12 hrs.

[Shri K. N. Tiwary in the Chairl

The junior Minister, Mr. Azad, waxed
eloquent and said : we are going to eo-
courage collective bargaining. Have they
done so? Mo, they have sabotased it.
Workers have now no hope of realising any-
thing. They have compartmentalised it by
arbitration, tribunals, etc. The poor worker
has nothing to do and is unable to realise
aoything by organised or collective bargain.
ing because the law hangs over his head as
a sword. What was the attitude of the
Goveroment to collective bargaining when the
Central Government employees struck work ?
We can better term this as the Ministry of
employment exchanges. Government has no
policy about emplovment.

Last but not the least, there is absolutely
no policy on rehabilitation., Some money is
to be spent on whoever is available to be re-
habilitated in some place. The only policy
seems to be the proliferation of departments
and bureaucracy to rehabilitate officers and
ministers ; there is no other policy of rehabi-
litation. That is why I asked in the begin-
ning of my speech whether this Ministry
should exist as such. Since this Ministry has
been doing nothing for Labour nor has even
protected the rights and privileges of,
labour, it must pack uvp lock, stock and
barrel.

In this report there is no mention of any
wage policy. Last time when [ spoke, I
referred to it, What would be the basis of a
wage policy which will give rise to producti-
vity 7 Do they not think that a opeed
based wage policy will also give rise to pro-
ductivity 7 Or do you pot think, as the capi-
talist and conservative people think. that for a
need-based wage the wages must be only
equated to productivity, that is, if you pro-
duce certain things, then you will get this
basic minimum wage 7 What is your concept
of wages 7 Absolutely there is no concept of
wages.

SHRI S. KANDAPPAN : What is your
concept 7

SHRI S. KUNDU : Now that my DMK
friend has asked me, it is better that he
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konows it. My concept is this. It has ba;n
found ou* that if vou give the basic minimum
amenities, productiviry goes off, It has been
proved in Japan : it has been proved in
Israel. The shocking thing today is that the
Government of India does not pay any heed
to it. Today we find that they are putting so
many its and buts in respect of the concept
of a minimum wag: to be paid to the
Class II1 and IV employees. [t is a most
important thing that the investment of
human resources is accepted in a developing
country. It increases productivity. But the
Goverament have no such policy.

Now, if the National Commission on
Labour has done anything, they have done
three things and in that respect they have
done some good They have analysed all the
types of wages chat have been paid so far.
Firstly, they have said that the real wages
have gone down  You must remember this,
The real wage which was paid in 1939, went
down in 1943 by 33 per cent. I T was getting
eight annas as wage in 1939, what I was
gettiog in 1.43 would have been about five
annas or six annas and a fev pics. What is
the picture now ? In 1967, the real wage as
compared to 194+, is about 40 per cent less,
Today, the workers are getting 40 per cent
less in real wages than what they were getting
in 1939, Th's Ministry does not realise this.
In =pite of it, what does the National Com-
mission say? In spite of it, the National
Commission savs that whils there has been
a declinz in wages, th® production per
worker has increased by about 63 per cent
petween 1952 and 1964, This is the report
from the Nationa! Commission on Labour.
It is oot from my own ingenuity or from
somewhere.

AN HON. MEMBER : What about
other privileges 7

SHRI S. KUNDU : When production
has increased beiween 1352 and 1964, part
of the production must have be:n doe to the
workers. Can anybody chillenge it ? The
fact remains that they have been getting less
wages. They have been putling more pro-
duction

Another most important, glaring thing—
the third point that they have mentioned—is
this. It is the labour cost. The walue of
total production has gone down. The labour
cost on production has gone down from 53.3
per cent in 1949 to 36,5 per cent in 1964, It
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is an alarming position. It is a shocking
position. When labour cost has gone down,
when real wages have gone down, the
workers have produced more. So, tcday they
are clamouring for a need-basei wage, and
this Government are saying they cannot do
anything and they are putting s> many if’s
and bat’s.

I will just in a minute mention what is
the relevancy of this in relation to the
position in Japan and other countries. In
Japan, it is something astonishing to know
that productivity increased by 67 per cent
from 1954 to 1965, while the increase during
this period of real wages was 13 per cent,
The increase in consumer industries duriog
this period was phbenomenal. In steel, the
increase was B89 per cent; machinery in-
creased by 77 per cent and chemical indus-
tries increased by 104 per cent. Let my
DMK friends listen to me, especially when
they put me a question.

SHRI S. KANDAPPAN : | have been
listening to him carefully, I did oot interrupt
him at all. (/mrerrupiion).

SHRI 8. KUNDU : In spite of this, this
Ministry is blind to our economy and is un.
concerned. Human investment and human
resources are such very important things. We
are passing through a very bad time I do
not koow what is to happen in the future.
Millions of people are stagoating in sub-
human level. They cannot take these things
unchallenged.The future would be bleak be-
cause that Labour Ministry never intervenes.
The Labour Ministers never say, ‘‘Unless
you do this, I am going to resign " So, they
have not made any impact.

Coming to workers' education, the
minister must understand that any inve;t-
ment on workers’ education and g
education of workers will increase producti-
vity and loyalty to industry. &0 per cent of
the people are illiterate. Most of the fitters,
mechanizs and others do not know what is
there in workers’ education. 1 have seen
horrible conditions in the Rourkela plant of
HSL. I can say that Tatas give better facili-
ties for workers’ education tha . our public
sector undertaking. It is a disgusting thing.
About workers' education, the repori savs
that in order to secure deeper involvement of
the trade unions and other iostitutions
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interested in workers” education scheme, the
ministry has increased the grant from of
Rs. 50,000 to Rs. 75,00)—an increase of
Rs. 25000 for millions of workers! The
Royal Commission on Labour made a re-
commendation abaut it -n 1931, Long ag>
they reali ed that any investment on workers’
education will help. Today the workers'

education scheme is dominated by bureaucrats.

Thers are no labour representatives on
it. Why do you want to make it bureaucratic
and management-ridden ? 1 want a positive
answers on this very impaortant matter,

I have already referred to collestive bar-
gaining. This Government of India, which
savs a lot of things about collective bargain.
iog, has not 82 far ratified the two important
conventions of the International Labour
Conference on this score. When the last
meeting was at'endedd by Mr Hathi, it was
again ingisted upon but charters Nos 87 and
and 98 which give the right of assoc’a‘ion
and right of s'rike (o workers have not yet
bzen ratified by the Government of Tadia.
Mr. Azad waxes elaquent about their doing
everything for collective bargaining.

About the Indian Labour Conference,
what a sorry state of affairs ! Whv has
HMS walked out 7 Why has AITUC walked
out 7 The reson is, yoo and your ministry,
your officers, deliberately try to sabotage
everything which is in the interest of labour
and that is why one by one they are walking
out You discussed only with INTUC be-
cause AITUC and HMS did not join. You
must create a climate in the Indian Labour
Conference whereby the interests of the
labour class may be promoted.

‘The trapedy today is, there is a proli-
feration of labour statutes The States are
competing with the ceotre and passed a lot
of statutes. Praciically it has resulted in
such a chaos that some of the States are
‘making statutes which go directly against the
interests nf country.

An award was given by the industrial
tribunal in respect of the medical workers
of the TB hospital. Now, by virtue of
section 17 a® of the Industrial Disputes Act,
Piloo Mody’s Government in  Orissa is not
going to implement it, Because, vnder
section 17 /a) the State Government can
withiold the implementation of the award
in 'he national interest, in the economic
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interest. I have made a suggestion to delete
this obnoxious section 17 (a).

Receatly, the Supreme Court has given
a judgment that workers in the hospital will
not come under the definition of “workmen"
in the Industrial Disputes Act. This is a
decision which has far-reaching consequences.
The rights which were given by the previous
judgments and the rights which have been
eonshrined in section 2 () of the Industrial
Disputes Act have been taken away by this
judgment, T think the time has come when
the Central Government must seriously
think of bringing farward a Bill which would
codify all the special benefits like sickness
leave, casual leave, festival, holidays,
retrenchment compensa‘ion, gratuity elc.
which have been accepted at the all-India
level and push through that legislation.

Then I come to unemployment which is
a colossal problem. By the end of the
Fourth Plun 40 million will be unemployed.
What are you going to do ahout it 7 QOur
planning is not employment-oriented. It is
a shockin j thing. The more the investment
and more the production the less the em-
ployment. The steel industry gives a very
revealing example. In Bhilai steel plant
when the production was one million tonnes
the employment figure was 26,423. When
the production went up to 2.5 million tonnes
there was only a marginal increase of 10,00
in employment. Similarly, in Durgapur
when the production went up by 6 lakhs
tonnes, the increase in employment was only
5000. In Rourkela, again, when the
production went up to 1.3 million tonnes
there was only a marginal increase of 5,000
in employment. Even the draft Fourth
Plan is not employment-oriented. The more
you investment, the more employment comes
down. This is a colossal problem,

We have the green revolution in the
villages and & new class of affluent people
is coming up in the countryside. In another
20 or 25 years the population will be 100
crores. Then there will be_plenty of food.
But, at the same time, there will be starva-
tion deaths becnuse the people would not
have the money to buy food. Unless the
Ministries of Labour, Planning and Home
coordinate their activies, this problem cannot
be solved.

Coming 1o rehabilitation, T had been to
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Andaman Islands as a member of the
Estimates Committee. The report of that
committee on this prohlam is going to be
p. 2sented very soon. 1 was shockad to find
how the refugees ars going to he rehabilitat-
ed in Neil islands where, according (o the
soil chemist, there is only stone and sand
At the same time, in Kalkaji you are not
roing to implement what can be dons under
the law. You arc trying to avoid it. In
Kalkaji people have been agitating for it for
a long time  Why do you not accept their
genuine demands ?

1 conclude by thankicg vou, Sir, for the
little indulgence shown 1o me in the matier
of time,

D.G. Min. oy

DR MELKOTE (Hyderabad) : Sir. it
is very customary on the part of members
who sit on this side of the House, the
Treasury Be:ches to compliment the Minister
for the report that he has placed before the
House ..od support his Demands. [ feel the
time has come when we have to call a spade
a snade. We have watched for the past 23
years to sec what the Labour Ministry
would do for the working class in this
country.

It is no doubt true that a number of
legislative measures have been enacted and
the bepefils that ought to flow from these
enacaner ts are being implemented to some
extent ; but nothing more than that has
happened. 1 feel today with the young
Ministers, Shri Sanjivayya, who has been
occupying this post for the second time, the
dynamic personality of Shri Bhagwat Jha
Azad and the young Deputy Minister, there
would bz a new look into the affairs of this
Mipistry which we failed t> see all these
years. The huge ployment  probl
in the country is facing evervone of us;
what with the increase n population, the
huge population, the cost of living gning up
and poverty being there to which we are
adding education, makes the problem a wvery
big one.  Sir, povertv. unemployment and
education ill pgo together. These three
faciors contribute and have contributed to
the revolutions of this world everywhere,
If they do not take cognizance of these
factors thev must uvnderstand that they are
sitting on th= top of a volcan: and any time
they may be blown up. The country is
facing this crit‘cal situation in every walk of
life. Thrrefore, Sir, if under these conditions
we come here to understand what the Labour

not give us those details nowadays and
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Ministry has been doing we felt that they
would offer us something very tangitle to
meet the situation. We hardly see anything
of this anywhsre May T say that year
afte- year and in the beginning the details
that this Ministry gave us of their doings
were fairly comprehensive and many of
them were valuable. We accepted them as
such and we criticised them. They have now
taken the cue not to mention them in the
detailed informziicn given to us. Will it
help ? Why are we here unless we get to
kncw every detail of those facis 7 They do
that
is one of the main charges that T would like
to make on this Ministry.

Apart from this may I know how this
Ministry has been dealing with the question
of onemployment ? It is iocreasing galore.
Tt is not merely the educa‘ed I am ‘hinking
of. The engineering graduates and others
who get fair eduocation, attempis are being
made to et some kind of a relief for them,
Sir. it is not these educated people | am
thinking ab ut. It is the so-called unedu-
caled who (o not go upto the matric
standard even but who get some kind of
training in many of these small schools that
the Labour Departmen! has opened-—techni-
cal training schools and even here ' technically
trained personnel who are not educated are
finding difficult to get employment. If this
is the situation and the number is increasing
vou can understand what ‘he fate of the
country would be like.

Sir, this unemploymeat problem is so
great and it s so customary for every
Minister to say ‘Jai kisan-Jai jawan' and at
the same time ‘Jai mazdoor’ to show that
the Government is doing everything for
them. What have they done ? Sir, may I
point out that the Agriculture Depariment is
doing something nowadays (o increase
production and in agriculture it is almost
an individual effort bu* in the industty the
workers are getting workers education ;
the worker has produced ; the export is™
increasing and what do we find. We find
in the Expo exhibition in Japan our ladies
with their fine sarees are being exhibited
and admired and papers are putting out that
a number of people are standing in
queue to have a glimpse of these re.ple.
Should it mot be the duty of the Labour
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Mipisiry to send our working class people
thzre and tell those people that these pro-
duzts wore manufactured by these workers ?
Have they ever made any such atlempt 7
Insiead . [ sending th:se people who have
produced those things for which we are
finding a ma:ket abroad, it is our beautiful
gitls that are being sent to these exhibitions.
Can 1 compliment the Labour Ministry fos
what they are doing ?

D.G. Min.of

‘elkote]

SHRI N. SREEEANTAN NAIR : They
look at the beautiful ladies.

DR. MELKOTE : Then, from foreign
countries lubour personnel and workers come
to this country ; the Embassy people of
those countries attend to them : they go
round with them, show them round and
give them all attention as if they were kings
of (beir countries. But people also go to
these countries but what with their poverty,
their lack of fine dress which they cannot
afford to wear, to learn to manufaciure
and increase the production of our export
material, what atteotion do oor embassy
people pay them ; oot one of them ever cares
for us when we go out, The Labour
Department does not take any action even
when we ‘come and complain sbout them
year after year. And then they say, “Jai
Kisan™ and “Jai Mazdoor” | Is this the
“jai Mazdoor™ treatment that we are
getting ?

Every year we have been finding that
Padima Shn and several other awards are
beirg piven by the President of India. Has
the Labour Department ever recommended
one single worker, worker who is working
either in the factory or in the field, for any
cne of these awards 7 What is it that they
are doing ? For the production that we are
incicasing in this country do we not deserve
such awards being given 10 us ?

This is how the Labour Department is
dealing with the wotking class. Somctimes
we feel that this department should be blown
up lock, stock and barrel.

Then, we have been noticiog for the past
20 years that the President nominates to the
Raiva Sabha cmineat persoms, musicians,
artists and everybody. How many persons
f:om the working class have they nominated
1o the Rajya Sabha so far ? Should not the
Labour Department take into consideration
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what is happening in the country ? Do we
not deserve any one of these things ?

Then, look a the composiiios of the
productivity councils. They are such that
the sumlti.(’ms that we make have no
impact on anyone. The productivity council
should be so composed that pevple who
produce and who can be given technical advice
alone should be there, The conceptionr of
the productivity council shou'd be modified
to get the best results.

Then, people say that there is participn-
tion in mapagement. 100 or so of these
public sector underiakings have taken up
this question of participation in management
during the past several vears What is the
result ? The result is only this that today 1
have got to say that whereas the British u:ed
to call us coolies our own people are
treating the working class people who
produce goods much wrose than the British
did. My heart bleeds when I see these
things.

The Prime Minister in one of her
announcements, which has helped us very
much and we complimeat her for that and
thank her, said that all those people whose
provident funds came 1n Rs. 40 per year
should be catitled for peosionary and other
benefits. As it is in the coal mines their
provident fund goes even more than Rs. 40
per  aopum. Should pot the Labour
Department immediately come forward and
make an announcement in the wake of the
Prime Mioister’s remarks. Does it need
time or our reminding them to do these
things 7 What is the Labour Department
doing, I caonot understand.

With regard to youth of the country,
the upiversity you:h is restive and is causing
so much of senseless destruction but all
attempls are being made to placate them.
But here is the working class youth who is
producing things for the country and still
nothing is being done 1o help them in any
one of these matlers : Should he also take
to methods similar to uuiversity youths ?
Is it correct for the Labour Department not
to pay attention to this aspect of the
question ?

Then, on the question of the National
Labour Commission, may I roint out that
we are investing crores ard crores of rupees
in this ccuptry on the suting up cf our
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industrial plants. We purchase (he best
machinery that is available in other parts of
the world, we do not recognise an, iron
curtain, we maske purchases from Russia,
Yugoslavia, Japan, England, Sweden,
Switzerland, etc. When our worker goss to
other parts of the world and works on the
machines thzre, shoulder 1o shoulder with
compatriots of that country, he produces
more and earus much more, at least equal
to them. But when th- same machine~ is
brought to our country, the production goes
down. Compared with the wages in that
country, the worker gets Rs. 1500 there
whereas the same worker here geis only
Rs, 250. The production cannot be the same
here. A foreigner sells material of his
couatry to our country cheaper than what
we sell here. What is the matter 7 Is it
that the management is not working 7 Is it
that the worker is not putting forth the
right type of cflort 7 If the mapagement is
not workwmng cfficiently dismiss them : if the
worker is not working properly you dismiss
him. 'We support you in that. Buot if it is
not the fault of the worker, trace the source
of the trouble 7 No such attempt has heen
made to find cut what is wrong and where 7
We see discontent cverywhere. This question
has not been tackled properly by the National
Labour Commission though 1 have asked
for it.

In regard to the implementation of the
wage board awards, in public undertakiogs,
some huve recommended interin: relief. The
recommendations of the wage board in any
public cector undeitaking, in a particular
factory, hae repercussions on the other
public scctor undertakiog, more particularly,
in that locality. In Hyderabad,. in a
synthetic drugs factory, uoder the L.D.P.L.,
the strike has been goiog on fur the last 47
days and they want interim relief which is
being denied 10 them, Still nothing is
being done. How can we carty on in this
maoner 7 Why should you differentiate
between one group of workers and anolher
group of workers. In the implementation
of these awards, how far does this Labour
Department take stock of the situation and
ils impact on other industries end what
action it should take 7 They have not looked
into this question, I feel they are Dot
imaginative.

Then, there is the question of misappro-
priation of provident funds. It is increasing
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day by day and the Government seem to be
taking no action whatsoever. Is it the
socialist patiern that the present Government
is trying to usher in? The Prime Minister
hersell has given lead. But in what direction
are we in the Labour Ministry moving ?
Something should be «one to improve
matters nere also.

The Birlas and other industrialists, in
Calrutta, wers +aving =/! these years that
communists and others were responsible
people and were more realistic in their
approach than the INTUC Ileaders and,
therefore, they helped communists to form
unions in their factories. We warned them
of the consequences. Now, they are trying
to run away from the communist friends,
If they come to our side, to Andlira Pradesh,
Tamil Nadu and Bangaiore, we would like
to warn them that s. far as the working
class is concerned, we make no difference
between different rival trade unions. The
Birlas and others are hitting the working
class as such. When they come to our
part, we will ask them not 1o go there and
will not help them. [ would like to say
that it is the industrialists who have beea
ruiniog the country and making profits ;for
themselves and not paying adequate wages
and looking nfter the wel‘are of the working

class. These Industrialists have got to be
treated properly. Have they uaderstood
the present tempo of lie country 7 Let

them stay in Calcutta and give a proper
deal to the working class. But how and
what has the Labour Mipistry done to
prevent such an exodus of industrialists ?

The question of agricaltural labour is &
very important one. It is a problem which
has got to be tackled seriously. It is not a
small problem. There may be an individual
worker or labourer or peasant who has got
some land and produces a little agricultural
product, It includes these but uitimately it
is the landless labourer who has got to be
looked after properly. The Labour Depart-
ment bas dooe nothing whatsoever in this
direction. I feel crores and crores of rupees
ought to be spent in order to help this
working class to have their own unions to
carry on work for them.

In the end, I would like to say that
many of the welfare schemes bave not been
working satisfaclorily. Once a person be-
comes a working class man, he contiries to
remain as & worker at the lowest rung
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throughiout his life. Do vou want him to
remain an ordinary worker throughout his
life 7 Should not the worker rise higher
and go upto the managerial positions ?
What is the type of education that you are
imparting in the Worker Education Schemes 7
The Labour Ministry may also look into
this question and do sumething to deal with
the problems of the workiog class to ime
prove their status in life.

DR. MAITREYEE BASU (Darjeeling) :
Mr. Chairmain, Sir, T would like to paint
out some mistaken iofurmation given by Mr.
Umanath yesterday about us and I would
like to correc' it.  He said that our U'pion,
the INTUC Union, was the recognized union
in Rourkela. It is not so. It is the HMS
Union which got recognition in  spite
of its breaking the code of discipline.

(Interruptions)

SHR1 S. KUNDU:  After long
struggles. ..

DR. MAITREYEE BASU: You went
on maligning' the INTUC, 1 pever said

a word,
SHRI 5. KUNDL' ; 1 did not say that.

SHRI SURENDRANATH DWIVEDY
(" endrapara) : May 1 correct her, Sir 7

DR. MAITREYEE BASU : You canoot
correct me, | did not say that you spoke.

SHRI SURENDRANATH DWIVEDY :
I am the President of the Union. What you
say is wrong.

DR. MAITREYEE BASU : Mr.
Umanath said yesterday that the Durgapur
union affiliated to the INTUC was involved
in some sabotage. It was proved beyond
doubt that it was not so. This kind of
information is supplied to the House. This
is only by the way. 1 do rot want to join
issue with people who do not know anything
and who give wrong information.

Sir, the Labour Ministry is really the
whipping boy of the country. The Labour
Ministry canpot do anything. I have pointed
il cut earlier and again 1 point out that the
Labour Ministry is merely there to carry on
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conciliation and things like that. It is the
ecopomic policy of the Government and the
Plapning Commission giving advice to the
Government on economic policy which can
really ameliorate the condition of the labour
in tllew{oumry. The import licences, the
import * policy, the utilisation of coal, the
coal economy, the import of crude oil—
these are the things which are most impor-
tant. Molasses are not being utilised because
our alcobol based industry is going out of
faghion. It is no use for aleohol producers
to lift the molasses. They leave it there,
The imported crude oil producing petrol is
replacing ‘be indigenously produced alcohol.
These things are of more importance.
Imported crude oil is replacing the coal. |
am citing these only as examples and the
import policy and the licensing policy not
only giving licences to the Birlas—it is not
that—it is the licensing policy of several other
industries as well that matter. How is this
done ? What about the production patterns
that are being followed ? How is the Planning
Commission advising the Government about
the industrial development of the country ?
If the policy continues as it is there is bound
to be retrenchment. The fuctuation of
employment will go on. Therefore 1 say
that the Labour Mipistry is a whipping boy.
On the on= *ide there is the economic policy
of the Government and that of the Planning
Commission and on the other there is the
political interference in the labour movement.
Due to the colonial conditions prevailing
in the country paturally the desire of the
working class was to achicve npational
independence and all their aspirations and
hopes were bound up firmly with that idea
of national liberation. T will quote from a
newspper culting— this is dated September
6, 1906 from Indian Telegram, not in
existence now—showing this  political
influence in the early davs of the Trade
Union movement. It says :

“A few mepiale and ninety per cent
of the Railway staff at Asansol have
struck work. A large gethering on the
private grounds of Messrs Hazra and
Company met in the Railway Union
under Mr. A. C. Banerjee’s presidency,
where all swore solemnly to remain true
to the Unions's cause. The President,
Babu Premtosh, &and two dismissed
tailway men addressed the meeting
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amidst great enthusiasm and repeated
cries of “‘Bande Mataram.” After
addressing the meeting Mr. Banerjee
owing to indisposition left it. Shortly
after his departure, a large number of
Eurasian and European Railway mea
armed with lathiz= and =ome with guns
and revolvers .."

So, it is not Naxalite: only who are wusing

lethal weapons, but at that tine Europeans

and Eurasiaps used it—

“guns and revolvers, forced their way
into the centre of the assernbly,
flourished their lathis and took an
aggressive and  threatening  attitude,
danciog ani singing obscene songs.”

It is a long passage and I don't wanl to
read the whole of it But there is one
important thing which I will read. It says :

“The Union has been reorganised new
and called Indian Railwayites' Union
with Babu Surendra Nath Banerjee as
Piesident ; Messrs.  Subodh Mullic,
A C. Banerjee, A. K. Ghash, A, Rasul,
Rabindra Nath Tagore as Vice-
Piesidents ; Babu Bhupendra Nath Bose
as Treasurer ; Babus Kristo Kumar
Mitter and P.K. Roy Choudhuri,
Burnister. as Secretaries,”

Thus, yo. see, political ioflieace was there
in the trade union movement from the very
inception of the tradc uniom movemnent.

15.52 hrs.
[Mr. Deputy-Seaker in the Chairl

At that time, because of the colonial
conditions in our country, the most igmpor-
tant thing. was desire for National with which
the aspirations and wishes of the working
classes, were bound up  This politi.al
influence continues even now. This is not a
desirab'e thing any long=r to continoe. The
working class must be unitsd irrespective
of politics. The working class must
have one united force. The only enemy
is—not the INTUC to HMS or
AITUC to INTUC and other organisations
—the exploiters and nobody else.

Thiogs have not chaneed at all. T shall
read out an open letter written by somebody
who is not be ¢ but he is an hon. Member
of this House written to the Indian Jute
Mills Association. This letter was written
on 17th Febiuary, 1931 by Shri Bakar Ali
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Mirza and Dr. Prabhabati Das Gupta. Al
that they had written, could have been written
now with some of the figures changed
after so many years. The situation has not
changed. It is ther: still. The exoloitation
is still there. What can the Labour Ministry
do ? Can the Labour Ministry do anything
in these matters 7 Can the Labour Ministry
change the economic policy of the country 7
Can the Labour Ministry give more employ-
ment to the people than before 7 They
caonot. Why should they then pretend to
the country that they can do it ? Let them
say openly and honestly that they cannot do.

MR. DEPUTY SPEAKER :
Member should conclude now.

The hon.

DR. MAITREYEE BASU : I shall finish.
I only say that thay can do many things.
They can give drinking water to the people.
You will sse what they have put in their
report. They say that having completed the
construction of 352 houses during the
year 196 <69, for Docker in Bombay,
the Bombay Dock Labour Board plaas
to take up comstruction of 250 during 1970-
71, They think this is a great achievement.
Consiruztion of these 162 houses would be
completed by Bombay Dock Labour This
is something good. But Look at the record
of Calcutta. Afier completing the construs
tion of houses numbering 288, the Calcutta
Dock Labour Board has started construction
of the second batch of 96 houses during
196869 What is the total regsitered lab~ur
for whom these houses are being built ? Tn
Bombay, it is 4, 967; in Calcutta it is
11,668,

MR. DEPUTY SPEAKER:
conclude your spesch.

Please

DR. MAITREYEE BASU : Since you
have asked me to conclude, I do not want to
take much time of the House,

Thank you.

MR. DEPUTY SPEAKER: Shr
Daschowdhury.

SHRI B. K. DASCHOWDHURY (Cooch
Behar) : Will the dcbate continue on
Monday ?

. MR. DEPUTY-SPEAKER : You go on
with your specch. Do not anticipate anything.
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SHRI B. K. DASCHOWDHURY : Mr.
Depoty Speaker, Sir, vesterday we had an
occasion to hear the hon. Minister of State,
Shri Azad. But I must say that the Minister
would not show his dynamism and he could
not make his dynamic leadership felt im the
Department for which he is in chirge.

I must say one word about the Labour
Ministry. The entire Labour Minisiry has
got three mipisters.

MR. DEPUTY-SPEAKER : The hon.
Membe; may continue on Monday.

16.00 brs,

CONSTITUTION (AMENDMENT) BILL*
(Amendment of articles 16,19, ete..

st 7y famd (§07) : & yeaw F@r
g B W & dfqara & am g F0
T fadns A @ w7 & agufa &
AT )

MR.
question is :

“That leave be granted to introduce a
Bill further to amend the Copstitution of
India",

4 he motion was adepred.
&t wy faww : & fedos ) W
@

DEPUTY-SPEAKER : The

———

COMPANIES AMENDMENT) BILL*

(Inzertiom of mew Sections 224A,
224B, and 224C"

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 beg 10 move for leave to
introduce a Bill further to amend the
Companies Act, 195¢.

MR. DEPUTY-SPEAKER :
moved :
“That leave be granted to introduce a

Bill further to amend the Compenies
Act, 1956"

Motion

APRIL 24, 1970

Introdeed 0

SHRI S.S. KOTHARI (Mandsaar) : I
rise to oppose introduction of the Bill. This
is a very important matter. 1 am surprised
a senior member like the Mover has sought
to lutroduce a Bill entitled the Companies
(Am=ndment) Bill, 1970, which suggests that
0o person shall be an audiior of more than
five compapies. This is an unwarranted
attack on am honourable profession. They
are entitled to attack any profession they
like—that is a different matter, What I am
concerned with is the contitutional aspect.
Art. 19(1) (g) #ays that all citizens shall have
the right to practise any profession or to
carry on any occupation, trade or busine:s.
It also provides in clause 6 ;

“Nothing in sub-clause (g) of the said
clause shall affect the operation of any
existing law in so far as it imposes or
prevents (he State from making any law
imposing, in the interests of the general
public, reasonable iestrictions on the
exercise of the right conferred by the
said sub-clause...”

Reasonable restrictions can be imposed on
the right to exercise anv profession. The
question is whether this restriction that a
s.hlll not audit more than five limited
ble or not. It is like
nmcnbmg that a labourer sha!l not work
for more than half an hour and if he does,
he would be violating a provision like this.
In this case, if an auditor h:s only five
companies to audit during a whole year, he
would starve all the while He can finish
his work in 5 to 15 days and then probably
he would have to comn to Parliament and sit
here like me.
Basu in his Commentary says on the
constitutional aspect in p. 503 :

“It also follows that the court is not
concerped with the necessity for the
impugned legislation or the wisdom of
the policy underlyiog it put only whether

com is

the restriction is in excess of the
requirement’”—
this is very important—
“and whether it is imposed in an
arbitrary manper”.
Further @
“The expression 'reasonable restric-
tion® comnotes that the limitation

*Published in the Gazette of India Extraordinary Part 11, section 2, dated 24.470.
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imposed on a person in enjoyment of
the right should not be arbitrary or of
an excessive nature”,

SHRI AMRIT NAHATA (Barmer): On
a point of order. At the intrnduction stage,
a member can oppose a Bill on!y on the
ground whether it is within the legislative
competence of the House. He is trying to
show that this Bill is wira vires the
Constitution. But that is the concern of
the judiciary, not this House. Whether this
House is competent to enact such a law
alone can be agitated here.

If the Bill is
proceed

SHRI S. S. KOTHARI :
unconstitutional, how can we
with it ?

SHRI AMRIT NAHATA : Who is to
decide it ? Not we,

SHRI 5.5 KOTHARI: “What is
required in the interest of the public is that
in order to be reasonable, the restriction
must have a reasonable relation—this is
important—to the object which the ligisla-
tion seeks to achieve and must not go in
excess of that object.”

I do not know in which world my hoo.
friend is living, probably in the Young
Turks' world where they see monopolies
everywhere, | do not know what mono-
polies he sefers 1o, but if only reasonable
restrictions can be imposed, is it reasonable
to lay down that an Auditor shall oanly
conduct five audits during the woole year ?
In my opinion it is absolutely unreasonable.
It is a clear violation of the Constitution,
and this House caonot consider, in my
opinion, a Bill which is absolutely
unconstitutional.

SHRI CHINTAMAN] PANIGRAHI:
As this is one more attack on the mono-
polies in this country, T knew that Mr.
Kothari would immediately oppose it, but
my admiration for him remains.

My I say that it does not impinge any
of the provisions of the Constitution ? The
Companies Act, 1956 has already got section
224, and this is only trying to add new sub-
section 224A 224B a“d 224C. 1am not at
present going into the merits of the Bill I
welcome all the arguments that Mr. Kothari
has put forward, because 1 know that be
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has studied the subject deeply. Therefore,
it is better that when the Bili is discussed,
he goes icto the merits, Then, I shall meet
his points. This is Dot wirra vires, itis
within my righis and within the purview of
the Indian Companies Act. Only some
clauses are being amended and new clauses
are being added.

st 7y famy @ & g & Aa
Ferdt ot ¥ gedAr FAT AW R
sfr ag folt weea &1 famr & o awd
T uw afeqret § e Faoft gzt § faer
#t o7 ¥ oy wram & Y gwewr fadw
T8 grar wifgd, T aver ITFT A qor
farrer v & 3 wnfegdy | Foft meet
1 fas & FO F1 A6 ¥ & FH
fraar 1 @F A 9T ST AqTET
&1 faw wega g a1 A waer frdw
gwr a1, Tw W AW End el
o @ 97 & IEd AR SEE
g w3 7 wrwa frw wf o)
HTTRT Y FEAT & qg AT Fg faar &)
AT AT Farry <A T WWE A FL ar
warer wegr gvm | o fadas faae &
forw smr 9% oy fadry weaT WE @

wreRr ®r§ TE TR |

st e g m:q‘% TOH
FE vaow 7@ 3 A frdw afew &
war | afdT oF w7 & S @ g
Faré swietzgaAs & I eI a
& anfgy v ?

ot vy fomy : fadft @z 91 fa=
T {XaT @@ waw A& FEA |

st Afrx Wl (FATE) @ AEAT
e ¥ Awvaw Wgwaw ¢ ar adl, @
ST o st worE & W g AT
q-(wgf‘q:mﬁm farer &1 9 AT
farar ot &% § 1| Ourew Wegwaa 2
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[=fr v st
a1 T a7 A A @ T AT T A
o7 faare w4,

oft vy fomd : g 97 T F
st dtex wnt : A7 ATHAT = Y

SHRI 5. S. KOTHARI : In view of the
fact that Mr. Madhu Limaye has pointed
out that it is the convention of the House
that we do not opprse the introduction
of Private Members’ Bills, I withdraw my
ohjection. '

MR. DEPUTY-SPEAKER : The yues-
tion is :

“That leave be granted to introduce
Bill further to ameénd thé Conmmanics
Act, 1956."

The motion was adopted.

SHRT CHINTAMANI PANIGRAHI :
I introduce the Bill

16.11 hrs.

PREVENTION OF FOOD ADULTERATION
' IAMENDMEN]} BILL*

(Amendmi. nt 0} ':cr‘l‘fum 2,3, ete)

SHRI TENNETI VISWANATHAM
(Visakhapatnamm) : I beg to move for leave
to introduce a Bill Tuther to amend the
Prevention of Food Adulteration Act, 1954,

MR. DFPUTY-SPEAKTER : The ques-
tion is :

“That leave be granted 10 ictroduce &
Bill further 10 amend the Preveution of
Food Ad- leration Act, 1954

The moiion ~as adopied.
~

SHR1 TENNETI

VISWANATHAM :
1 introduce the Bill. o

- APRIL 24, 1970 &
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16.12 brs.
CONSTITUTION (AMENDMENT)
BILL— contd. )
(Omission of Article 314)
by Shri Madba Limaye

MR, DEPUTY-SPEAKER : We take up
further consideration of the Bill of Shri
Madhu Limaye further to amend the Consti-
tution of India. Originally the time allotted
was one bour. We have taken four hours and
52 minutes and more Members would like to
speak, Shri Raghuvir Singh Shastri may
continue his speech,

ft wgare fag wredt (o)
e HEYRE, SovafE gerve s v
fawifo ¥Y @ fF wre a9 afafen
i afg fedl AF w1 fedarfase s
A at & mareT g wnfgd | 9w dwT §
fr a1 mrefat 1, oft f fadt w1 aar
gfeurd et =rfgd, @@ & fao o
At @1 afed s feeft ot s &
fatranfamre fmet 1 A faea =iy
w1 fo 7 fady go & sk awre @
aifgd | wamRfas  gEe smm &Y
ferrfoat =Y @@ gu st & ag &
g 5 a7 awr wrewT g fr wrm g
@t o afafew & =0 fedft or =
afaw ¥ s Fedrfase fadr go 8,
At I qura fFar s aifgdy oW
a4 afag ¥ qwwr 27 qra wra
£ A AT g SR arewfAE A
¥ &7 g amafea # frar o @S9
T #8097 FO7 7 AT G G 20 AW
1 g afafee & awan T ame
=1 & | 5w 80,90 a7 100 qnfqﬁqa;
ot e fird g & ¥ ok sy
ﬁmimiﬁmﬁﬂw -

v g e g & e o far

" *published i in the ﬁaulle p.f Indu Enm rd-eary Part JL segtion 2, dated 2441970,
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a1 §faum Y ageem o ? gy &
Fgq & fF dfgar =t ageey Hasar
TE grit 1§ 7 FgAT Angan g fr awwd
g7 wwrw ¥ AR FEend gy qn A afe
dfqem § 3799 N wgEwwar 93 a
FAR ageAr A AfaFar § AR T q79T
wAfasar & @ (o & gwwan g fx
afg smasawar § &< dafear #1 awrar
& @ dfggw #1 o aw frar s
fga | 7 ag ot Frwar § fe afz ar
AR 2w e ga Ot ag g 79 7
g FW@ T AAH W qEE A0
& wgd 5 afcfeafaat aga 7€ § @R
aest gf offeafoai 1 =@ 6 @@
g7 afaur § guita fean grn siga
AR a4 @ fageifygi g7 @@ #1 faa
T ¢, % e f ST, wfgd |
dfaur ¥ o gaA §EE! GEEUT F
qr T A @ wWrEEA fqar @t Sew
Ty Wl uE am o #K g ag 41 fF
gart @ fafem mas 1 S9&T 0F AgOw
a1, IAFT UF AWE 47 o8 0F AH G
TV qaTa Y A 9T WA AR
99 w9 ar i #fgy f& 99 @@ w1
AFT gEA T 80 ar 90 a1 100
mﬁrmm‘tmr( AW THIE &
_fﬂrfwuausmﬁra”tarafavﬁlqm
arvr fowar § fr ¥ fafen wam &
mmﬁt,mtaaﬂn%anam a_;
og W1 AAEwAw see §, ag Al
gure @At =fgd ok ag St v g
7% -waTA g1 Arigh | A% w4 A ot 7
araar @At =nfgy fe & fafzm a@wre &
T qu oAl § e ¥ T g g
afes WG WEA 4T AW AW F
st o gER wArd & ar wfataw g,
IR AR T e wwoad daafey
SeRwrfewrT wwre A9 g A g IR

Constn. (Amdt,)
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T AR WA fF gwoars ¥ g < g
& &% a1 & gfa JwEne @, arar 1 gAnd
afrat 1 gty e &

o 27sm Frar oF famed®t § ok
R wE FEAE F g faogd
@ foar o &Y g 80-90 @& & F
gt & 1 oA @€t fawedr w80,
90 a1 100 wigdY M wAA-gT £ T 47
Fig, Tg WIBT 77 o oo g0 w¢ AT
q4T4 | FA9T W1 Ar=wT 2, A FAT
AT TOAF 8, A T AL W, 99
Fravaz FT @ F 0 A A g
7 aga wr AT A% & Fow & oz
TgT T AT Aa7 § AR W fAn g
YT WIT WIHRC HLAT AMET WL A
Fgar wifgh f gardr a9g & WAL TEl
gara A1 NI AT § av ag ahna
T wifgd 1 g fa ag o s @
AT AP 0w § FOF A AT Ho.vWe
& mret @ - wreT il 6 A g
gfaert w1 grex & At awra atafE
#1 9 fagrady 3, gait afaw g0 & g0
A w1 At A o Froed 2, e
aniws &7 # &1 ag @a @ A a|
griry

st famd 3 g fwr Y var 3 EW
 a @ war @ P oow faTd §
ot ma 2% gu 2, ¥ ot o @ mivw
a‘!msﬁrar‘im%qwma I8
frar gt 3, 9N gurm i
dmifrs ®v &, frorms sqa @R
TR WM qv TET T, 9 ¥ A
At o= gavs o G W GIErT Ay
AT T FIG KT AGY AT AN & AT
ey ¥ dar &, A
¥ 9T 7T qar g |

| eR fower W (Fga) - FeTE
wgdizn, v fF W S 8 Ay (4oaw
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1967 & ey oy ay wr | =nfed &Y 48
ot fr 4f za wwre ¥ falns & wmeaw
¥ wafa & a7 F79 agar § TENQ
T a1 A1 Z8 faEagw f Sien w57
T M oA AR ¥ W A W
#r§ fadms a1 afew sy war
7@t foar 1 gt @ & 7g fadaw Wz ®
wrar st TW WET W IW 9T g gE
gl wdvaE ¥ W & amEE
qET aEF AT ¥ | qg A1 qEIEF I FT
ag wwe a1 f& gwrdy gRd AT R
a1 71 gast 4949 qg FC FHFATL |
e 1967 & ama afdfeafaar aga o=
af &1 %€ uedl ¥ gareg 7w W gEA
R a9FFT W § qg e § fF e
41 gaq #1 ¢ W gfg 9@ W wfa-
T FIW FT AWEA #ﬁw,a‘rh
¥ ft 38 wiem & fq @@ g wg-
ar | ww feg, dar fe s # wra @,
FUHT WA AEA F1 a=w ¥ faw &
fasas w1 W F o1 WY & | wEgEd
¢ fir dzx Az & AaC a1 W WA A
uET | gYRIC dd A1 g@ fauww w6
wgq Fr & fau gt w
amw & gH qu § | afew g www W
| & fau o afi 56 f5 9wy gaA
fedt a% @ favas N a9 w=w
fear | ofz wo we % T a@ & £31
yfasite fadtas o, & e #1 IW
wHI @1 wfgd S W @@
fedl faslt fadas oy iftw a8 s@T

|[rEdt 2, Y g Ao aTE ¥ o faggw
g

# zrdo #o wwo—zfeqw fafaw
afads— &t geom # adl w7 TR § )
a7 e § fF e @we ¥ ada
TEgFA Y fraga fafm § W
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7 gfam & gAFa of & f§ gfeaw
fafew afem & ¥ wwmow fafed 7@
7, Fify a5 d2fadr fafaed ar 4o
fafeedt @1 ot ok g1 Seaw @faw
a a1 @ agh, afes g% WA ¥ o dw
& Y 9% TN FT FY wraew 4
ot e dw e A e
TRa @@ fo @W #1 W A W
WEATH § 9T a1, A @ AW A 9
AT F | qgT aF s wdaw T A E,
ag gri-ufew § w5tz 7 FT w7 FY
g F ¥@ H g W qry, AfET w
T WA A0, A ag W gEE Gy W)
dar f& 87 sgr & foa «nif & g9
afaw * awealawar &1 a9 g1 war, F
EF1 GIT TC T quTA-AaT & ww o
Y )

ST wTHTeT & 9w ¥ qw fafaw
wfaw &1 woAr & Y AR Y
wF wfafed o gEu aEdt | oom
sl g ¥ M R FEwT wE O
O At 3w am Nt g fam ¥
frafarat & gt ama Y ofp & war Wi
gfram & sgeeg 314 @ wx sfeaw
fafrsr wfm & sfewfai & fufass
mffaETc A 1gw e § s €
aferar anf fo ofear 2wt & @ ww<
N afew 7 o, 7@t @ufer
g

o7 ga www agw mT R, W
gitfeafa agsr o€ & fouk wraw
T FT AGGH $% qi@dd F@ 0
w® & T T ¥ O Sfafes
ded W% WEEE &1 ogrew @ B,
geits ag ¥aw fewr ¥ faw @Y 2
¥ AT @ AFT KT IW@ WA ¥
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qrer o frem ¢, @ g9 & feq 3@
anforst & 6 2z 3w & atgg asv @aw
it & fafeafaw w1 amar 5@
FIfT F¢ 1 geftardy 3t 7 st avnfas
AwF 5 Frfadfo &1 awem @ W@
¥ 1 sl A qReE d § oA &
afwwfal wifz & fadafewd €<
fatrg frafa ®1 s aara T faan
mar &1 @ feEr o qwaC WOWd
SITEY, SATARY FIE AET UWAT | A 4G
Wt mrgw @ fm & wgE s
dfeege, madw ar gfesrd & svadr @
ug &% & fr agt W-iw g W ofaa
¥ g W9 Fw Smar g, Afew
FOTO 7T ‘T W dFEe’ & fagred
F agd g aw o 1 sifer 1
@ & | fadw W o ardfag o s
g & TAYE 9T T AWEH & 9L A
# Fifem @ or @ g v gofard
AW yafmdT §f @ & @ fax
a1 EHI gEER WK Syafae deq
FT AIEAAE 9IS WA 9% @y et
8, v fag A T s & wifa i
faF1tt #Y &ew FAT W@ WEADE @
FraT &

Eqa(iﬂ'tgiﬁiﬂff" dte Tdo
¥ am W WEe we GWe F WY &M
grr # 9% o faaarfase s fadw
feafa #1 58 FT W T @ H
AT & 1 3w fadw & Y @ daw
78 7 & F fofew afew & fafefoe
FT |ATAT foFar o | ¥ 1 = fel IR
il & w0l 99 ar9 #TEW EWEA W
@ & ¥fea g% oAy T wwe
¥ &Y griwwmar fawmw ¢, S enite St
WA 8, fefgwe saw & W% svad
AHAL {TH I F A9 it Feafrtrim
W § IR Y ;W F & ore<a g1

VAISAKHA 4, 1892 (SAKA)

Bl 250

afz g #1 5@ faugs &t W@
W wEd ¥ aw gmened g, A W
a7 el 9 0% e ard w
fe @t 1% i #1f aoeam T3¢
I foew & g smr &, @ 7 @
FR ART § IEFT G §A | A9 TG
feafa 78 & |« w11 at dve dro w0 i
A WY Y A aifgs awwar g 1w
B HEAAAT AR FATHC FY ar g
w0 § aifegd, IfFT gaw amg-arg
gmifas weaEal #1 M T ¥ T
HHTA AT AT |

W g e 7 fedt sgaeqr
U ¥ fewm i qrn af aw W
@ gF W TN F wwr wAT Ay |
5 gfee & s g ag B9 g1 omav &
f& g sfaam & wgeim 314 9 fsite
&, arfs srre 9T aTEd @ sy
T WA AW GT ® O, e e
T & gR-ge wfewfl & @t gure-
X "R aOad & qrEAr greg |

Faw ¢ s 9 eftwre son &
w1 T 2, afew q@w Ay N i
T §, TR JAHT A T FT W
% s R} f5 @y 0w agee
art ot fe afesrd qm o &
gfa aw=d i WA W WK I
Trafas # g FF A Dy 531 v
@ ¥ @ ag wwfwa & a%w v ag
FOFIR GHISERE a1 grafafes et o
fazama @t &

W oWl & arq F =@ fadgw Wy
EET F@T § )

SHRi BAKAR ALI MIRZA (Secundra-
bad) : Mr. Deputy-Speaker, Sir, at the out-
set I would like to say that though I wel-
come the move made by my hon. fiiend,
Shri Madbu Limaye, I can give [ 1 only
yualified support.
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[Shri_Bakar Ali MII‘ZI] .

1 entirely agree with what has hcen said
about the Indian Civil Service and the way
in which it has becn functioning. The Indian
Civil Service was created by the British
Government when they realised in 1857 that
mere lathi and guns will not solve this pro-
blem but a state has to be created in which
the British social order is respected in this
cpuntry. On the ne side, they had Macau-
lay with his educavional programme ; on the
dther, they bad thie service which they called
the Indian . Civil . Service, in whicb the bril-
liant students  were selected and they were
trained in England and steeped in British
¢ulture and British view of things in general.
They were sent mostly either 10 Oxford or
Cambridge which are the biggest factories in
the world to manufacture the best snobs in
the noblest sense of the word. With this
gdditional snobbery and the greal authority
and prestige of the British Government, the
Indian Civil Service represented in India
some sort of superior humun being, superior
Indian, not equal to the Enlhl.bmn but a
sort of brown Englishmen in  this country.
That was the view of the British Goveroment,
They were paid so well and they were given
such other advantages that they were also
fairly honest in dealing with t! e people

Therefore, this service was.created by
the British Government for a special purpose
and that special purpose they served very
well. In crushing the freedom movement,
in doing everything possible so that freedom
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naturally and rightlv most anxious -and
His- Majeésty’s Government share their
anxiety—that the administration shall
not be weakened by the loss of experienc-
ed officers.”

S0, Sir, . Government required them oa
their terms. I know the whole thing was
managed by Britishers, They wanted to pro-
tect the loyal servants, but at the same time
they had the capzcity to make their ideas
originate from the victim itself. It is they
who partitioned the country but the idea was
supposed to emerge from Mr.. Jionah or X,
Y or Z. That is why the Government of
India offered them certain conditions, and if
they did not accept those conditions they were
to retire, So, when you make an offer and the
other party . accepts it, it is a contract and
it is not a privilege. Privileges are really en-
joyed by you, me and the princes and not by
the Indian Civil Service. Articlc 314 deals
with conditions of service of Indian Civil
Service. Article 311 deals with conditions of
service of IAS and so on and so forth. This
is a question involving amendment of the
Constitution and the Home Minister wanted
that we deal with that aspect exhaustively.
Let me make my point clear. Itis not a
question of privilege. | hold that there
should not be any inequality and privilege in
this -coustry, Even Jackson of the United
States said that there should be no in-
equality and no special ‘privileges. But, Sir,
the abolition of privileges and so' on should

js: delayed as dong -as possible, they left no
stong unturned in that.

. But that is only one aspect of lhc ques-
tion that the Indian Civil Service is not a
desisable insttution which should be 1olerat-
ed. That is one part of the question and not
the main ‘thing. In the Bill you want to
delete: Article 314 relating. to the agreement
we have come to-with the Indian Civil
Service. Now, by an ‘Act that was passed
in 1935, Secretaries of State -Service:were
protected in this manner. I want to assert
{hat this.is oot a privikege. There were cer-
tain conditions of service which were guaran-
teed and they were offered by Government ;
they were not asked by the Iodian Civil
Service but were offered by the Government.
A note has beem ciiculated by the Home
Minister :

L et
“The Government of Iodia e
-9 e, a

begin with ourselves and not with others,
It is very easy to take away the privilege of
others with whom we have no concern, Ts it
not a fact 7 Take, for example, the princes
and the Members of Parliament. The Mem-
bers of Parliament not only enjoy privileges
‘but also there is no check on the abuse of
those.privileges. The, princes have certain
privileges but they. cannot owver-step them.
‘Here yon ‘canmot  criticise somebody who is
Dot paesent, but everyday there is criticism,
What is the check ? Not only that you have
got the’ privileges  but aho you can extend
the same. as long - and:-as much as you like,
A year back we increased oUF salaries, tele-
phone facilities, etc. We imcreased our own
privileges. Therefore, 1 sainiain that privi-
leges and inequalities should not be there
and we should start with ourselves first.

Secondly, there is the '.quurion of some
Ricrige, sqme guarantee yhich you have givo



29 Constn. (Amdr.)

and which you cannot really discard because
the conditions of Injia have changed. In
what way have the conditions of India
changed ? TIn what way have the ICS officers
come in the way of any socialist measures ?
You do not take any measure and you
want to blame somebody or the other. That
will not do.

One 1eason why we are very keen about
this is that we have not succeeded in bring-
iog about socialism When Napoleon was
retreating from Moscow, he baiit a dome
with gold so that: everybody was talking
about the gold deme and forgot about his
defeat.

You have to honour the word that you
bad given. We are great believers in Gandhiji,
Gandhiji «aid that after freedom his main
task would be, firstly, to pewify the politics
of the country ; secondly, to organise the
masses t> insist and press that .all the
pledges that we had given during the time
of our slavery were honoured and fulfiled
and, thirdly, to organise the youth so that
their restlessness amd ideology got - some
outlet, i

Though the purpose and intention are
very good, T do not think we will be doing
credit to our country by changing our word
so easily and so often

MR. DEPUTY-SPEAKFR : Shri Hanu.
manthaiya.

SHRI 5. M. BANERJEE
Sir 1 have a
Bill,

(Kenpur) .
submission regarding this

MR DEPUTY-SPEAKER :
raise a point of order,

You can

SHRI S.M BANERJEE :
point of order : it is a submission regarding
time for this Bill. It is a really very impor-
tant Bill. Some of us whe did ' not under-
stand the implications of the  Bil at 'the
imitial stage have now Milly understood them:
We want 4o participate in the debate. Th=
Chairman of the Administ-ative Reforms<
Commission is speaking on this Bill. He
may give us some clues. Therefore, |
i e \

“That the time for this Bill be extend-
ed by two hours ™

Thhhthemimlormyaﬂe i

I have no
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somebody wants to olsject to it,
object. )

SHRI NAMBIAR (Tiruchirappalli) : I
support it.

let him

SHRI P. K. DEO (Kalahandi) : I beg
to oppose what Shri S. M. Banerjee has
stated In view of the present political
climate my Bill was considered as important
by the sub-committee of the Private Members'
Bills and Resolutions Committee and has
been upgraded to category A. 1 have been
sitting here for the last three davs,

SHRI S M. BANERIJEE :
for the last three months,

I am here

SHRI P. K, DEO : Here “three days™
means a month and a half  On this Bill foc
which only one hour was allotted, more than
five hours have been concumed All aspects
of Shri Madhu Limaye's Bill have already
been dzalt with. Therefore | bring forward
a closure motion.

MR. DEPUTY-SPFAKER : The
motion is hefore the House,

first

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) : I want to suggest a vig media.
As Shri Bapnerjee has pointed out, it is an
important Bill and many Membsrs want to
participate in the debat: on this. I under-
stand, the Government is supporting the
Bill ; probab.y, they have even issued & whip
to their Members to support the Bill, |1 do
not know but that is what | uoderstand,
We would require a two-thirds majority
before the Bill is passed. If tims is extended
for this Bill, other Private Members' Bill
will be debarred which is not proper. There-
fore, 1 suggest that since Government is
supporting the Bill, let Government take
over this Bill, give time from their own time
and fix a date for this. On the 28th we are
having the clections t3 the Estimates Com-
mittee. Probably many Members, more than
the required number, would be preseat that
day. Let Government provide one hour
or two hours, whatever we fix now, from
their own time and let this Bill be voted on
that day. Today we may continue with other
Private Members® Bill.

SHRI §. M BANERJEE : lmthduw
my. earlier suggestion in favour of Shq
Dwivedy's suggestion,
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SHRI S. KANDAPPAN : 1 strongly
feel that since Shri Dey's Bill is also a very
important and topical one, we should discuss
that Bill also. Govermn=nt has already
made up its mind, as has appeared in the
papers, that they are going to support this
Bill,

As Mr. Dwivedy suggested, it can be
made a Government Bill, they can bring it
and there will not be any difficulty in getting
it passed. On a previous occasion also, Shri
Nath Pai's, Bill was taken up by the Govern-
ment. Then, we can take up Shri P. K.
Deo’s Bill today.

SHRI P. K. DEO : There should not be
any bad preceden’ created because of ab-
sence of Members today »nd the Consti-
tution Amendment Bill not being passed. To
avail of the opportunity of Members being
present for the Estimates Committee elec-
tions on the 28th for the purpose of passing
the Constitution Amendment Bill on that
day is a very bad precedent. This is very
wrong. [ oppose this move,

SHRI NAMBIAR : Sir, my only sub-
mission is that if we postpone it to any
other day, other than a Friday—on 28th, it
is not a Friday—then the time has to be
taken from the Government quota. There-
fore, I want a firm commitment from the
Government that they will agree to do that.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : The Government has no objec-
tion. In fact, the Government supports the
suggestion made by Mr. Dwivedy and Mr.
Nambiar. Being an important matter, a good
discussion is necessary., Although this
Constitution Amendment Bill is only one-
line Bill, a large volume of matter is con-
tained in it, the consequences have to be
explained and all that. 1T myself wanted to
speak on the Bill about the legal, consti-
tutional and other aspects. Therefore, [
support the suggestion made by Mr.
Dwivedy.

SHRI P. K. DEO : Why should it be on
the 28th ?

SHRI SURENDRANATH DWIVEDY :
Let me make a motion and let it be accepted
by the House. I wa"t Rule 30 (1) and other
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relevant rules in relation to the Constitution
Amendment Bi'l of Shri Madhu Limaye to
be suspended and that the debate on the
consideration of Shri Madhu Limaye’s Bill
be now adjourned and be taken up ar
6.00 P. M. on 2:th April, 1970,

1%

SHRI P. K. DEO : 1 oppose it, Why
should it be on the 28th 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING -AND
TRANSPORT (SHRI RAGHU RAMAIAH):
You make it from 600 P. M. to .30
P. M.

SHRI SURENDRANATH DWIVEDY :
We will take it up at 6,00 P, M,

This is my motion,

SHRI S. M. BANERJEE : 28th April is
all right. I only want it should be from
6.00 P. M. to 7.00 P. M.

SHRI RAGHU RAMAIAH : That is
all right.

SHRIP. K. DEO: 1 fully appreciate
the gesture of the Government to accommo-
date Shri Madhu Limaye's Bill. Why should
it be on the 28th ? That is what I object to.
From what Shri Dwivedy has said, the
motive is mala fide. Today, there is no
strength in the House and there is no chance
of the Bill being passed. Now, because the
Members will be present on the 28th for the
Estimates Committe elections, they want to
avail of that opportupity so that the Bill is
taken up on that day to get it passed. I
object to this. Surely, the law of jungle is
not prevailing here. It is a bad precedent ; it
is a wrong thing. So, | oppose the motion of
Sh.i Dwivedy.

SHRI S. KANDAPPAN (Mettur) : Since
Shri P. K. Deo has mentioned certain things,
I would say, it is with the best of intentions
to accommodaie Shri P, K. Deo's Bill.
Everybody knows that the Government has
accepted the Bill and that the Bill is going
to be passed. It is in order to accommodate
him that we are suggesting this, He should
take it in that light.

SHRI P. K. DEO : I oppose 28th.
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MR. DEPUTY-SPEAKER : Rule 109
says :

““At any stage oi a Bill which is under
discussion in the House, 2 motion that
the debate on the Bill b2 adjourned may
be moved with the consent of the
Speaker.™

ot wy feerd (4) : A g
faddt 7 &% gwra faar @ wifs oy
ar3ae wvad fagaw & wieo @d ==
FY qEATE FAT AT | ATqUTE & faw &
gwa Wt e € famr man ar, gy ' F
gevE FTATAT 91, 3ah A fageg fran
AT g7 | TEfAT 9EW W F1 Gve
T W19 qiE g, TS g gEeT foar
T |

SHRI SURENDRANATH DWIVEDY :
The relevant rule is 30 (1.

MR. DEPUTY-SPEAKER : Rule 30 (1)
SAYS
“When on a motion being carried the
debate on a private members's Bill or
resolution i+ adjourned to the next
day .. ."
That does not anply.

SHRI SURENDRANATH DWIVEDY :
Sir, I beg to move :
“That the debate on the Constitution
(Amendment' Bill (Omission of Ariicle
3:4) by Shri Madhu Limaye be adjourned

to Tuesday, the 28th April, 1970 at

6p m"

MR. DEPUTY SPEAKER : The
question is:

“That the debate on the Constitution
{Amendment) Bill (-/mussion of articie
314) hy Shri Madhu Limaye be sdjourned
to Tuesday, the 28th April, .970 at
6 p.m.”

ihe motion was adepted.

SHRI SURENDRANATH DWIVEDY ;
Sir, I beg to move :
“Tha* ruie 30 (1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the
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debate on the Constitution (Amendment)
Bill by Shri Madhu Limaya which has
been adjourned today to Tuesday, the
28th April, 1970 be suspended.”

MR. DEPUTY SPEKAER : The
question is :

“That rule 30 (1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the
debate on the Constitution (Amendment)
Bill by Shri Madbu Limaya which has
been adjourned to-day to Tuesday, the
28th April, 1970 be suspended.”

The motian was adopted.

SHRI P, K. DEO : Sir, I oppose it.
SHRI S. M. BANERIJEE: [ support it.

16.44 hrs.

CONSTITUTION (AMENDMENT) BILL

(Amendment of article 164)
by Shil P. K. Deo

MR. DEPUTY SPEAKER : Now we
take up the Bill of Mr. P. K. Deo.

SHRI P. K. DEO (Kalahandi) : T beg to
move :

“That the Bill further to amend the
Constitution of India be taken into
consideration.™

Mr. Deputy Speaker, Sir, the Committee
on Private Members Bills and Resolutions
has wup-graded this Bill as Cuategory A
haviog realised its importance and implica-
tions in the cootext of the recent
developmenrs in the country. This Bill is
so simple, so i , S0 NOD:
and at the same time so timely and impor-
tant for the proper functioning of democracy
that not much pleading is necessary for the
passiog of this Bill. This Bill provides to
amend Article 164 of the Constitution which
empowers Governors to  appoint Chief
Ministers and other Ministers in the State.
Article 164 of the Constitution says, and I
quote :

“The Chief Minister shall be
appointed by the Governor and the other
Ministers shall be appointed by the
Governor on the advice of the Chief

Y
ersial
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[Shri P, K, Deo]

Minister, and the Ministers shall hold
office during the pleasure of the
Governor.

MNow, there is a proviso rega ding Scheduled
Casic Ministers in certain States. It is
identical to Article 75 of the Constitution
which empa vers the President to appoint the
Prime Minister and the Council of Ministers.
Article 75 of the Constitution says, and 1
quote :

The Prime Minis'er shall be
appointed by the President and the other
Ministers shall be appointed by the
Preadint on the advice of the Prime
Minister.

MNow, rthe flaw in
Governor ard 1he President have reen
equated . but the difference is that the
President ix an elected representative of the
people.  He gets his authority from the
people and he is impeachahble for violation of
the Coenstitution for which special procedure
has been laid down under Article 61, In case
of the Governor Article 1:6 of 1 ¢ Consti-

tution provides this, and T qurte :
“The Governer shall hold office during

the pleasure of the President.”

As the President acis on the advice of the
Council of Ministeis for all purposes the
Goverrol «f u Stale is answerable to the
Home Ministry or the Home Minister ; o
long as he enjoys that confidence, his job is
secure.  We know this ver  well and there
are no twn opinions that the Governors of
States have partitan cutlook and affiliations.
The other duy the Bihar Governor applied
for a Rajya Sabha seat {o Shri Neelamani
Rautrai, PCC  President  of Congress
(Tudicate) in Orissa  All these aspects have
been considered by «ome eminent jurists.
They have been asked to give advice as to
the guidelines to bs fnflowed by Guvernors
in India. But this was referred 10 them on
M.y 17, 1967, afier all the mischicl has been
done in Rajasthan.

his regard is that the

In reply to a Starred Question put by my
hor., friend Stri Rabi Ray on 10-4-1970 the
Home Minister has summarised the wvarious
opirion  received fNtom the jurists and he
says, in subclause (3) of the recommen-
datiens that * the Governor shovld invite the
person who has bren found by him as a
resut of his toundings.” Now, Sir, this
word, ‘soundings” is a dangetous term.
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Sounding is done by the Govermor as
dictated from Delhi. The strings are pulled
from Delhi for the Governor to help in the
formation of the Ministry. There would
have been no difficulty if there had been a
two-party system. The sapling of Indian
democ’acy bas yet 1o take roots in this
country. Al the eyes of the world are
rivotted at the functioning of the biggest
democracy of the world today. We shudder
to think that dictatorship has been trying to
raise its ugly head in this country,

Life and property are in danger. Life of
political opponents is at stake. The brutal
murder of Pandit Deen Dayal Upadhayaya
yet remains a mystery. Attempts are being
made on Jvoti Basu's lif~, and theé P.S.P.
leaders like Shri Madhu Limaye, Shri George
Feinandes and Shri Rajnare’'n while coming
to attend the Parliament sessions were
bea'en mercilessly in froot of the Parliament
House. One of the demon:trators was
hacked to death and many more are reported
missing. 1 am saying as to how the
Opposition is being trampled down by the
dictatorial gover t. A reign of terror
has been let loose throughout the country.
Judges of the Supreme Court and their
pronouncements are ridicaled ¢n the floor
of the Parliament. Princes were good boys
50 lcng as they supported the Government
and now are penalised for their growing
popularity. The whole fabric of the
democratic society is in danger of subversion.
Patriotism is mobody’s monopoly. Consti-
tution provides for full scope for propagation
of political ideas and growth of political
parties. Till 1967, nobody bothered about the
institution of the Governors. But, after
the rejection at the poll of the monolithic
Congress Party and the break of its :2 years
of uninterrupted misrule and the emergence
of non-Congress Governments in a majority
of States, the minority Congress Government
saddled in power in the centre, functions of
the Governors received new diamensions and
demand a very close scrutiny and the federal
character of Constitution has been put to acid
test. Usually, discredited and defected
politicians,  incovenient and unwanted
colleagues, retired bureacrats fill these posts.
They are not impeachable like the President.
They play ducks and drakes with the
Constitution and assemblies. The only
parallel we find in charles I of British
history. They apply different standards. For
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example, in Haryana, the Government enjoy-
ing the majority in the House, according to
the Governor himself was dismissed. In the
Governor's report, we were given a long
sermon on defection and public morality.
Even before the link of the report of the
Governor was dry a minorty government
was installed in West Bengal. Defectors
were rewarded with fishes and loaves and
even with Chief Ministershid. When the
first UD.F. Ministry ‘a uoion of con-
venience) was ciumbling under its own
weight and was going to meet the fate of
the second U D.F. ministry, it was not
allowed a patural death. A minority ministry
with the leader of 17 M.L. As. in a House
of 280 was installed.

16.58 hrs.
[Sbkrl Vasodevan Nair in rhe Chair]

In Madhya Pradesh, while demands of
grants of budget were being discussed, the
Goverpor, under the advice of the Chiefl
Minister who had lost the majority at that
time asked for the adjournment of the
House. The House was adjourned by the
Speaker and the Governor then prorogued
the Assembly.

In Rajasthan, immediatly after the
general election, though the Conpgress was
returned in  minority, Shri Sukhadia was
asked by the Governor 1o form the govern-
ment. He resiened as he did oot have the
guts to face the Assembly. He resigned one
day before the meeting of the Assembly. He
had no courage to face the trial of strength
probably because the manouvreing would not
succeed at that time  Immediately,
President’s rule was promulgated. That was
the first action of this new Government for

which they had to face the no-confidence -

motion on (he first day of the Lok-Sabha
and no chance was given to the opposition
to form a governmeni. The majority of
M.L. As. expressing their allegiance to the
Swatantra Leader there were physically
pasaded in front of the President in New
Delhi. After some time, when the manouvre-
ing of seduction and defection was
completed, again Shri Sukhadia was sent
for to form the Government This is how
the public life is vitiated by the party in
power and the Governor is an accomplice or
an abettor in this.

In Punjab, not even 24 hours was given
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to Shri Gurnam Singh by the Governor.
While the Chief Minister came to Delhi to
discuss with the Prime Minister, ths
Governor there administered the oath of
Office to a defector and a puppet leader of
17 M.L. As. who was installed there lost the
defector may melt away and the mischief
might oot be possible. So, 24 hours' time
was not given to Sardar Gurpam Siogh.

In the Lok Sabha after the Congress
ranks were divided and the Ministry had
been reduced to a minoritv, the tempo of
toppling non-Congress Governments  has
gathered new momentum. Governors have
acted as mere instruments in this game,
with the mastermind of Shri Jagjivan Ram,
the great toppler, and the free use of
Russian money. A master Plot hatched at
the Bubhaneswar Raj Bhavan between Shri
Jagjivan Ram and the Russian Ambassador
in collusion with cur PSP aspirants who do
not even have 1/6th of the strength in the
Houses, and some former communist card-
hoiders, could not materialise due to the
judicious and wicilant action of pairiotic
forces like our SSP friends and others. In
Hiryana, when a no-confidence motion was
pending, the Speaker not only adjourned
the House, but the same Governor who gave
a sermon two years ago on morality in
public life —prorogued the Assembly witn
the result that the no-confidence motion
automatically lapsed. Thus we find there
is a complete negation of demaocracy in thar
State. The Govermor cannot be the baro-
meter of the confidence of the Assembly.
The Assembly should b2 the testing ground
of the stability of the Ministry. In Jammu
and Kashmir also the other day, the
Guvernor prorogued the Assembly when the
strength of the rulisg party was reduced.

Against this background, T request
consideration of my Bill. As the Goverior
do not function independenily and by their
actiom are responsibl: to the Home Minister
through the President, they instead of being
the custodians of demccracy, instead of
piving concrzie shape to the will of the
electorate have be ome his mastei’s voice or
stooges of the Home Minister 0 their
pariisan approach. Under our Constitution,
there is no right of rezall So the people .
have to be silent spectators to this drama of
opportunism and moral degradation i h
disgust and anguish. How long can thev
tolerate this drama. God furtid, Jet oot
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bullets replace the ballot box to change
governments.

As the Governors have a coostitutional
obligation to project the will of the people,
a guideline is necessary. An emipnent jurist
like Shri Gurnam Singh has in a booklet on
the Role of Governors in India today quoted
in p. 11 a very nice precedent :

“In the seventies of the last century,
it so happened in England that Mr.
Gladstone won a clear majority in the
House of Commons. The sovereign
Queen Victoria had a strong personal
dislike of him. Nonc the less, she had
to invite him to form the Government™'.

He has further agreed with Shri Setalvad
who stated that it was not wise for the
Governor of Rajasthan who bad retired
after the general clection to exclude Inde-
pendents in assessing support to the SVD in
the Assembly.

There are identical provisions in other
conslitutions also as envisaged in my bill.
In the West German constitution it is stated
in art, 63 ;

“Tbe Federal Chancellor”—that is,
the Prime Minister—" shall be elected
without debate by the Bundestage on the
proposal of the Federal President and
the person obtaining the vote of the
majority of the members of the
Bundestag is elected and the person

elected must be appointed by the Federal
President”,

I would like to quote the Irish Constitution.
Article 13(1) of the Irish Constitution says :
“The President shall, on the nomina-
tion of Dail Eirean (House of Represent-
atives), appoint the Taoiseach, that is,
the head of the Government or Prime
Minister.”
A similar provision is also there in the
Burmese Coostitution, but it has been

suspended now because of the military rule
there.

17.00 brs.

That is why I have suggested amendment

of article 164 of the Constitution thus :
“i1) Within a weak (i) after the
results of each general election or mid-
term clections in 8 State are published
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or (ii) after the office of Chief Minister
otherwise falls vacant, the Governor
shall summon the Legislative Assembly
of th: State to elect the Leader of the
House who shall be appointed by him as
the Chiel Minister.

Explanalion.-- The “Leader of the
Hous¢™ means one who commands the
absolute majority of the House for
which a ‘second or a third ballot may
be beld, if necessary, until the absolute
majority is obtained.”

Jennings has also clearly stated that the
Queen's task is only to secure a Govern-
meat, oot to try to form a Government.
Even our Constitution-makers amticipated
such a contingency and expressed their
apprehension. My former esteemed colleague
Pandit Thakur Das Bnargava, who wasa
Member of the Coastituent Assembly, in
his most eloquent speech cn 1.6,1949 clearly
anticipated such things bappening. He
said :

“Here his discretion is too wide.
Now, the Governor, if he so chooses,
can appoint his Ministers and the
Premier may be called upon 10 form a
ministry from any party which is ot
the biggest party in the House. There
is no bar against this. 1 wouid have
liked a provision that the Gevernor
shall only call for the leader of the
biggest paity in the Assembly to form
the Mioistry.”

A similar apprehsnsion was exp d by
another Member of the Constituent
Assembly, he was also a former colleague
of mine in the Lok Sabha, Shri Mohd.
Tahir. He said :

“In many cases I huve seen, for in-
stance in the local bodies, although the
members have po confidence in the
Chairman of tbe District Board and pass
a vote of non-confidence, the Chairman
still continues in office because nowhere
in the Constitution is it provided that if
a no-confidence motion is pessed, the
Chairman has to resign his office. As.
time passes on, the Chairman trics to
win over and coovert many of the
membeis who voted again t him with
the result that the members who have
po-confidence in the Chairman have got
to turn themselves 10 the side of the
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Chairman. In this wav, it is also Liberal party third. “Mr. Baldwin
possible in the case of the Ministers.” decided to resign lorthwith because 1he

He also anticipated the same danger. When- public would think it ‘unsportiog” of him
ever any discussion took place 'in this not to do so. and would suspect that he
deal with the

House, invariably all the parties have sup-
ported the idea that there should bea
guideline to the Goverrors, I quite remem-
ber that the other dav Mr. Dange, the
leader of the party which is the main prop
of this tottering Government, clearly stated
that such a guideline shuuld be given
to the Governors. I the British days, the
Governors in ths various Provioces used (o
be given an Instrument of Instructi-bs. In
the Constituent Assembly this was also
debated. but they thought it was pot
necessaty. A simple guideline 1o the
Governors would not be sufficient, 1bat it
would be like the Instrument of Instructions
of the British days under the Government of
India Act, 1935,

It will be a legacy of the British raj.
If any guideiine haa to be given it shculd
be a swatutory guideline ; it should be a
constitutional guideline. That is why an
amendment of the Constitution is necessary
The Home Minister sought the opinion of
the jurists and let us see what the juri:ts
have said. Justicc A, K. Sarkar has
stated :

“If it (the Goveroment) can secure
support afier being put in office, why
cannot it do> so before 7 The answer
must be that once in office it can offer
inducement for the acquisition of sup-
port which it could not before.”

Justice Gajendragadkar also similarly stated
in his most important opinion :

“But the satisfaction of the Governor
that the person whom he is inviting for
appointment as Chief Minister is the
leader of a party which commands a
majority in the House seems to me to
be a condition precedent for such
invitation "

Let us see what Mr. Seervai, an eminent
copstitutional jurist has stated, He has
quoted a very nice example. He has stated :

“Complications arise if there are more
partiea than one and the party in power
is defeated. In 1929, the Conservatives
were returncd as the largest single party
but had lost the support of the electors.

The Labour party was second, and the

was contemplating 2
Liberals. George V agreed with Mr.
Baldwin and sent for MacDonald (the
leader of the opposition)” : Jenniogs,
p. 435, Thus, the second largest party
was called upon to foim the government
because it could zoun! upon the support
of the Liberals.

In one sense it is difficult to give
cffect to “the verdict of the electorate™
when no siagle partv is returned with an
absolute majority, because the electorate
has given no definite wverdict. But
negatively the electorate withdrew its
support from the Conseivative and under
the circu'nstances the best way of giving
effect to the verdict was io call upon
the second largest pa: iy if it could count
upon Liberal suppori.”

Similarly the Administrative Reforms
Commission has also suggested guidelines.
Guidelines are necessary. The House will
have to elect its leader first and it is impera-
tive on the part of the Governor to call him
and none else to form the Government. It
should be a statutory and constitutional
guideline. The Bill provides that as the
Government is voted out of office, the
Governmeut  should be voted in by the
Assembly, The argumen'; of jurists support

my Bill. With these words [ commend my
Bill for the consideration of the House.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill further to amend the
Constitution of India be taken into
consideration.*

Shri Mohamed Imam and Shri K. P. Singh
Deo may move their amendments.

SHRI J. MOHAMED IMAM (Chitra-
durga) : I move :
“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 31st July, 1970."(1)

SHRI K. P. SINGH DEO (Dhenkanal) :
I move :

“That the Bill further to amcnd the

Constitution of India, be referrcd 1o a
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(Shri K. P, Singh Deo]
Select Committee consisting of 20
members, namely :

Shri P. K. Deo

Shri Kanwar Lal Gupta

Dr. Kamni Singh

Shri Samarendra Kundu

Shri D. K. Kunte

H. H, Maharaja Manikya Bahadur of

Tripura

Shri Murasoli »'aran

Shri Mohammad Ismail

Shri H. N. Mukerjee

Shri N. P. C. Naidu

Sbri P. K. Yasudevan Nair

Shri K. Ananda Nambiar

Shrimati Nirlep Kaur

Chaudhuri Randhir Singh

Shri Rabi Ray

Shri B. Shankaranand

Shri Vidya Charan Shukla

Shri Devendra Vijai Singh

Shri § Supakar ; and

Shri K. P. Singh Deo
with instructions to report by the last day
of the first week of the next session.”(3)
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SHRI R. D BHANDARE (Bombay

Ceniral) : Mr. Chairman, Sir, poing through
the provisions of the Bill moved be my hon.
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friend, Shri P. K, Deo, I am surprised that
the mover of the Bill has misunderstood
both the constitutional provision and the
convention which is at 1he basis of the consti-
tutional provision. Those who are students
of the Constitution history know it very well
as tu how this principle which is enshrined
in articles 74 and 75 and, in the case of
States, in articles 163 and 164 was put in
the Constitution. I need not go into details
of that historical aspect. But I will deal with
the salient features as to how the convention

Bill

1 will deal with the development of the
convention, as we bave incorporated in the
Constitmiion, as it happened in England.
After the elections, voder the new Act of
1716, Sir Robert Walpole became the first
Prime Minister in 1721. How did he become
the Prime Minister 7 He did not become the
Prime Minister because bhe was invied to
become the Prime Minister or to 'cad his
party. He claimed that he commanded the
majority in the House of Commons. That
was his claim Because of his claim of hav-
ing the confidence and the majority in the
House of Commons, he continued to be the
Prime Minister of England right upto 1742,
that is, for 21 years.

When be was defeated in the elections
in 1742, be resigned. Now, Mr. Chairman,
it is a wvery curious fact to recollect that
these two simple accidents of history—
Robert Walpole claiming the majority in the
House and he resigning because he lost the
majority—have become the conventions
which are the basis as to how thc Prime
Minister of the ccuntry in a Parliamentary
foim of Government or as Chief Minister of
a State under the parliamentary form of
government claimiog majority. Now, that
convention has been followed very strictly,
1 need not deal with the powers and func-
tions of the King in the United Kingdom
and the powers and functions of the Presi-
dent at the centre and the Governors in
the States.

SHRI S. M. BANERJEE (Kanpur):
There is no written constitution there.

SHRI R. D. BHANDARE : At least [
presume to have some knowledge about the
character of the Coostilution. I am talking
of the development of the convention =nd
how it is incorporated in the Constitui.un,
When these provisions were incorporated in
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the Constitution—it is very interesting to
read the debates—it was the apprehension in
the minds of some of the Mzmbers of the
Consiituent Assembly that the leader of a
particular Party may usurp the powers and
without relevance to the facts may claim to
be the leader and may become either the
Prime Minister or Chiel Minister of a State.
That apprehension was expressed at that
time. That apprehension was set at rest by
explanation by the framers of the Consti-
tution and ultimately it was though' wise by
the foundin: fathers to incorporate that con-
vention in the Constitution itself.

Now, this latitade has been given under
the Constitution that after the General Elec:
tion either the President or the Governor at
the State level has to find out who commands
the majority in a particular State and which
Party commands the majority aflter the
General Election. If he has some idea s to
who commands the majority, he sends an
invitation to that individual. Accordiog to
his discretion or judgment be may send an
invitation to the person. Now, if that parti-
cular individual has no majority, it is open
to the other leaders to approach the Gover-
nor or the President under the circumsiances
and claim majority. But right upto 1967
that =ventuality did not arise at all It was
for the first time after the 1967 Elections
some confusion has been created in the
minds of some of the members of different
political Parties,

There is a race for power in our country.
(nterrupiion.) Wherever there is a Consti-
tutional Government or even a dictatorial
Government, there is bound to be a race for
power ; but for the purpose of having power,
there must be certain amount of basis for
gaining power. Now, certain illustrations
bave been given, of Rajasthan, or of some
other States. What happened after the elec-
tions in Rajasthan ? ‘There were two clai-
mants who claimed that they had majority.
And the Governor, under the circumstances,
— when there were two claimanis,—had to
exercise his discretion, his individual judg-
ment, his commonsense, to invite the leader
of a party who enjoyed the majority.

SHRI P. K. DEO : Why did Sukhadia
resign before the Assembly was to meet 7
The day befcre the Assembly was to meet, he
resigned. He would not dare to face the
Assembly.
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SHRI R. D. BHANDARE : [ am com-
ing to that poiot also. I am not hiding some-
thing or T have not forgotten the history
which had taken place afte- 1967 elections.
When he wvai given the oath of office it was
claimed by th others that he did not com-
mand the majority. It was therefore open
for the others to go to the Governor and
show very cle rly that they had the majority
and not Sukhadia’s ministry. You kmow
what happzned later on. I am not dealing
with that aspect as to what happened in
Rajasrhan or at any other place. If a leader,
a person, who claims to have the majority
has not got the majority at all and becomes
the Chiel M- nister, then, under the Consti-
tution, one has to face 1he House, because
Parliamentary Democracy provides four pro-
positions.

SHRI P. K. DEO : The poverly and the
igonorance of the the MLA's are being ex-
ploited. '

SHRI R. D. BHANDARE : I don't
know whether anybody could say that be-
cause of poverty and ignorance Articles 525,
326 and 327 of the Constitution should be
deleted. 1 don't know w.ether my hon,
friend the Mover of the Bill will go to the
extent ol saying that because of the fact that
the vast majority cf the people of our
country are ignorant and are poor, thercfore,
the adult franchise enshrined as fundamental
right of the zeople should be deleted, abolish-
ed or abrogated. I don’t know whether any-
body could go to that extent.

SHRI P. K. DEO: Have the right of
Recall.

SHRI R. D. BHANDARE : It was a
question that was raised at tha time of the
framing of our Constitution. Professor K. T.
Shah suggested as to who should be allowed
to vote, who should be allowed to exercise
the right of franchise and who should be
allowed to contest the elections. Graduation
was a qualification suggested by him. In the
wisdom of the Members «f the Constituent
Assembly that suggestion or that amead-
ment was rejected. 1 do not think that the
Members of the House will be so audacious
as to give an affront to the people saying
that since you are ignorant and powverty-
stricken you should have no right cf fran-
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chise at all. 1 do not think anybody will
agree to that prooosition.  But what I am
trying to explain to the Honourable Hous= is
this. I was trying to deal with the four
fundamentals of Parliamentary Democracy.

Parliamentary Democracv rests on the
tight to queseion, the right to criticise, the
right to move a nu-confidence motion and
the right to go to the people for election. If
a particular leader has no majority, the
others have a right to move a no-confidence
motion. Those coaventions are incorporated
in the Coostitution under Article 164.  Why
do vou want to change it or amend it 7 Isit
to gevpardise the basis of the Parliamean-
tary Democracy 7 There might be lapsss
hzre and there 2nd those lapses were taken
into consideration by the founding father of
the Constitution himself. Dr. Ambedkar,
speaking on 2:th ol November, 1949 said that
however good the Constitution may be, if
the people do not like to work the Consti-
tution, the blame sbould be put on those
people and there should be no blame to the
Constitution.

‘Uherefore, 1 say that I am prepared to
admit that there might be certain lapses the
piceties of which canoot be understood even
by the Mover of this Bill. Therefore, the
lapse capnot be the basis for amendiog the
Constitution, more especially, Articles 163
and 164 which the Mover of the Bill seeks
to do away with.

1 thersfore oppos2 the Bill and I would
like the Mover of the Bill to read the
Constitution, it history, conventions and the
functioning of Parlismentary D ¥y
both at the State level as well as at the
Central level.

With thess words I conclude and I thank
you,

=t wgww ser  (Agraw dw)
FaTafa wEEd, St Wert {9 sy
AW ATET W7 A7 W fag S8 of-
AT ¥ AT FIYA Y A FEAT
#3 fag gfese @ omar § | @l &
saragfics ara & Fg |

ug a9t G EWiAQ AG IS 41
f& FiWg & TF FOG FAT TA TG
q Wk AT UMM WAg TE
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IaF 9y A A gy FausH @A
wdY wgr B ndat @t mEA T o
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@1w i afes ord, I8F Ny deA amal
F wAT wAr T QA 7 Tafae mT
3% 38 faer mar, @Y firg ag s smar
&\ AT A 41T g, twd g faewa
Aff & Afm ey 1z arfaw A8 ar
tfrmg-a@ramgman
AR wiqEe & A d oW agl
WG AEAT WA & | qEfeg €@
97 Fga AnfTEaT & faAw s oW
FEW g | ag gud am g fF
g 2 f5 gy swenm 4R,
qg TEET  FAF T AMISW A 0
afws @ aF TR Tad wegr N
T A, G4 TF TAT FLA FTT G|
W T g & Tg war 5 oag ww-
A AR 963 AE & aY wrE wwreTr
& 71 9w awE & A wET AW
Frrerr o3 Wl #f 2mar 2 5w
q3-qT FiIGIAA AT, A A,
=t GIFIR, =7 TR TEHT, M daeare
A At diard, @ SE oW oA A
ar<gr fa=me fgr w9 fee Stara 1968
3 9 ag @ fer | 9EH @ amT )

agwfa W | gl A @t ag @ e

oo e et 1 % fafreex e &
@ wiww Fufes 15 fadfi & e @
T geg ot A1 7g e w7 @ e
fremr sifgy f& % @ agaq !
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o7 FIEA A dwrAr, IfE, e
#ifiry w7 gt Fww woA w9gE A
FTF | A CE AT N @y
g% ared E} ar T 3}: K‘ﬁ #t
qEC &, AWGA AT A AQ
2 1m @ A} AR wH oW
Tt mifee @ & o awet ag @
FgA 1 13 1Y @ i e wwETC Wy
g TWH R WA, o AR
AT 9T HAT qHT fqw ww adw
FifH g a7 UF €Y a1a A48 gt W
o F fawrga @ @ @ @ ot gt
W | i W W 3 @ TEwR
21380 9w g% ¢ fg mcos EE & g
g0 ai%a 7 @rawr oumw sfawa &
F g W1 Ut ARz oF a9 @@ &,
@ A ¢ W A g W, OF A,
auas 285 Mo & w9 9 1 W 220
¥ aw § Gl g i 520 § grew
H220 ) Am O W @ £ ... (=
ww).. & ag) %1 JXETW A FHE @E
fF g w W ww 9w @ § @@
a9 @ E W ad o 5 FoimT &8
W e A g it s w5t
g% & ad® snoa Argw § @R W@
6 artm %1 aga fewm & ey mar
It mfgai W G ag are T § T
qET MHY 5 A | qg oY q@T AT
T @ g2 o g @ | Raw F ot g
2| 9T og uF € qET &1 T g oal
g sfer 7 3 1w A A Gt
& & 1 s o e at wrd s
JEAT 9q U A &I} o wia §
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faRel & slx @9 &=<&F sweE § ou9-
WA & e A dEr wEr owr @
fowst avFT 1 AR ¥ FIA T
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W ARG § wwt yw s @
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Faerar & s o fer g d at @ wwan
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oq % f& S fawre sfeem @t
Y 9 A §) a1 S g @ ¥ -
I wrfgx 7 Y @@ aF IEET FIwHT
@ | i Sl age 7 faad aF
T I AT oy aY ara g o ¢
5 78 wmmaR @) g & W %
TS TN @l &t wEWd e
A FER T s wEE SN &
TAgE A aTer aaré v o gafag
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few o€ 4t fox g a0 @ # T
2 | T aY emreETg seawa W AER
N T[PAT TR FT A AT AT B
aTa g1 SR gEd g o Ay wer fw
Fuisiew & T w1 e § 9
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A EA AR AT A Tg WO
fie 9 @ 7 sEmmw AT & fs AT
guR AT FY gArd & | R W
g fF ag ey fFaw & aw
ot e & 7 o0 F IO AT
0 gwdT w@ 0 oar g ! AE
w4 at gfegw & a1 @iy ag o
wmeT Y ST At aga wer £ |

y ¥ uF ara wgar wTgar g |
W gw AT a9y § A dfgwe W afe-
T A am Fgy § A TEE ag 74
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T R 1 g 22 Wl ¥ A ¥
AT gg AT e @, I A ¥ AR
10-15 #td & wgwa & ag wrf A
T Wt W= aFa § 1 ie 9g 9
wraws § 5 fomar agwa &), 90 &
T w9 | AT qg grn arfgg fw
fore¥ qra area T &), T|ET T @), A
F1 AT 5 WAY T & R T AR
9T ag wadtz Ty fe aTEeET O &
17 qF FaF T TR & | §H I
¥ gergwl #1 FAY @ & q waAFt
gaE 2 wFa1 g, AfwA SEE qEH
qE @ A | AW OF € SRR
fagrz 71 v g1 afz qg am @t fw
a et w faame §@R aA @
f< st firpr @1 @A @ qar A
gar | AT #RE A 25 aw ¥ feaw
g9i fh, @ aw ¥ fgo@ @ #t
gE@ & 7 ggar | 99 gR faer aar
§ 115 ¥, ®YC g @4 & arg drawe
g g T F1 oFTer ewdq faw @
a1, 9 gH T G T FT 7I69
T AT arT H A A g gwe efrex
Ty ar grew, Afed gaw ST a8
a7 WrfET a7 | AT IW AW dEAT F
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e Rl aw wewd w3 T,
Fifs sTew fafTe : o= & fan gfax
fag AToees ¥ | gHY g9 & iAW qUel
FT €T agAA HT qATE FoT A G
I 7 Tew 9% 41 9% Agd X A
FIX AT F e AT | qTEL F T
ZATX & 7= A AW, a7 IR WA fopaw
ofT ga% AT aga ¥ @R aw faw o,
a2 3wt 150 firar aferd, 160 firar
#ifa, 170 frer fsw, @ faar
fmr ofifdy, ¥ faer a2 115 @A A
@t faerdt ardt =T ATgw Ao X gFE
aTat ¥, IEA IH TAT AL AT A
& | W IH NG GTETC AT S A
Fa o, AfET @ iy ¥ A Sy
¥ | gw @ T ag Gy fF re
foest 91 ae @ § 1 @ AER
o a9 ¥ 9T 74 qar o, o faw
JUFT a9 @ &Y g, F4Y faw gz o

SHRI N. K. P. SALVE (Betul) : There
is hardly a sane thinking person with
rational faculties intact who is mot alarmed
of the happenings on the political horizon at
the repulsive corruption and the intrigues
which precede and succeed the formatiom of
the Ministry and the selection of the Chief
Minis'ers  Undoubtedly, things are extremely
unsatisfactory, and therefore, to the extent
the Bill considers that things mneed to
improve 1 may have something in common
with it, I may sympethise with the Mover of
the Bill, to a limited extent but on a closer
scrutiny of the provisions of th: Bill I am
unable to see how they are going to prove a
panacea for the present maladies which have
plagued the political life of our country. Tn
fact, the eveots which preccde the selection
of a Chief Minister or the formation of the
Council of Ministers are a manifestation of
the over—all maladies which exist in our
palitical life. Amending the Coastitution or
changiog & rule here or there 1s not going
to improve the moral fibre of our political
life, and therefore, I do not think that the
avowed objectives of this Bill would ever be
achieved. 1t is for this reason that I oppose
this Bill. Have we considered it our responsi-
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bllity to establish certain standards, ethical
and moral, in our public and political life, and
have we not, by the standards that we have
established, weakened our nascent demo-
cracy 7 Is it not a fact that our democracy
at this infant stage would not be properly
nourished and nurtured if we do oot br.ng
about a very basic change in our approach ?
We have to take drastic measures to curb
various evils and malpractices. How are
we going to do this 7 My submission is this.
If we pass this Bill, can we achieve the
avowed objective 7 If we improve our
standards in our public life morally and
ethically then we do not need any change in
article 164. If we do not do so, then though
one may have hundreds of such Bills things
are not going to /change. Therefore, the
basic change is needed in ou: attitude. W
must learn to keep certain things above
ourselves and should not be sclfish, greedy
and should n.t have that lust for power as
we have scen after the 1967 elections.

In some other conpection I had an
opportunity to go through the debate in the
Constituent Assembly to sec the gencsis of
article 164, why it was put in the Constitu:
tion in that form, why it was not specifically
provided that only the person who bas the
majority will we called by the Governor to
form the Governoment. Dr. Ambedkar
pointed out that if it were not left to the
volition and judgment of the Governor,
there was the likelihood of malpractices such
as corrup’ itrigues ; such malpractices might
become rampant and the Governor while
secing that all sorts of intrigues were beiog
followed would still be a helpless spectator
in the matter...i/Aarerruptions ) It has
happened, true. But it is not as if this
provision was made by the authors of the
Constitution in oblivion ; they were not
unaware of this type of situation arising in
the country. They have considered it ; they
felt that such a situation would arise : if the
type of authority sought to be given by the
Bill is given then it would bring about much
greater corruption and intrigue than would
be the case if the Governor were given the
pecessary, authoiity. Neither the Mover
por the supporters have explained how they
were going 10 check the basic ills which are
the causc of weakeming democracy. Nor
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have we analysed why we have come to such
a position. It is taken for granted that we
are going to labour under these conditions
for long. As Chaudhuri Randhir Singh
indicated, things cannot go on the way they
have gone ; they will have to come to an
end. Tdo not know in which form it will
end. May be the day will not be . far away
when weé* will not bpe talking in this
Assembly, and democracy will no longer be
alive, Why have we come to such a pass ?
Instead of trying to remedy the causes of
existing ills, why do they go in for enact-
ments which are of dubious merit 7 Why not
ascertain the causes as to why we have come
to the existing condition 7 It is a maiter of
great pride to me a3 an Indian that in this
country at least for 22 years democracy
survived. Various countries became indepen-
dent in the postwar period in South East
Asia, Latin America and Africa. One after
another they were divested of their
democratic liberties ; a despot or a dictator
came. What happened in other countries is
their business. In our country democracy
continued for these 22 long years and given
proper nourishment and climatic conditions.
There is such an amount of inherent power
in this country that democracy can continue
to thrive and flourish.

However, it cannot be minimi‘ed that we
are at the moment passing through an
extremely precarious period ; this is a period
of crisis for our democracy. What is the
real way out of getting out of this difficulty ?
That is what I would like to address to the
author of the Bill, Let us get at the root
of the problem and try to eradicate and
remedy the basic ill.

The basic ill, I submit, is that there are
137 parties. Unless we have two parties,—
we can take the Communists for granted as
the third party - it will be difficult. 1If we
want to stabilise democracy in this country,
the real siability, strength, to democracy will
only come when we realise that we have to
have only a two-party system in thisc ountry.
With 137 parties, you can have any amount
of changes in the Constitution ; you can
change the Peop'e’s Representation Act. and
you can change anything you want, and
instability and the consequent corrupt prac-
tices and intrigues would never come to
an end,



289  Constn. (Amdr.

SHRI RAJARAM (Salemj: Now only
there are 137 parties.

SHRI N. K. P. SALVE : Yes; but why
are you not willing to merge with one party,
a party which will have an all-India basis ?
Of course, your party is doing excellent
work : at least they have given a stable
government in Madras State and to that
extent they are cntitl2d to our highest
appropation and commendation. But the
difficulty is, if they have an all-India basis,
some of the Jeaders who have vested interests
will have to sacrifice themselves. Unless this
is dope in the larger intcrests I do not see
any future for democracy in this country

A whole lot has been said about
Rajasthan, I do not know the facts about
Rajasthan. I shall not try 1o repudiate nor
support what has been staled. But certainly
1 do knuw something about my own State
of Madhya Pradesh. It was pointed out by
the Mover of the Bill that in Madhya
Pradesh the Governor intervened and
prorogued the Assembly, and did pot allow
the functioning of the democracy as it should
have just to save the Chiel Minister,

SHRI P, K. DEO : That was the budget
session,

SHRIN K. P. SALVE : 1 know. Bot
1 do not know whether or not this proposi=
tion is right  But ha® not what happened
subsequently, afrer two days, when the
Assemblr met and a few unscrupulous and
ruthless mer. crossed over— they toppled the
stable Government has that not affected the
roots of democracy much more than the
prorogation for two days ? 1 ask you I
submit we ar: just looking at the form of
things and we are not worried about the
substance. Even Rajmata wa= c<aying that
it was the gravest of coror to form a govern-
ment in Madhya Pradesh which was the
most corrupt government ever known in any
State because they set up ruthless men o
cross the floor and joined the others. She
said she did not know how shameless they
were. But they were not shameless. Have
they become ruthless and shamczless only
ufter 18 mooths of misrule ? They were the
finest of people ; they were the bravest of
pe.ple. They were the bosom friends with
those prople. They were set to cross the
floor. 1 am not blaming anybody That is
what I am submitting. ([wrerruprion) 1 am
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not yiclding. By a narrow doctrinaire
technicality you camnot check misdeeds of
power thirsty politicians. To end corruption
and greed ycu will have to go to the hub of
the problem, and see what is it that is
weakening our democracy. What is it that
weakens the stable government ? In Madhya
Pradesh, after just 18 months, another
government came and those people have
come back to my party, and would they be
given ministerial appointments when they
agaio try to threatea and topple the party 7
I am very proud to submit that the
President of my party bas said, “All right ;
let them topple and topple it 101 times. We
are not going to give you anything.”

MR. CHAIRMAN : Please conclude.

SHRI M. K. P. SALVE : So, Sir, this is
my submission—1 want just a few more
minutes, Sir. Unless we go to the root of
the ma:ter, the very basis or the hubof the

argument, we are not going fto find a
solution to problems created by corrupt
politicians,

Finally, while concloding, I wish to

submit that after all, if we are not improviog
ourselves, why not trust our voters ? I have
no doubt in my mind that the Indian voter,
especially in the mofussil, in the rural areas,
is a very mature man. You leave it to him.
Let the elections come. I have no doubt in
my miod that those representatives who are
guilty and corrupt, who sold their conscience
for Rs, 5,000, Rs., 25,000, Rs, 50,000 or Rs.
1 lakh or for power will be taught a lesson
by the voters, Till then we should wait.

With these words, I oppose the Bill and
thank you.

§t wREr A (dETR) ¢ sl
e, St faw dm e mar & & s@ AT
T F0 & far @er goam g ¥ adr
Fws qr @ 2 6 arer ot o A
frdg FT @ & 98 fFw I d Ay #
fiF sre ag faams aorf &< faar mar &t
A7 @ faoret Fror ared &0 W Ay
ATETT F1 39 F ard | @A wfgy av|
wffT @ 39 A 79 o a9 g e A
@ R A qwr fr o axg W
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Eikusci |
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& g, afer & aeere ¥ qu wmEaT
i & ®rmR wEn gek ¥ §A
&2 @ FT W THC A7 Fropw A ?

# s wrgeT ¢ i nfex @ W
N A% WET qfgy, & A
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mit A wERE AT @ 7 IR T
s foa ang afast a9m@T o7 99 @
TH THTT FY Y T AGT I ¥ 4% |
AT 9w o1 Frew ag & gk g
I 9T A IS 7 oA wrA arey
1, Wi W A g o g
¥ AT A9 A, T T ¥ WA
W WETOw & Ay | R T A
FOAT TET ®T o |

oW ¥ H T I & gwy
ferar, a3-a% ofrew, worw s & v
BT FRXF | 79 F¢ @ § 7 w4 fwey
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8T W favar @ § 1 wF @w azad
M FT R T gy R B
TG FT QR E | 79 IH AT gTAHl w5
fow frea sfy weardt S omar 20 9=
weardt ¥ 7 v @ fF i ¥ o
at§ 7 w1 & f5 Al A T oE-qaTE
BT &9 H @dar AT @ &1 qA YHo
UFe To HIX UHo fto ¥t @hEA AT
1w &) 1w §, g 3t wra far A &,
grwr Y wWid ave frar amar @ fa
qrEt & o gfeww & s w1e A=
& ag ¥t grr 7o @t ar faa ofag
¥ g weA & fag dU @ &, W
o 97T FwA &Y ey @wr ar fawr
ofteg & fay fgmma w3t & 1 fFw wmar
I FE B P T wE 9 F@r g R
ag awdt & fF gw &9 ) &g q
™ OSE S FramET A A § dar
gam & gud Fw & A aga fafaa &)
I IATAT O A% wATA ¥ fom, IEEr
9% &0 ¥ fau ag faw arr mr
wafau & gaer wwds wa F)

SHRI S. KANDAPPAN (Mettur) : Sir,
I would like to say at the outset that
though we are all concerned very much with
the actions of the governors in various
States as far as we the DMK are concerned
we are in a fortuoate position of having
cordial relations with the Governor we have.
Our party was once demanding that we
should abolish the post of governor. [ still
bold to that, but that is pot wvery much
relevant to the discussion we have at present.
So, let me not be misunderstood saying
anything against the present governors. And
even when the allegations were made abour
the manipulations by governors on various
cccasions, 1 am afraid that, though there is
some truth in it, more fault and more
omission lies on the part of various political
parties. When we are not able to come
together due to various reasons it will be
very difficult—whatever might be the method
or approach made by the governor—io
sustain & government whick docs not in-
Irinsically enjoy thie majority.

towards Pakistan 24
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So, Sir, now as regards this Bill, what I
feel is, it is rather introducing a very
dangerous method into the selection if we
are going to decide the selection of the
Leader of the House on the Floor of the
House on all occasions. I say it witha
full sense of respomsibility that in the
accentuated demoralising climate that pre-
vails in this country, as many people have
pointed out, almost in all parties, it would
be very dangerous to decide this issue on
tbe Floor of the House. This is equally
true for the parties which are retuined in a
majority after the elections., Let me illus-
trate with an example. Supposing after the
1967 elections when the Central Government
had a full majority if the Leader of the
House were 1o be clected on the Floor of
the House, what would have happened ?
We know who competed for the leadership
within the party. Supposing it were to be
decided on the Floor of the House and not
within the majority party, I am sure, the
defeated candidate would have - aligned
himself with many of us sitting on this side
and it could have been quite possible for
him to get elected as Leader of the House,
There is quite a chaoce. So, this is a
dangerous trend. Let us imagine there are
two or three leaders enjoying equal privilge
or support in the majority party, what will
bappen ? Even some healthy parties will
tend to deteriorate and get demoralised.
What will happen is, as we see in muncipali-
ties and panchayats, that sort of thing will
start happening. That is a dangerous trend.
I would rather feel—so long as a party
enjoys complete majority after the poll—it
should be left as it is. The method that
we have been adopticg is quite good. But
there is another faces to the problem. There
is some merit in this measure that he has
proposed.

Again, [ want to illustrate by the very
picture that we have in this House today.
Assuming that there is a by-election or we
pull on till 1972 and then there is an election
and the complexion of the House is more
or less the same, or a little diff:rent. to
what we have today, it would be very
difficult for the President to decide as to
who enjoys the majority. That is what is
happening in some states because many
people are silting on the fence. Even after
giving a promise, the next day they change
the promise because there is nothirg that
could bind their hands to the promise or
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the wozd given. So, it will be very difficult
for the President or the Governor 10 find
out whether they really enjoy 8 majority or
not.

Supposing, the present ruling Congress
with the same strength that they enjoy today
is not in power but wanis to come to power,
they have to tell the President that they will
enjoy the majority. But the other major
groups also will say that they will enjoy the
majority. And if the President asks the

DMK, the SSP or the PSP whether they are

with the rulinpg Congress—1 am assuming
a sitvation where the Government is going
to be formed — definitely, we will say that
we are not with them : it depends. Tha:
will be our answer. We cannot go beyond
that. If such is the situation, how could it
be possible for the President to imagine a
siluation where they would be able to
command a majority in the House ? It will
be very difficult. In that piedicament it is
very difficult for the Governor or the
President to act.

Then, what is the solution ? Is he to
crder fresh elections or is he to take the
signature or some kind of commitment from
Members individually or what hes he 1o do ?
Some sort of method we have to think of.
Thete 1 feel that probsbly the sort of
method that Shri Deo is having in mind may
be useful. We bave to think about it. 1
do not know whether in the conslitution
we can discriminate and have two methods,

one for complete majority and the other -

when the parties do not emjoy the full
majority. 5

SHRI1 GOVINDA MENON : This is the
fwayamvara system.

S“HRI S, KANDAPPAN : 1 do not
know whether it is the swayamvara system
or the gandhurva system.

It is a serious problem that we have to
thrash out, As far as I am concerned I am
not in a position to say [outright that we
sheuld be in a position to permit the Houss
to decide as to who is the Leader of the
House but I think it merits some considera:
ticn.  We have to fake into considcration a
lot of other factors and come to some kind
of a settlement.

In this compection I would like to
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supgest to the Law Minister that the question
of deflection, recognising parties, method of
clection and so many other issues are almost
related in this major issue. This is assuming
scrious proportions and we consider the
Delhi is :not very far from such an even-
tuality, With all this background 1 would
rather suggest to the Law Minister as well
as the Hone Minister and to the Govern
ment of India not only to consult the legal
luminaries but alsc the Opposition leaders
and other eminent people in the country
and come tn some kind of a settlement
belore the next elections. We have got to
some kind of a seutlement otherwise
I fear a chaotic situation is likely to prevail
in the country. To that extent I welcome
this Bill becausc it bas given me an opportu-
nity to think over these issues and to the
House 1o consider these issues ; ctherwise,
I am rather very much opposed to the Bill
because, as I said, it merits only one consi-
deration, namely when the majority party
do not enjoy absolute majority.

SHRI K. NARAYANA RAO (Bobbili) :
Mr, Chairman, Sir. most Members bave
shared the sentiments and have recognised
and identified the ills we are passing
through. As my hon. friend, Shri Salve,
has quite rightly drawn the atieation of the
House, we are facing 1 problem and cannot
ignore or gloss over it. The other issue is
whetber this particular Bill can be a proper
remedy for those ills.

Whether this particular provision can be
an effective measure, to correct the present
trends in our political life, is a different issue.
What is most important for all of usto
realise is that this is a challenging problem

on which everybody must best.w a careful
thought.

In this context, we are all well aware that
a Conslitution is nothing but a bundle of
words and, for that matter, a statute. How
we niurish it, how we can act according to
the spirit of the Constitution is the most im-
portant thing. If you carefully look into the
eve ts that have itaken place, whether it is
the power of the Governor 1o prorogue the
Assembly, whether it is the power of the
Chair to adjourn the House, whether it is
the power of :he Chicf Minister not to fix
the Assembly for six months, if you look
into them in verbsl context, many interpre-
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tations may be possible. If you see what
actions we have been 1taking, whether it is
West Bepgal where the communist Govern-
ment was not prepared 1o face the Aszembly
or whether it is Gujarat or Haryana, in "1l
these places, Lave we acted in ronformity
with the spirit of the Constitution 7

18,5 hrs.

[Mr. Depoty-Speaker in the C hair)

Then, if we want to sustain our demo-
cracy at all, the most worryiog fector in my
opinion s the growth of the multiplicity
of the parties. For sometime to come, what
our country needs is a stable Government.
Short of a stable Government, whether it is
in the States cor at the Centre, we canoot
achieve any kind of sustained growth in our
economic and social life of the country.
Therefore, we have to put all our efforts to
see how to bring about a stable Government.
Unfortunately, today, in our couniry, we
have given an opportunity for various parties
to grow Look at the spectacle of West
Bengal, 14 paities going lo the people and
asking the illiterate people to make a choice
of the niceties of their ideologies. Cao it be
a representative Government 7 Can the illi-
terate people make a correct choice ? The
multiplicity of parties give an occasion for a
sort of colition Government.

Look at the pature of the party system.
It is some sort of a criss-cross. Some are
purely local parties ; some have ideological
overstones ; some have ideologies within
ideologies : rome have marginal differences ;
some are purely personal.oriented and thinps
like that. We are just confusing the cntire
electorate. With the present practice of giv-
ing an opportuaity for the growth of mush-
room parties, hereafter. each smali party
with 3 MP's or 3 MLA’ can think some
day in the future they can be somebody in
the formation of the Government. There-
fore, this is a matter that merits serious con-
sideration,

Apother aspect that [ want to raise is
that there should be a Ministry for Tribal
Development. Here, T must say, we bave not
dope anything for the {(ribal population in
this country, What little progress has been
registered in some arcas of Assam and in
some other places. In the rest of the areas,
we bave not doing anything, whether it is
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Andhra Pradesh or Orissa or Madbya
Pradesh. In these places, there has not been
any progress made. 1 ask : What have we
cone for these trnibal pcople in the last 20
years 7 1 have yet 1o see in my district
Srikakulam ope siogle person wuv has
graduated from the tribal people living in the
mountains,. When we come to slatistics, they
are largely confined 10 ceriain areas where
the Christian missionaries bave done & com-
mendabie job. In rest of the arcas, we have
not doing anything for the tribal people. We
have to recognise the fact that spec:al measuies
have to be taken in 1egerd 1o that and there
should be a special Ministry, not only in
Andhia but in other States also, and at the
Centre under the charge ot a Cabinet Minis-
ter to see that the intcrests of the tribal
people are taken care of

With these words, I wclcome the inten-
tion underlying this particular Bill,

SHRI J, MOHAMECD IMAM: Mr,
Deputy-Speaker, Sir, [ fully support the Bill
moved by my hon. Iriend, Shri P. K. Deo.

MR. DEPUTY-SPEAKER : The hon.
Member may continue next day. Now we
shall take up the Half-an-hour discussion,

18.30 hrs,
HALF-AN.HOUR DISCUSSION

USA’s National Arms Policy towards
Pakistan

SHRI N. K. P, SALVE (Betul) : Mr.
Deputy-Speaker, Sir, the arms supplies by the
United States of America to Pakistan has
always been a very sore point in the Indo-
US relationskip ali these years. Before the
hostilities with Pakistan in 1965 when rather
ruthlessly and carelessly weapons were being
supplied, all sorts of lethal weapons were
being supplied, to Pakistan in return to what-
ever Pakistan might have done to the United
States of America, India was assured in
ternis that for whatever purpose these
weapons may be used, they will never be nged
to shoot the Indian pecple for Americaps,
according to the American Government,
carry some responsibility towards the Indian
people also. However, it was later co Jeft
during the hostilities to President Ayub Khan
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o teach what the realinn of things was and
be soubbed the President of the United
States of America and told him, ‘If we are
Dot going to use these arms against India,
did you think that they should be kept in
cotton wool 7 That is how the United States
ol Ame-ica got the rebuff.,

Therealter, after the host:lities of 1965,
whether it was the conscience of the American
President which shook him or whether it was
the humiliating and extremely insulting treat-
ment which the Pation Tanks received at the
hands of our brave men i the areas of Khem
Karan, Chamb apd Jaurian it was decided
that it would be a part of the national arms
policy of the United States of America not
to supply further arms to Pakistan or to
India. This went on for quite sometime.
Pakistan had suffered terribly. Its weapons,
its tanks and its aircraft bad been very badly
and irreparably damaged in the 1:65 hostili-
ties and, therefore, Pakistan started lobbying
again in the United States of America and
pressure  was brought oo the Pentagon
and the fact was driven home to the Penta-
gon by the Pakistan people very craftily—
their diplomacy is certainly superior (o ours—
and they made it clear to them. These 1500
million dollars worth of weapons which you
have given us will not be worth their value
in steel and iron unless you again agree to
supply us arms and unless you repair them
and unless you reactivise them.” They went
of course a step further so that they can
again start shooting the Indian people.

White House meanwhile continued to be
very vociferous. They said, “Whatever it
may be, having been convinced what happen-
ed, we are not going to supply any further
arms to Pakistan.,” Then, Sir, it is too well-
known that Pentagon is capable ol gagging
and muzzling the white House and sub-
sequently it started with the unfreezing of the
non-lethal weapons and it was a supply of
a trickle of spares to repair the tanks. And
the trickle soon became a torrent and now it
is an unabashed fact that the United States
of America iz going to supply on a massive
scale spares for the aircraft, What we are
told in this is—the Soviet Union is no ex-
ception. They are great friends of course, so
also USA and 1here is no doubt about it—
thev are supplying arms to Pakistan and they
2'¢ 1elling us that *“We are doing this because
we want to wean Pakistan away from China.’
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In their endeavour they are now so much
anxious to espouse the cause of India where
the Indian people were shot by their arms,
Now, they are saying, ‘We want to wean
Pakistan awasy from China, Therefore,
kindly let ws supply arms 1o Pakistan.’
Apart from the fact that I cannot understand
the logic of this matter, do they, Sir, think
that they will give us lollipops and we will
accept them ? What happened in 194517
Why did they supply arms in 1965 7 Why did
they supply the Paton Tanks ? Could pot the
USA know, could not the Pentagon koow
that these Paion tanks were not meant to
cross over the Himalayan frontiers or the
North West fiontiers no¢ the Arabian sea 7
The only direction in which they can come
is the direction of Delhi and the only people
they can shoot are the Indian people, a
people who are trying to be friendly, a people
who do not want war, a people who told
Pakistan Times without pumber, ‘Our way
of life is not war. Let us sit across the
table and try to settle our matters.” How-
ever, unfortunately, Pakistan is not trying to
see the hard realities of Fashmir and other
issues to come to a settlement. But this is
not the only problem,

We have been told that collusion between

* China and Pakistan is firmly established and

a road has been built in Morkhun to Khan-
jerab area. That is in Pakistan—occupied
Kashmir area. This road has been built sub-
stantially with the aid and assistance of the
Chinese. This of course is going to consti-
tute a very vital link of communication for
the Pakistan units in Kashmir and also afford
subsiantial logmstic support to the military
units of China in the Western Tibet., Un-
doubtedly it is true and is well known that
China has been give in substantial arms to
Pakistan. They bave given the fullest equip-
ment for two divisions, 250 tanks. 120 Migs,
2 squadrons of IL 27 in addition to ionu-
merable weaponry that they have given them
in vehicles in armoured cars and what not
and financisl assisiance. Now, this being
true, it is necessary for us to see the im-
pending dapger. China has a tremendously
vast nuclear potential. They bave a wvast
inventory of atom bombs. 1 am sure China
is oot a friend of Pakisten. It will devour
Pakistan at the first possible opportunity. If
the arms supply and the firancial assistance
is not ap indication of China's friendship
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with Pakistan, it certainly, is an indication
of the animus which the Chinese leadership
exhibits tawards India and just to spite India
this has been given. Where is the guarantee
that they will o give atom bomb and nu-
clear weapons to Pakistan, and if Pakistan
attacks India, if even an atom bomb were to
be dropped on any of our cities, what are we
going to do ?

it Tate fag (@eitarar) @ -
qffr e TETOH |

T RAATT aTeq : ArfET # ar o
Mo wATE

SHRI N.K.P. SALVE: 1 am oot
yielding. The hon Memnber will only
weaken my case by supporting me. My

submissions, having made this assessment,
what are we going to do 7 Is not the danger
real ? 1 am pointing this oot because I
consider this danger to be very real and we
are only trying to avoid facing the situation.
In one of his replies on the 10th Januvary,
1970, Shri  Morarjibhai, who was then the
Deputy Prime Minister, said as follows :

“Question: China has exploded its fifth
aomic bom%. Should we now
go shead irrespective of world
opinion and manufacture our
own atom bomb ?

Shri Morarfi Desal ; T do not think we
should ever cream of manufactur-
ing atom bombs, That will not
help us for winning the war
against China. What will help
us in winning the battle against
Chinese aggression is strengthen-
ing of our conventional forces
and by exibiting an indomitable
courage, we will be able to
vacats th= Chinese aggression, I
am gquifte sure.,”

If ever an atom bomb is dropped people
are either killed immediately or those who
are nol killed immediatsly will be as good
as dead ; and aites our cities are reduced to
rubhle, whom are you going to fight with
indomitable courage and convent‘onal
weapons 7 [ am unable to understand this
unrealistiz aporeach,

" Sir, I wish the External Affairs Minister
was here ; because I wanted him to make
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certain commitments in this matter. He is
pot here, the jonior Minister is here ; I
hope he will be in a position to say about
this, Because, the External Affairs
Minister has been considered in the United
States of Amzrica —I found this during my
visit—a Pro-Russian person, still, because
of his personal charm, hs has been extre-
melv respectzd My submission is this, In
view of this impending nuclear threat on us
at least will our Government take any
steps to ensurs that in case Pakistan comes
out with a nuclear attack, there will be a
firm commitment and binding from the
U.S. A and Soviet Union that Peshawar,
Rawalpindi and Karachi will be destroyed
mercilessly and there will be retaliatory
measures 7  Because, Sir, 1 fesl, we are
not preparing ourselves. [ do not see any
reason why we should not invest about Rs,
300 crores a year in the course of the next

years for a really powerful arsenal ; 1
think this point may be taken up later ;
Mr. Ranjit Siogh ji may take it up when we
are debating the Demands on the Defence
Ministry. May I therefore know from the
Minister, will he make a statement as to
what concrete steps are being taken, except-
ing the indomitable courage and the conven-
tional weapons—and in case Pakistan is to
ruthlessly and unscrupulously attack us with
the Chioese atom bombs, how are we going
to protect ourselves ? If you are going to
sleep over it, may be the country will not
live long enough ; maybe it might happen
like this : when someone suggested to the
head of the Red Indians that they should
use guns—this was in 1620 —he said : What
are you talking of these noisy things ?
Sharpen your knives and increase the leogth
of the arrows and bows ; these ndisy things
will never help you. Indomitable courage
will alone help you', The result is that it
is only of interest to anthropologists. [
only hope that our great tribe would not
come to such a pass that we become of
interest 1o the anthropologists.

SHRI INDRAJIT GUPTA (Alipore):
Sir, this Half-an-Hour Discussion has arisen
out of the question which dealt with what
was described as the U. S. Nationol Arms
Pulicy towards Pakistan. Some announce-
ment like that was mads from Washington
from the Pentagon The reply given by the
Ministry to this question did not throw aoy
light on that at all. What exactly go the



g1 ] U.5.A.'s Arm Policy

(Shri Indrajit Gupta]
Americans mean by this Mational Arms
Policy towards Pakistan ?

So,1 am talking the opporiunity just
now to ask the Minister if he can throw
some light on this guestion because it is
obvious now that since Pakistan is no

longer directly a Member of the Military -

Bloc and since it has disentangled itself
from its direct commitments, as for example,
by dismantiing of U 2 basc at Peshawar and
80 on, any assistance she might get from
the United States will £~ ijodirectly through
third partics and not directly., And the
reports we get from time to time of supplies
of U. S, planes or tanks to Pakistan are
invariably linked up with some third country
like Tutkey or Iran or Italy or somebody
through whom these military hardwaies
pass through to Pakistan. 1 would like 10
know one thing. ‘“henever these reports
appear and they are roised i the House by
vigilant Members, the reply given always is
that the Government of India has made it
clear more than once to the Government of
the United States that the supplies of arms
to Pakistan will be regarded by this country
in a very serious light, and we have tried to
represent to the authorities in Washington
that this kind of supplies will oniy en-
courage Pakisian to be more bellicose
towards India, Tuiat is all that the Govern-
ment of India does. '

My point is that since these arms
supplies are no longer going to be made
directly from Washington to Pakistan but
Invariably through third countries, is this
what is meant by the National Arms Policy
towards Pakistan ? If so, has the Govern-
ment of Indin thought out any other
strategy or tactics as to how they are going
to counter this because, making representa-
tions to Washine'nu is no use any more 7
They continue to say that they are not
supplyirg arms directiy to Pakistan.

So I would like to know what is the
position ; whether we are able 10 keep any
kind of check cr track on the supplies which
may be coming through third countries to
Pakistan ? And what does the Government
propose to do about that ?

it g = w0 (AgEA)  Iaream
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SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : Both the USA and USSR are
friendly to India. In spite of that, they are
vying with each other in supplying arms to
Pakistan. Is it duc to our foreign policy
being not properly projected, or understood
by those couniries or our not having been
able to persuade them not to sopply arms to
Pakistan and to supply arms to India ? Is
there any change in government policy after
the 1965 Pak aggression which was
encouraged by this arms supply policy and
the assistance of China also 7 Secondly, with
this going on, the ecastern region which is
more vulnerable to Pakistani and Chinese
sttacks has to be taken proper care of.
Government have also admiited that there is
a collusion betwsen China and Pakistan.
What concr2te steps are going to be taken to
prevent such arms supplies by these countries
to Pakistan.

SHR1 §5. KUNDU (Balasore) : This is
really an interesting question ; at the same
time, I should imagine it is very difficult for
the Minister to answer regarding the arms
supply policy of foreign countries in the
present condition of the world. The cold
war strategy has become so much developed
that countries friendly to us like the USA
and Russia are supplying arms to Pakisian,
though Russia had said that Pakistan was
the aggressor and America knew very well
that Pakistan had aggressed on India. We
are living in such a dangerous world that
we do not know how non-aligned countries
like us can thrive against the big powers. At
the same time, there is need to project a
dynamic independent policy.

The Minister can tell us whether
America or for that matter even Soviet
Russia are supplying to Pakistan, though
both are friendly 1o us, because of the
consideration that since Soviet Russia is
giving arms to Pakistan, America says it has
to counteract it, and since America supplies
arms to Pakistan, Russia considers that it
has to coun‘eract American influence as also
Chinese influence In this competition of
containment, countries like ours become a
casualty, Theretore, there is definite nezd to
approach this problem and project it as one
between countries which are committed to

lav:rrdl Pakistan kb
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democratic forms of government and those
which are mot. After all, America is
committed to a democratic form of Govern-
ment, and since we also believe in democracy,
I would like to know two things from the
Minister, First, we are struggling hard to
build up a noo-aligned policy, has the
Minister ever checked up with the American
Government whether it does not feel that its
massive arms ald through different countries
and also directly to Pakistan disturbs or
retards our effort to build up a non-alizned
policy 7 Secondly, since we have not signed
the non proliferation treaty, what would be
America’s national arms policy, as Mr. Salve
put it, in relation to the possibility of a
nuclear war in this area 7 Answers ‘o these
two vital questions would be very much
helpful,

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): Itis
very natural for the hon. Members to be
80 concerned and anxious about the arms
build up in Pakistan with the aid of
America, Russia, China and other countries,
I share that anxiety and concern because
from past experience we know fully well that
this armed strength and arms build up is
directed against us and at nobody else.
Since our independence in 1947, we have
been victims of aggression three times at the
hands of Pakistan and we konow fully well
that, even according to Pakistan's own
admission, she has no other enemy except
India. So, whatever she is doing in regard
to strengthening her military might is no
doubt directed against us.

The hon. Members have wvery rightly
asked how it is that Pakistan is able to get
arms supplies from America, Russia and
China and various other sources and that we
are not sble to get them. It is true that
Pzkistan is in a very happy and favourable
position, and due to world circumstances,
she is able to get arms from these countries,
but it will not be correct to say that we are
completely helpless in this regard and that
we are not getting help from any source
whatsoever, 'We are getting help from other
countrics. We have received help from
America, Russia and various other sources,
and we are making a great deal of effort on
our own to make up our defficiencies and to
improve our defence capabilities.
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It has been said that America and Russia
gre supplying arms to Pakistan knowing fully
well that Pakistan has no danger to her
security and independence from any quarter,
and that, on the other hand, she has hostile
designs against India, The fact of the
matter is that whether it is America or
Russia or any other country, they are
sovereign, independent countries, they have
their own national interests, they have their
own principles to guide their own policies,
1t is very difficult for us to dictate to them
and ask them to do this or that in a given
situation. We have very good relations with
them and we have put across our point of
view to them and told them our difficulties
which are always taken not of by those
countries, but what they ultimately decide
is their own business. They weigh the pros
and cons of tha arguments put before them
and they ul ly take a balanced decision,
keeping in view their friendship with us as
well as their own global strategy and their
own national interests.

Hon. Members have made the point that
Pakistan is getting arms aid much in excess
of her actual requirements and needs and
these countries should be mindful of that.
We have pointed this out to both America
and Russia.

Whenever we have taken up this matter
with them, we have told them that this
accretion in Pakistan armed strength would
cause tensicn and would put a great deal of
strein on our own defence responsibilities
and would create an atmosphere of cold war
between the two countries and that it will
come in the wav of our efforts to mormalise
relations with Pakistan. They have also
assured us that they are mindful of the
arguments we have put forward, and that is
probably the reason why there is hesitancy
on their part to come to a quick decision in
this regard. We hope that our arguments will
be appreciated by them and ultimately they
will take a decision which will be in the best
interest of both Todia and Pakistan, in the
interest of peace and stability in the
world.

In regard to Russia also we have told
them that their help to Pakistan will go
against our interests. There again we have
heen told by the Russians that they will see
to it that the ba'ance, as they put it, will not
be tilted in favour of Pakistan, that they will
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keep in mind our requirements and will not
do anything to harm our interests. The same
argument is given by the United States. In
the case of Russie also we have told them
that they may feel that their policy is right
from their® own point of view but as far as
we are concerned we are not convinced by
those arguments and we do not accept them,
Tn regard to American rupply of aims, Mr.
Indrajit Gupta asked whether it was their
national policy. It is not a national policy ;
it is only a review which they are doing.
According to the earlier poiicy they bad
placed a complete embargo on arms supply
after the (965 hostilities. In 1967 that em-
bareo was lifted so that military assistance
to Pakis'anand India could be granted and
the sale of non-lethal weapons was allowed
both to Pakistan and India and the sale of
spares for lethal weapons was also permitted
both to India and Pakistan. I may also add
here that under this declaration, the United
States had also undertaken to prevent sale
by third countriecs of NATO weapons of
American origin either to Pakistan or India
without their approval,

SHRI N, K. P. SALVE : That does not
mean that USSR and Chioa can supply arms
to Pakistan.

SHRI SURENDRA PAL SINGH: I
shall come to that later.

We know perfectly well that this sounds
a very fair sort of a policy es it puts both
India and Pakistan at par. But the facts are
quite different and this policy is in fact very
heavily weighted in favour of Pakistan for
this simple reason that prior to 1965 Paki-
stan had received massive American aid in the
form of lethal weapons and equipment etc.
I can say that approximately 80 to 90 per
cent of her armour and equipment is of
American origin. As against that we had
recsived wvery negligible amount from
America in the shape of offensive weapons
the total value of which is about one million
dollars, whereas Pakistan got 1500—1700 mil-
lion dollars worth equipment from America.
The fact that Pakistan can get uoder this
arrangement spare parts for her lethal weapons
means that all her aircraft, tanks, etc. which
had been damaged or rendered useless in the
195 conflict can be d and ref
and can be used once again. 1 his has been
a tremendoys help to Pakistan whereas to us

2 had
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it is meaningless in the sense that we cannot
buy very much from America under this
arrangemen! because w2 do not have muoch of
their equipment,

19.00 brs.

Now, as regards th» supply of tanks and
offensive weapons through third countries, as
I have said already, under this declaration of
policy also, America had undertaken to pre-
vent such sales. But we know perfectly well
that since 1967 Pakistan has been making
frantic efforts to buy tanks and other lethal
w2arons from NATO countries by clandestine
means and we have kept the House informed
from time to time. We know how early in
1969, she made efforts to get some tanks from
Italy. We intervened in that matter ; we took
it up with the Italian Goveroment and
through our diplomatic efforts, we were able
to forestall that and the deal wus called off.
In the same way she tried with Belgium ;
again they failed. In 1967 she took up the
matter with Turkey also, There was a pro-
posal from that side to sell, I think, 100 to
200 tanks from Turkey to Pakistan and
Turkev was in refurn to get some new tanks
fiom America. That was the arrangement.
In the carlier stages, we took up the matter
with both. the American and the Turkish
Governments, and our efforts bore fruit in
the sense that we were able to stop this deal
altogether.  And then again it was revived.
As the hon. Members know, this proposal
was again revived in March last We again
drew the attention of the US Government
in this regard and took it up very strongly
with them and we told them and gave them
the arguments that this will not be helpful
to us and, in fact, if this deal goes through,
it will put our relations under a great strain
and tension and it w'll have very grawve re-
percussions,

Now, we have been informed by them
that they have taken no decision in this re-
gard and that ths whole policy of 1967 is
being reviewed by them, and they say that
this supply of tanks through Turkey is also
one of the factors in that review. But no
decision has been taken yet. All that we
ean say is that after we have exprassed our
grave concern about thiz matter to them, we
hope that they will give due consideration
to it and will study all the implicstions and
will ultimately take a decision which will
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not go against our interests and the interests
of this region,

310

SHRI N. K P. SALVE:
nuclear attack,

About the

SHRI SURENDRA PAL SINGH : The
question of noclear attack ; it is a very wide
question which has been discussed here on a
number of occasions before. Hon Members
already known the Government's policy :
that it is not our inteation to go in for the
manufactare of atom bombs.

SHRI RANJEET SINGH : What is your
p rsopal view 7

SHRI SURENDRA PAL SINGH: 1
rupreseat the Government here. You can
ask my personal views outside the House,

SHRI N. K. P. SALVE : The manu-
facture, phased over five years, is the second
aspect The carlier aspect was, shall we get
a firm and abiding commitment from the
USSR and the USA that in case of a nuclear
attack on our cities, we will have a re-
taliatory attack by both the countries—I
mean an attack on Karachi, Peshawar and
Dacca.

SHRI SURENDRA PAL SINGH : I do
pot think there is any country in the world
which will give a guarantee like that. In the
ultimate analysis, we will have to depend on
our own ability to stand on our own feet
and defend ourselves. We cannot rely on
other people’'s benevolence. (Inrerruption.)
We will have to bu‘ld up our own
capabilitiecs and improve our defence
strength, and I can assure the hon. Members
this is being done by the Government of
India in the Ministry of Defence. (fnrerrmp-
tion.)

SHRI RANGA (Srikekulam) : You are
contradicting what you yourself have now
stated : all the timeé you are negotiating
with everybody : give us a little there and
give us a little more here and so on.

SHRI RANJEET SINGH : His personal
view on the nuclear attack is different fror:
the Government's view. That is why he
said he would express his personal views in
private |
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SHRI SURENDRA PAL SINGH : 1
cannot understand Prof. Ranga's argument.
If we come to know that certain supplies are
going to Pakistan which may be used against
us, what harm is there if we pegotiate with
other countries to stop such supplies 7
(Interruption.) If we have good relations
with those countries who are supplying them
and if we take up this matter with them and
express our concern to them, what harm is
there ? (/mrerrupiion.) But all this aside, as
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I maid, in the ultimate apalysis, we have to

depend oo our own strength, and it is our

policy to baild up our arms strength to such

a pitch that no country in the world will be

able to cast an evil eye on us.

19.04 hrs.

The Lok Sabha then adjourned 1ill Eleven
of the Clock on Mondav, April 27, 1970
Vaisakha 7, 1892 (Saka,.
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